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INTRODUCTION

In view of the recent amendment made in the Patents Act, 1970 by the Patents (Amendment) Act, 2(
effective from 01 January 2005, the Official Journal of The Patent Office is required to be published unde
the Statute. This Journal is being publisbedveekly basis on every Friday covering the various proceedings
on Patents as required according to the provision of Section 145 of the Patents Act 1970. All the enquiries
this Official Journal and other information as required by the public shoukdteessed to the Controller

General of Patents, Designs & Trade Marks. Suggestions and comments are requested from all quarters sc

the content can be enriched.

(Om Prakash Gupta)
CONTROLLER GENERAL O F PATENTS, DESIGNS & TRADE MARKS

10" AUGUST, 2018
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THE PATENT OFFICE
KOLKATA, 10/082018
Address of the Patent Offices/Jurisdictions
The following are addresses of all the Patent Offices located at different places having their Territorial
Jurisdiction on a Zonal basis as shown bew:-

Office of the Controller General of Patents, 4 The Patent Office,
Designs & Trade Marks, Government of India,
Boudhik Sampada Bhavan, Intellectual Property Rights Building,
Near Antop Hill Post Office,S.M.Road,Antop Hill, G.S.T. Road, Guindy,
Mumbai & 400 037 Chennai 6600 032.
Phone: (91)(22) 24123311, Phone: (91)(44) 2250 208B4
Fax: (91)@22) 24123322 Fax :(91)(44) 2250 2066
E-mail: cgpdtm@nic.in E-mail: chennai-patent@nic.in
x  The States of Andhra Pradesh,
Telangana, Karnataka, Kerala, Tamil
Nadu and the Union Territories of
Puducherry and Lakshadweep.
The Patent Office,
Government of India, 5 The Patent Office (Head Office),

Boudhik Sampada Bhavan,
Near Antop Hill Post Office,S.M.Road,Antop Hill,
Mumbai & 400 037
Phone: (91)(22) 24137701
Fax:  (91)(22p4130387
E-mail: mumbai -patent@nic.in
x  The States of Gujarat, Maharashtra, Madhya
Pradesh, Goa and Chhattisgarh and the Union
Territories of Daman and Diu & Dadra and Nagar
Haveli

The Patent Office,
Government of India,
Boudhik Sampada Bhavan,
Plot No. 32., Sector-14, Dwarka,
New Delhi 6110075
Phone: (91)(11) 25300200 &8032253
Fax: (91)11)28034301& 28034302
E.mail: delhi -patent@nic.in
x  The States of Haryana, Himachal Pradesh, Jammu
and Kashmir, Punjab, Rajasthan, Uttar Pradesh,
Uttaranchal, Delhi and the Union Territory of
Chandigarh.

Government of India,

Boudhik Sampada Bhavan,
CP-2, SectordV, Salt Lake City,
Kolkata - 700 091

Phone: (91)(33) 2367 1943/44/45/46/87
Fax:  (91)83) 2367 1988
E-Mail: kolkata -patent@nic.in

x Rest of India

Website: www.ipindia.nic.in

www.patentoffice.nic.in
All applications, notices, statements or other documents or any fees required by the Patents A@,/Q
and The Patents (Amendment) Act, 2005 or by the Patents (Amendment) Rules, 2006 will be received
only at the appropriate offices of the Patent Office.
Fees:The Fees may either be paid in cash or may be sent by Bank Draft or Cheques payable to the Callgr of
Patents drawn on a scheduled Bank at the place where the appropriate office is situated.
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SPECIAL NOTICE

18 Months publication as required under Section 11A of the Patents Act, 1970
as amended by the Patents (Amendment) Act, 2005.

Notice is hereby given that any person at any time before the grant of Patent may give representation by wa
opposition to the Controller of Patents at appropriate office on the ground and in a manner specified uni
section 25(1) of th&’atents (Amendent) Act, 2005read with Rule 55 of the Patents (Amendment) Rules,
2006.

Notice is also given that if any interested person requests for copies of the complete specification, drawing ar
abstract of any application already published, the photocopy ocathe san be supplied by the Patent Office as
per the jurisdiction on payment of prescribed fees of Rgeé/page. If any further details are required to be

obtained, the same can be provided by the respective Patent Offices on request.

(Om Prakash Gupta)
CONTROLLER GENERAL OF PATENTS, DESIGNS & TRADE MARKS

The Patent Office Jonal No. 32/2018 Dated A@8/2018 29613



SPECIAL NOTICE

Under the new provision of the Patents AQ70 as amended by the Patents (Amendment) Act, 2005
and Rules there under, Publication of the matter relating to Patents in the Official Gazette of India Part |
Section 2 has been discontinued and instead The Official Journal of the Patent Offioeyipuidished
containing all the activities of The Patent Office such as publication of all the patent applications "after 1¢
months , grant of patents & all other information in respect of the proceedings as required under the provisit
of the PatentsAmendment) Act, 2005 and Rules thereunder on weekly basis onFaiday .

The Journal is uploaded in the website every Friday. So Paper form amO®Dform of the Journal are
discontinued from 01/01/2009.

SPECIAL NOTICE

Every effort is being takemo publish all the patent applications under section 11(A) of the Patents Act.
However, if duplication of publication of any application is found, then earlier date of publication will be taker
for the purpose of provisional protection for applicant angrmaDffice will grant Patent not before six months

from the date of second publication, provided that there is there is no third party representation.

The Patent Office Jonal No. 32/2018 Dated A@8/2018 29614



Early Publication:

The following patent applications have been published under section 11&) of The Patents (Amendment) Act 2005 and rule
24A of The Patents (Amendment) Rules, 2006. Any person may file representation by way of opposition to the Controller of
Patents at the appropriate office against the grant of the patent in the prescribed maer under section 25(1) of the Patents
(Amendment) Act 2005 read with the rule 55 of The Patents (Amendment) Rules, 2006:

(12) PATENT APPLICATION PUBLICATION (21) Application N0.201717024538 A
(19) INDIA
(22) Date of filing of Application :12/07/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : "HERBAL NUTRACEUTICAL FORMULATION TO REDUCE OXIDATIVE STRESS, VIRAL ANL
MICROBIAL INFECTIONS,

(51) International classification :A61K36/185 (71)Name of Applicant :
(31) Priority Document No :NA 1)MORINGO ORGANICS INCS
(32) Priority Date :NA Address of Applicant :80 ORVILLE DR, SUITE 100.
(33) Name of priority country :NA BOHEMIA NEW YORK UNITED STATES OF AMERICA
(86) International Application No :PCT/IB2017/05324|11716 U.S.A.
Filing Date :01/06/2017 (72)Name of Inventor :
(87) International Publication No :NA 1)VIEIRA, DR. KAREN
(61) Patent of Addition to Application NA
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The main objective of the present invention is to develop an herbal formulation with high polyphenol concentrationsedtither:
effect of ingredients in herbal composition with Antioxidants, Amtiammatories, Anti Viral & Anti Microbial properties teeduce
Oxidative Stress, Inflammation, Viral and Microbial Infections. The herbal composition promotes management of diabeti
of cholesterol, also immune system processes that helps to fight against viral and bacterial infections, eftls, skithailments
such as Psoriasis & eczema. Herbal Composition comprises synergistic combination of Moringa Oleifera Leaf Powder, Spi
Aqueous extracts of Oregano Vulgare Leaf Extract, Shilajit extract, Rosemary Leaf extract, PomegrarReelFaxtract, Amla
fruit extract, Fenugreek Seed Extract, Curcumin Extract, Piperine extract. Therefore, the chosen herbal blend prodgesithe
all of the vitamins, minerals, and nutrients it needs to continuously boost health.

No. of Pages 76 No. of Claims : 6!

The Patent Office Jonal No. 32/2018 Dated A@8/2018 29615



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811027898 A
(19) INDIA
(22) Date of filing of Application :25/07/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention A MECHANICAL HAND TREMOR SUPPRESSION DEVICE FOR A PARKINSON'S DISEASE
PATIENT.

(51) International classification :A61N1/3601:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)MOHD SHAH FAIZAN
(32) Priority Date :NA Address of Applicant :DEPARTEMENT OF MECHANICA
(33) Name of priority country ‘NA ENGINEERING Z H COLLEGE OF ENGG. & TECH.
(86) InternationaRApplication No ‘NA ALIGARH MUSLIM UNIVERSITY. ALIGARH UTTAR
Filing Date ‘NA PRADESH202002, INDIA Uttar Pradesh India
(87) International Publication No NA 2)MOHD MUZAMMIL
(61) Patent of Addition to Application Number :NA (72)Name of Inventor :
Filing Date ‘NA 1)MOHD SHAH FAIZAN
(62) Divisional to Application Number ‘NA 2)MOHD MUZAMMIL
Filing Date :NA
(57) Abstract :

The object of the invention is to develop a device that can suppress the hand tremor experienced by Parkinson"s disédse |
device is basically a duai passive vibration absorber in the form bfaleelet which a Parkinson patient worn on its forearm. It
consists of an arrangement of mass (absorber) and springs whose parameters are set, to tune it, with the excitatiaf fragde
tremor. The absorber is allowed to reciprocate over the certtend absorbs the vibration energy of hand tremor. The absorbe
energy is then dissipated into the surrounding medium and it results in suppression of tremor. Thesgsaytzsembly is
enclosed inside a casing to protect it from the haphazardenwent Further, the casing is provided with a wearable band by w|
the whole assembly sets firmly over the forearm. The device is robust in nature, maintenance free, and requires ndtenergy
functioning.

No. of Pages : 1No. of Claims :
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811028023 A
(19) INDIA
(22) Date of filing of Application :25/07/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : SYSTEM AND METHOD FOR MODELLING AND QUANTIFYINGPERATIONAL RISK
CORRESPONDING TO AN EVENT

(51) International classification :G06Q40/0:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)University of Petroleum and EnergyStudies
(32) Priority Date :NA Address of Applicant :Energy Acres, Bidholi, Premnager,
(33) Name of priority country :NA Dehradun, Uttarakhand, Ind48007 Uttarakhand India
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Dr. Ignatius Prashanth
(87) International Publication No :NA 2)2. Prof. Raju Ganesh Sunder
(61) Patent of Addition to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

Disclosed is a system antkethod for modeling and quantifying operational risk corresponding to an event. The method comg
step of representing safety barriers by a predefined diagram through a representation module. Then the method inefudés tt
transforming and reonstructing the predefined diagram through a probabilistic graphical module. The method models the p
safety barriers in the probabilistic graphical module through a plurality of commonly occurring nodes module. The method t
computes a barniescore for each of the plurality of safety barriers and feeds the barrier scores into the probabilistic graphica
through a computation module. Then the method evaluates a threat barrier score and consequence barrier score basegtion
individual barrier score for each safety barrier through an evaluation module. The method then correlates the threat &amibr
the consequence barrier score with a risk matrix through a correlation module. The method computes a frequency score ar
consequence score of the event to obtain a quantified value of the operational risk corresponding to the event throdigatiogu
module.

No. of Pages : ZNo. of Claims : 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811028218
(19) INDIA
(22) Date of filing of Application :26/07/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : SYSTEMS AND METHODS FOR MOISTURIZING A PLURALITY OF GRAINS

(51) International classification :B02B1/0¢|(71)Name of Applicant ;
(31) Priority Document No ‘NA 1)Amit Kumar Agarwal
(32) Priority Date :NA Address of Applicant: HNGL 089, Sector .
(33) Name of priority country :NA 121008, Haryana Haryana India
(86) International Application No :NA (72)Name ofInventor :
Filing Date ‘NA 1)Amit Kumar Agarwal
(87) International Publication No NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A system for moisturizing a plurality of grains includes, a grain inlet section for feeding the plurality of grains gytst¢ne for
moisturizing; a moisturizing section for moisturizing each gddithe plurality of grains, the moisturizing section being operably
connected to the grain inlet section; an air and water inlet for facilitating flow of air and water inside the systerantheaer inle
being operably connected to the moisturizéegtion; and, a grain outlet for discharging each grain of the plurality of grains afte
moisturizing, the grain outlet being positioned in a proximity of the air and water inlet.

No. of Pages : 1No. of Claims : !
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201811028220 A
(19) INDIA
(22) Date of filing of Application :26/07/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : SYSTEMS AND METHODS FOR POLISHING A PLURALITY OF RICEFLAKES

(51) International classification :A23L7/19¢€|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Amit Kumar Agarwal
(32) Priority Date :NA Address of Applicant :H.NG1089, Sector 28, Faridab&dl |
(33) Name of priority country :NA 121008, Haryana Haryana India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Amit Kumar Agarwal
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A system for polishing a plurality of rice flakes includes, a grain inlet for feeding the plurality of rice flakes ingstéma for
polishing; avibrating section for receiving the plurality of rice flakes from the grain inlet section, the vibrating section being
positioned adjoining the grain inlet; a polishing section for polishing the plurality of rice flakes, the polishing ssotigmositimed
in proximity of the vibrating section; and, a grain outlet for discharging the plurality of rice flakes after polishpgithautlet
being positioned in a proximity of the polishing section.

No. of Pages : 1No. of Claims : 1!
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201811028222 A
(19) INDIA
(22) Date of filing of Application :26/07/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : SYSTEMS AND METHODS FOR CLEANING A PLURALITY OF GRAINS

(51) International classification :B02B1/0¢|(71)Name of Applicant ;
(31) Priority Document No ‘NA 1)Amit Kumar Agarwal
(32) Priority Date :NA Address of Applicant :H.NG1089, Sector 28, Faridab&dl |
(33) Name of priority country :NA 121008, Haryana Haryana India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Amit Kumar Agarwal
(87) International Publication No NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A system for cleaning a plurality of grains comprises, a grain inlet for feeding the plurality of grains into the systeanmifog, the
grain inletbeing positioned at a top portion of the system; a vibratory tank operably connected to the grain inlet for receiving
plurality of grains; a deck comprising an upper sieve operably connected to the vibratory tank, wherein the plurality afegrai
spread on the upper sieve of the deck by the vibratory tank; and, a second sieve operably positioned in proximity oftbeeufay
collecting a residual of the plurality of grains falling down from the upper sieve after bigger impurities are removaddp surfac
of the deck.

No. of Pages : 1No. of Claims : ¢
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811005530 A
(19) INDIA
(22) Date of filing of Application :14/02/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : FINGERTIP BASED SENSOR SYSTEM FOR HEALTH CHEGR

(51) International classification :A61B5/0242'| (71)Name of Applicant :
(31) Priority Document No ‘NA 1)SONALI GOYAL
(32) Priority Date :NA Address of Applicant :COMPUTER SCIENCE AND
(33) Name of priority country ‘NA ENGINEERING DEPARTMENT MAHARISHI
(86) International Application No ‘NA MARKANDESHWAR (DEEMED TO BE UNIVERSITY),
Filing Date ‘NA MULLANA, AMBALA, HARYANA (133207), INDIA. Haryana
(87) International Publication No *NA India
(61) Patent of Addition to Application Number :NA 2)NEERA BATRA
Filing Date ‘NA (72)Name of Inventor :
(62) Divisional to Application Number ‘NA 1)SONALI GOYAL
Filing Date ‘NA 2)NEERA BATRA
(57) Abstract :

This invention relates to A Fingertip Based Sensor System For Health-Gphexdmprises a Video Signal Acquisition phase, a S
Computation phase, a Band Pass Filtering phase, a Fast Fourier Transform phase, and a Slidingh&&sdéwmethod of Fingert
application for smart phone users is successfully used in this work by comparing the results with previous methodsodl lyjs/es
correct results even with low quality video cameras. This proposed method uses builhiarbarel camera, integrated sensors a
simple ways of communication with each other e.g. sms, phone, emalil etc. It is also examined that red plane is saffteient to
desired results irrespective of RGB planes and filter used is very lightweight istsaited for devices with less resources. This
method also gives correct results for heart beat measurement. Persons can efficiently run this application when tloeyeest a
outside home e.qg. in the park or during any activity.

No. of Pages 17 No. of Claims : !
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :17/07/2018

(21) Application N0.201817026596 A

(43) Publication Date : 10/08/2018

(54) Title of the invention : NONAQUEOUS LITHIUM STORAGELEMENT

(51) International :H01G11/06H01G11/24H01G11/
classification

(31) Priority Document No :2016010895

(32) Priority Date :22/01/2016

(33) Name of priority countr:.Japan

(86) International Applicatiol

No :PCT/JP2017/002005
Filing Date :20/01/2017
§\1807) International Publ|cat|0|:WO 2017/126686

(61) Patent of Addition to

(71)Name of Applicant :
1)ASAHI KASEI KABUSHIKI KAISHA
Address of Applicant 105, Kanda Jinbocho, Chiyoda,
Tokyo 1018101 Japan
(72)Name of Inventor :
1)UMETSU, Kazuteru
2)KAMIJO, Takeshi
3)HIRAKAWA, Yuichiro
4)KUSUZAKA, Keita
5)OKADA, Nobuhiro
6)SUETOMI, Taku

Application Number mﬁ
Filing Date '
(62) Divisional to Applicatior,
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

A lithium storage element contains a positive electrode that contains a lithium compound other than an active matésial a ne
electrode a separator and a nonaqueous electrolytic solution containing lithium ievhgcfoan active material is applied on both
surfaces of a nhonporous positive electrode collector and a negative electrode active material capable of storing gridhieleasi
ions is applied on both surfaces of a nonporous negative electrode collbetoelationships 0.85 = Cx1/Cyl = 1.15 0.85 = Ax1/,
=1.150.80 = (Ax1 + Cx1)/(Ayl + Cyl) = 1.20 0.1 = Cx2 (g/m2) = 18 0.1 = Cy2 (g/m2) = 18 0.60 = Cy2/Cx2 = 1.70 and 0.6
Cx2/Cy2 = 1.70 are satisfied where Cx1 is the basis weight of the posititediactive material layer Cx surface Cy1 is the be
weight of the other positive electrode active material layer Cy surface Ayl is the basis weight of the negative eleotr otk exdal
layer Ay surface facing opposite the Cy surface Ax1 is tisésheeight of the other negative electrode active material layer Ax

surface Cx2 is the lithium compound amount per area of the Cx surface and Cy?2 is the lithium compound amount per@yea

surface.

No. of Pages : 1<£No. of Claims : 3.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817026638 A
(19) INDIA
(22) Date of filing of Application :17/07/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : SYSTEM FOR AND METHOD OF THREADING A METAL SUBSTRATE ONR®LLING MILL

(71)Name of Applicant :
1)NOVELIS INC.
(51) International classification B21CA7/18B21C47/%| OArd?;essos?fz’gASpS“;am 3560 Lenox Road, Suite 2000 Atar
(31) Priority Document No :62/400426 (72)N%me of Inv e'mc" ] B
(32) Priority Date :27/09/2016 1)HOBBIS, Andrew :James
(33) Name of priority country ‘US.A 2)PRALOl\iG Antoine Jean Will
(86) International Application No :PCT/US2017/05381:¢ 3)MICK, Ste ’hen Lee y
Filing Date :27/09/2017 BROWN go Joer
(87) International Publication No ‘WO 2018/064221 5)FINN Mérk 9
(61) Patent of Addition to Application . '
Number :NA 6)KNELSEN, Peter
Filing Date ‘NA 7)LEE, Terry
(62) Divisional to Application Number :NA S;QE%iRWTlﬁgﬂuerg
Filing Date NA 10)QUINTAL, Roberto
11)IYER, Natasha
12)GEHO, Jeffrey Edward
(57) Abstract :

System for and method of threading a metal substrate (134) on a rolling mill (120). The melinbes receiving a coil (106) of th
metal substrate. The method also includes uncoiling the metal substrate from the coil and guiding the metal substritstama
of the rolling mill with a threading system (128).

No. of Pages : ZNo. of Claims : 2(
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :13/03/2018

(21) Application N0.201811009184 A

(43) Publication Date : 10/08/2018

(54) Title of the invention ©u1 SY FACHNMATANG O RANEACHIONDOFF OR
ASSETSOU
(51) International classification :G06F11/2'|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)KAMAL KHURANA
(32) Priority Date :NA Address ofApplicant :227 Paras Trade Center, Sector 2,
(33) Name of priority country :NA Gwalpahari Gurgaon Faridabad road, Gurgaon, Haryana 12z
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(87) International Publication No *NA 1)KAMAL KHURANA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The invention relates to system and method for automati@adiltating transaction of assets by receiving a set of asset records
a seller device, providing a list of asset record to the buyer device based on an input received from the buyer dewigeheecei
selected asset record and a first bid frombtimger device; sending the first bid to the seller device and receiving a transaction :
indicating one of an acceptance, a rejection and a second bid from the seller device; transmitting a first notificatimyéo devic
based on the transaatistatus, receiving another transaction status indicating one of an acceptance, a rejection and a third k
the buyer device, transmitting a second natification to the seller device based on the transaction status, receivimgareptzrece
or rgection of the third bid and accordingly completing or declining the transaction status.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817025956 A
(19) INDIA
(22) Date of filing of Application11/07/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : CONDENSING HEAT RECOVERY STEAM GENERATOR

(51) International classification :FO1K23/10 (71)Name of Applicant :
(31) Priority Document No :15201518.6 1)COCKERILL MAINTENANCE & INGENIERIE S.A.
(32) Priority Date :21/12/2015 Address of Applicant :Avenue Greiner, 1 4100 Seraing
(33) Name of priority country :EPO Belgium
(86) International Application No :PCT/EP2016/0792:|(72)Name of Inventor :

Filing Date :30/11/2016 1)BALCZUNAS, Nicolas
(87) International Publication No ‘WO 2017/108355 2)BORGUET, SAbastien
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

A condensing heat recovery steam generator (c(HRSG) includes a main stack for an exhaust hot gas main flow, a bypass s
allowing a fraction of exhaust hot gas to bypass the exhaust hot gas main flowhesigpamp. The cHRSG includes a primary w
circuit, a secondary water circuit,and a tertiary water circuit. The cHRSG additionally includes a feedwater line a4 éixehhege
for providing heat exchange between the feedwater line and the secwadearyircuit, and a second heat exchanger for providir
heat exchange between the primary water circuit and the tertiary water circuit.In the cHRSG, latent heat is partiadigl femover
said exhaust hot gas circulating in the bypass stack througlke¢bed heat exchanger and additional heat is extracted in the ter
water circuit by said heat pump,contributing to a preheating performed in a preheater of the primary water circuit.
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(12) PATENT APPLICATIONPUBLICATION
(19) INDIA
(22) Date of filing of Application :12/07/2018

(21) Application N0.201817026025 A

(43) Publication Date : 10/08/2018

(54) Title of the invention : NONAQUEOUS LITHIUM POWER STORAGE ELEMENT

(51) International :H01G11/24H01G11/06HO1G11/
classification

(31) Priority Document No :2016010895

(32) Priority Date :22/01/2016

(33) Name of priority countr:.Japan

(86) International Applicatiol

No :PCT/JP2017/002033
Filing Date :20/01/2017
§\1807) International Publ|cat|0|:WO 2017/126698

(61) Patent of Addition to

Application Number mﬁ
Filing Date '
(62) Divisional to Applicatior,

‘NA

Number ‘NA
Filing Date '

(71)Name of Applicant :
1)ASAHI KASEI KABUSHIKI KAISHA
Address of Applicant 105, Kanda Jinbocho, Chiyoda,
Tokyo 1018101 Japan
(72)Name of Inventor :
1)KUSUZAKA, Keita
2)UMETSU, Kazuteru
3)OKADA, Nobuhiro
4)KAMIJO, Takeshi
5)HOSOKIBARA, Atsushi
6)MATSUSHITA, Tadashi

(57) Abstract :

This nonaqueous lithium power storage element contains a positive electrode, a negative electrode, a separator, ands nor
electrolyte that contains lithium ions. The positive electrode has a positive electrode current collectorséne @leatrode active
material layer disposed on one surface or both surfaces of the positive electrode current collector, and the posdwvedieetro
material layer contains a positive electrode active material that contains a carbon materiagafive electrode has a negative
electrode current collector and a negative electrode active material layer disposed on one surface or both surfagedioé¢ the n
electrode current collector, and the negative electrode active material layer comegiadize electrode active material capable o
occluding and releasing the lithium ions. When the pore distribution of the positive electrode active material layerés tmgasu
mercury intrusion, the pore distribution curve for the relationship betwegnotte diameter and log differential pore volume has
least one peak having a peak value of3.@mL/g for the log differential pore volume in the pore diameter range & 0.1 ,cand
the total cumulative pore volume Vp in the pore diameter rangeléf 0 & 0.73.0 mL/g.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :28/06/2018

(21) Application N0.201811024042 A

(43) Publication Date : 10/08/2018

(54) Title ofthe invention : MODIFIED ISO/IEC 25010 SOFTWARE QUALITY ASSURANCE MODEL IN THE LIGHT OF

INTERNET OF THINGS

(51) International classification :HO4W4/7(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)ROHINI NAVNATH TEMKAR
(32) Priority Date :NA Address of Applicant :SIR PADAMPAT SINGHANIA
(33) Name of priority country ‘NA UNIVERSITY, BHATEWAR, UDAIPUR, RAJASTHAN
(86) International Application No ‘NA 313601, INDIA Rajasthan India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)ROHINI NAVNATH TEMKAR
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

With the dawn of the smart age, the development and emergence of technologies have climbed up to a pinnacle. Aanetst
of Things(loT) is reached to maximum connectivity with heterogeneous and enormous size of devices. With increasing ess
and characteristics of 0T the quality of service has become a crucial parameter. Due to characteristics of InterngtlofTThing
applications rises additional features as compared to traditional software applications. The traditional softweaneogigdditare not
as it is applicable to evaluate the quality of IoT applications. The traditional software quality models need to be enbealcede
the quality of 10T applications. The existing ISO 9126 quality model and ISO 25010 model have setifonuhe 10T application
characteristics like a) intelligent hardware devices b) softlwardware collaboration c) networked, wireless and mobile connec
d) remote monitoring for 10T devices e) Limited battery and memory. This work introducepraaepto design the Quality
Assurance Framework to evaluate the quality factors of 0T applications based on existing quality assurance modelsoehich

further incorporated in IoT Governance.
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(22) Date of filing of Application :24/07/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : TURRET SIMULATION METHOD AND DEVICE

(51) International classification :F41G3/26G09B9/00G09B9/|(71)Name of Applicant :

(31) Priority Document No :2015/5852 1)CMI DEFENCE S.A. B
(32) Priority Date :30/12/2015 Address of Applicant :Rue Alfred DeponthiA‘re, 44 4431
(33) Name of priority country  :Belgium Loncin Belgium
(86) International Application Nc:PCT/EP2016/081552 (72)Name of Inventor :

Filing Date :16/12/2016 1)CLERMONT, Bernard
(87) International Publication Nc:WO 2017/114671 2)BALTHASART, Pierre
(61) Patent of Addition to i 3)BASTIAENS, Patrice

" ‘NA
Application Number ‘NA

Filing Date '
(62) Divisional to Application |

‘NA

Number ‘NA

Filing Date ’
(57) Abstract :

The invention relates to a turret simulation methoddmdce. The invention presents an immersive simulation method for train
crew in the use of an armoured vehicle turret. The turret comprises a control computer, as well as acquisition andntenfees
The computer and the interfaces are coteweto one another by a computer bus. According to the method, the control comput
connected to a simulation computer, to which it communicates the status of the turret; the simulation computer prodates a
environment which is presented at lg@attially to the crew by means of rendering interfaces; one or more motorised devices
turret are found in operational state; and the commands entered by the crew via the acquisition interfaces towardsete mot:
devices in operational state daransmitted thereto, so that the movements of these devices caused by said commands produ
auditory and/or acceleration sensations for the crew.
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(21) Application N0.201621035303 A

(43) Publication Date : 10/08/2018

(54) Title of the invention : A smart papkolder for securing and tracking

:HO2<|(71)Name of Applicant :
. . 50/00| 1)GANESH GORE
(51) International classification HO2S Address of Applicant :11/2 Saraju Yadav Chawl, Praiager
20/00 [Near Western Express Highway, Jogeshwari (East), Mumbai
(31) Priority Document No :NA |400060 Maharashtra India
(32) Priority Date ‘NA 2)JONATHAN JOSHI
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)GANESH GORE
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(87) International Publication No *NA 3)JANHAVI PRADIP KULKARNI
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Filing Date ‘NA 5)VEDASHREE RAWALGAONKAR
(62) Divisional to Application Number ‘NA 6)SHRIKANT KALLURKAR
Filing Date :NA 7)JACOB SAMUEL
(57) Abstract :

Disclosed is a smart papkolder for securing and tracking paper documents. The fregeer includes an entrapment module for
securing one or more paper documents, a tracking module configuredeotirtqment module, and a communication module

communicably coupled to the tracking module. The tracking module determines at least one of a location, distance raata,
usage and quantity of the one or more paper documents and transmits the sametnication module, which in turn transmits
said received information to an external transceiver communicably coupled thereto. The communication module includsmg

element and a wireless transceiver. FIG. 1
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(22) Date of filing of Application :31/07/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention CVR-FOR-USW : CONTINUOUS FLOW VERMIREACTOR FOR FAST TRACK URBAN SOLID
WASTE TREATMENT.

. . :F23C|(71)Name of Applicant :

(51) International classification 5/00 1)DR. ASHOK BALKRISHNA MORE
(31) Priority Document No :NA Address of Applicant :2, OMKAR PARK, PHASE 1,
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Filing Date ‘NA
(57) Abstract :

"Continuous Flow Vermi Reactor for fast track Urban Solid Waste Treatment (CFVRFTUSW)" defines a functionality usedti
an authorized access to the devices having confidential as well as personal data. Solid waste generation from urbaodeghl
URBAN SOLID WASTE (USW) is very largel.5 to 2.0 kg/c/d.; of which 40 to 85 % is organic. Aerobic and anaerobic comp
is tried for USW management. Aerobic composting systems: windrows, batch: very slow process, needs large areas artibio
times (10 to 12 weeks), and therefore not economically doable in developing countries like India. Anaerobic compostsig sy
[landfills] are usually accepted method for disposal of organic component of USW and solid waste residue. Landfidslpaliticu
maintained are not edoiendly, release greenhouse gases, pollute (through leachate migration) water resources ground watt
surfaces downstream, require large areasl(®ha/lack population) and needs long retention time (few years).id@nposting is a
ecofriendly process is very commonly used and universally adopted for solid waste managementfigidsgrehere retention time
is not a deciding parameter, land being amply available. Batch reactors for MSW using Endrilus EugeisidZ/&ésigla indicated
process completion period of 21 days. Continuous flow reactor in vessel vermicomposting is tried for manure, food \sakts, |
and other organic residuals. However, this technology is not yet tried on large scale for USW manageeneontrolled
conditions. It requires less space and run on decentralized basis inside the city area by reducing conveyance tindeustiictes
were undertaken through this research work, by a framework of understanding and implementailogic&lband engineering
principles underlying with a particular attention of continufias reactor technologies. EiseniaFoetida used to produce
vermicastings requiring minimum Retention Time"s under optimum environmental conditions. The end poictss [ based on
end product characteristic. This work develops models for collection and conveyance, and standardizes the process kinetic
constant for vermicomposting flow reactor. This also reveals that the standardization of environmental igsaachptrformance,
order to access the efficacy of the vermicomposting process. RT(Retention Time) as less as 17 to 20 days, using sgeedlly
continuousflow verminreactor. Finally, this research work proposes contirdflous verminreactor isa possible good alternative
USW management in and around urban areas and quicker circulation of nutrients (vermicomposting) to ecosystem.
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(57) Abstract :

Smart chair is based on 10T devices useful to automatically rearrange chairaffitah,etc. After given interval or whenever user makes clap sound, mobile apps, sound sensor of sr
senses clap sound and if sound matches then smart chair system checks weight of chair, if weight of chair is greatefitteanymight thenmart chair system sends signal to motor wt
controls wheels of chair and place smart chair at proper location. If the location is not free then search anotheipfre@Hecatectronic chair helps to automatically locate at predefine
space. Since ast of the time in lab/conference room, after session completed people never keeps chair at proper position. So thene#@naeeg chair after session get over which
require one person/peon engaged at outside of lab/conference room at all géverydab. Traditional way of lab arrangement is to done manually by peon who requirehaed well as
time so present invention provides new and smart way to keep chair at proper position. Present invention uses Soustesginsoutwl of clap vith is instruction to rearrange chair at

predefined location and weight sensor to check whether user is still sat on chair or to decide whether to rearrangedrahatr 8ses 10T devices to find location of chair.
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(54) Title of the invention : SOWISYSTEM: SOLAR OPERATED WATERESALINATION SYSTEM FOR RURAL &
COSTAL HOUSEHOLD
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(51) International classification 2/00 | 1)PROF. DR. A.B. AUTI
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(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Abstract This invention has been undertaken to develop an affordabledes#dination system using solar energy for an averag
household in rural areas. The motivation for this research has been the fact that an abundance of solar energy ialfleelyeave
the mankind is facing an acute shortage of this vital resouraaugb so that a poor rural family does not even have an access
electricity for lighting and running other appliances needing the consumption of energy for their operation. Many of ¢lrem ar
unable to have potable drinking water because the watieeiinareas has high percentage of salt and they cannot run desalinai
systems for want of electricity or any other form of energy required to operate such systems. It is realized that dyergy can

effectively utilized for many human needs, particuldoiyprimary needs like increasing availability of drinking water. Purificatio
water is carried out by various techniques. Desalination of seawater is a proven technology for producing drinking water. In
desalination, impure water is heated, conveingal steam and then is condensed using a condenser. In solar desalination syst
heating of sea water is done by solar energy and condensation of steam is achieved by using a suitable heat exchatejeset
Commercial solar desalination systems ased worldwide but these systems use conventional energy sources such as electr
run the system. A small desalination system for a family in rural areas is not yet easily and commercially availableoffthes airr
study has been to design a salasalination system for a rural family which does not use any conventional energy source for
of water and condensation of steam. In this invention, a parabolic concentrator is used as a heating source. Soltooeisend)py:
the concentratoon an absorber which contains salt water. Water gets heated and converted to steam. The steam is then co
the condenser to get purified water. Conversion of water to steam depends largely on solar intensity available at a location

No. of Pages : 2 No. of Claims : °

The Patent Office Jonal No. 32/2018 Dated A@8/2018 29632



(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :29/06/2018

(21) Application N0.201821024347 A

(43) Publication Date : 10/08/2018
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(57) Abstract :

Present invention provides healthy flour compositomprising of nutrient rich combination powder of Dolichos Biflorus, Vigna
radiata, Sorghum vulgare, Pennisetum typhoideum and Hordeum vulgare which aids in reaching protein target that isrrégui
wellness of the human body.. The present invergiowides healthy flour composition which further comprising of taste enhanc
agent and flavouring agents. The present invention also relates to method of preparation of healthy flour compositiqgorotéértu
rich flour which is made from natural mals power and low carbohydrates will overcome the health related problem and will a
satisfy the taste buds. The present invention ofigightflour provides slow release energy metabolism and protein rich diet
makes it ideal for all the peopleho want to lead a healthy life.
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(54) Title of the invention : IVASYSTEM: INTELLIGENT VEHICLE ALERT SYSTEM FOR UrURN AND SEIZE
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(57) Abstract :

Parking vehicle, Ururn in proper place, proper-turn is a major problem. One can unknowingly or by mistake park his/her vet
no parking area. If RTO officeauthorized person by RTO to seize the vehicle in no parking area, find your vehicle in no parl
area; it is seized by them. To find out where your vehicle is actually bought after the seizing procedure is veryruifficodt a
consuming task. To avoglich inconvenience an alert system is designed. If RTO officer finds a vehicle in no parking area, F
officer will show identity with the help of RFID card; and the text message being generated by GSM to inform vehicle awtne
the seize and stationformation where vehicle is to be placed after the whole procedure. Along with that a payment link by R
provided to do payment of fine by online transactions. Other than authorized users if someone tries to uplift vehicemeisreler
sensor sensdle dimensions. Buzzer is provided to system to alert owner as well as people nearby to get attention towards
suspicious happening to the vehicle. Along with the buzzer a text message notification is provided to owner. As tlgheit be
attempt, tracking system is provided. Vehicle will be tracked and Google map link is given to owner to know where thes vehi
bought. And also the vehicle-turn safety alert system is a system for alerting a driver of a vehicle whether it is safef@tainsa
make a Uturn driving maneuver. The system incorporates an electronic system that measures the distance away and spee
approaching vehicle. The system functions to calculate the time it would take for the approaching vehicle to reactytheltigtail
and displays this time as a digital readout. Visual, LED Blinking, auto active speed Controller and audible alerts inliover #e
to whether the Hurn maneuver can be safely accomplished.
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(57) Abstract :

A BiometriccATM is an electronic device which facilitates all banking process vilentronic device. This machine accepts
biometric input credentials such as finger prints, Voice and other biometric input for preceding the banking procesmeltie Bir
ATM also allows a particular person to open an account without going bank. Thef tl=machine can see list of all accounts
which he/she holds in corresponding bank. The traditional ATM(s) requires user to carry card and pin number for preceding
transaction. If the user of the machine lost his card or forgets his pin he nealtsntdréctic process of the bank to reissue the ci
and pin number. The biometf&&TM solves this issue by providing biometric access for financial transaction. The Bio&Elic
does not allow a user to open multiple accounts with different names whareagly used ATMs do not put any audit of this kin
The BiometricATM is extremely secure and easy way for handling your financial transaction. Its features like biometric acce
showing list of accounts and provision of opening account in an autbmwatemakes it different.
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(71)Name of Applicant :
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(57) Abstract :

ABSTRACT FOR PATENT "EFFECTIVE PHARMACEUTICAL HERBAL COMPOSITION COMPRISING CHLOROXYLON
SWIETENIA (Roxb.) DC FOR THE TREATMENT OF HORMONE DEPENDANT BREAST CANCER". Breast cancer is the
frequent cancer worldwide and a second leading cause of caratedrdéath among females in the world. The global concern ¢
breast cancer exceeds all other cancers and the incidence rates of breast cancer are increasing. In the midst of g mesigiaga
and evolving heterogeneity in breast cancer, the cuctarhotherapy approaches used for the treatment of hormone dependel
cancers have limitations owing to severe side effects. A novel Chloroxylon swietenia (Roxb.) DC based formulation caofrigri
solvent extracts (at least seven) of Chloroxyd@rnetenia dried leaves in petroleum ether, benzene, chloroform, ethyl acetate, ¢
methanol and water are mixed in desired quantity to make | g mixture. The treatment of formulation with hormone depende
(from human origin) breast cancer cebsulted in inhibition of their growth. The formulation is effective in inducing adverse
morphological changes, nuclear fragmentation, apoptosis, inhibit the cell migration, colony formation ability and alsdtreduct
tumor volume of MCF7 breast cancearells. The formulation has no anywivo acute oral toxicity tested as per OECD 423 with
LD50 2000 mg/kg.
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(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Abstract of the Invention The invention deals with a braking system analysis and improvement in braking systems usesl in t
Mechanical brakes used in tractors generally show I&saking efficiency, larger stopping distance, slow action of braking resy
etc. To overcome this difficulty, braking system used +aeaays in tractors employ differential brakes. This too has several
disadvantages of creating unnecessary twistingetkle leading to its failure in due course of time. The proposed work is mai
carried out in evaluating possibilities of incorporating solenoid operated brakes. These brakes will require lesserdntgrzan eff
compared to the mechanical ones. At thd prototype of the same will be prepared to demonstrate the improvement and sho
the claims made. The prototype will be evaluated for all the aspects with the help of testing systems.
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(54) Title of the invention EFFECTIVE MODE OF DISPOSAL OF WET WASTE AT SMALL LEVEL AND GENERATING
ELECTRICITY....SOLAR SYSTEM.
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(51) International classification 5/00 1HARISH T MISTRY
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(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Effective modeof disposal of wet waste at small scale level and generating electricity using hybrid system of biogas and sol
The present invention generally relates to biogas generation energy, storage and management. Specifically, the inaptsitmn
meet renewable energy demand through biogas energy generation and storage, specifically from methane gas productiorci
materials including wet waste like vegetable waste, food waste, leaves etc.
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(54) Title of the invention : GYROSCOPIC LIQUID TRANSPORTATION DEVICE

:G01C|(71)Name of Applicant :
. . 19/02 | 1)RESHAM JASVINDER SINGH SETHI
(51) International classification GOIC| Address of Applicant :26/C AUNDH ROADKHADKI
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(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Gyroscopic Liquid Transportation Device In most of the developmtries, millions of people have to walk for kilometers,
dedicating a significant amount of time in their day, to fetch a few liters of water. Traditionally, women and childreeverdk
kilometers carrying water containers on their head, waist threiin arms. This lack of accessibility to clean water has deprived tt
of other income generating and educational opportunities. Carrying heavy water containers results in back, shouldengoint
injuries. It leads to miscarriages and affects tbalth of pregnant women and the unborn child. A solution innovatively designe
overcome the abovenentioned drawbacks associated with the liquid, such as water transport and storage, is the Gyroscopic
Transportation Device. This portable devieduices the time spent in fetching water, it provides advanced liquid/water storage
capacity, reduces water losses during transportation, provides a purification and natural refrigeration to the waterlpairicie
energy and a provision of inductiopssem for cooking. As the Gyroscopic Liquid Transportation Device provides the above fe
and solutions to overcome the pressing social problems, it promotes hgem®ating activities for women and education amon
children. This would empower tlpeople by improving the quality of life and promotes their basic human right to access wate
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(57) Abstract :

Presentnvention provides a fuzzy rough assisted portable miniature diligeeag system for usability in rural areas. The main
objective of this system is to facilitate patients in the rural areas, with lesser or almost no access to hospital srubthoctoeir 12
lead ECG manually and send it through their smart phones to the required hospital or physician.The palm sized system col
developed due to the use of small, low power ICs developed by Analog Devices. This design can be used by aneteisrs as-
experts. Use of this system in hospital industry shall benefit the medical community and shall provide reliable sdrisesitd t
strata, saving more lives and creating valuable data for research. Following invention is described in détaihefthof Figure 1 ¢
sheet 1 showingthe block diagram and Figure 2 of sheet 1 showing flowchart for reading ADC dataandFigure 3 of sheet 2 ¢
flowchart for ECG display.
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Filing Date :NA
(57) Abstract :

Abstract Title: Simple Spraying System. The low effort spraying system consist of a cylindrical shaped tank for holding solu
and canroll on ground around its hollow Axle. The solution is sucked by diaphragm pump via this Hollow Axle and then soll
sprayed . So the new rolling tank spraying system provide big relief to shoulgetliag spray system is always easier than hag
it and carrying it .The rolling action of tank ensure the presence of a homogeneous mixture solution in tank ;and thus"a
homogeneoudistribution of active drug on whole crop field. It is more stable than a trolley mounted tank + pump system as
certre of gravity is near to ground and it can not topple down, as it is already oh ground.
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(54) Title of the invention : SIMPLE EXOSKELETON

‘A61H
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(57) Abstract :

Abstract Title: SimpleExoskeleton. This non powered Exoskeleton.,magef Mild Steel, can provide only support to object"s |
and User have to move forward by his own effort. While designing it, all focus is given to prevent the generation oblaeges V
so that smalleMoments can be cancelled by slight additional leaning of human body. For this reasons limbs are kept behinc
and are directly hinged just below centre of gravity of object. Foot section pivot is kept just behind human heelwsopikiat(dne
is human heel & other is limb pivot) can lie on one axis, which is parallel to direction of walking . The pivot of foat leywr

below arch of foot so that only heel can lock and unlock knee joint without toe"s interference. The knee joints afeomafrgenes

to make a feeling of weightless limbs.
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(57) Abstract :

Present invention provides a pgsbcessing microwave treatment of polymers and polymer/CNT-ocamposites to enhance the
mechanical properties of the material. This invention portrays the enhancement in mechanical properties of five commonge
polymers (PA, PBT, PP, PC, ABS) and polymer/CNT nraamposites of PA and PBT by using microwave radiation for-post
processing treatment. The analysis revealed that the crystal structure of the polymers as well asthepuasites improved after
the treément due to more favorable rearrangement of crystalline segments within the polymer. Furthermore, the tensile pro
the tribological performance of treated material observed to be significantly more than the untreated material. Thtis, the po:
processing microwave treatment of the polymers and polymer/CNT-c@mposites has proved beneficial as a cost effective an
environment friendly technique.Following invention is described in detail with the help of Figure 1 of sheet 1 showingXRB [
of untreated and microwaseeated polymers (a) PA; (b) PBT; (c) PP; (d) PC and (e) ABS.
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(57) Abstract :

The present disclosure relates to a belay device haléatromechanical system which controls the speed of a descent device
load, hanging at a certain height, needs to be lowered with the help of ropes or steel wires. The belay device isasugkxdo
double rope movable in a vertical directifor assisting a substantially vertical descent of a load. The device includes a LED
connected in series with a motor, and a pulley having a loop of said rope wound around circumference of said pullegy,The |
while descending, rotates and transfail rotational movement to motor so as to generate current, wherein said LED monitol
generated current and controls descending along the rope based on the generated current. The device includes a briakgtgp
descending of said load alortgetrope based on a friction between said rope and said pulley.
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(57) Abstract :

The work under this invention based on low power design of the Add compare select unit and threshold generator ugitodfiat
modulation decoder. Simulation aegperimentations are carried out in MATLAB Simulink and at Xilinx platform. Our objectiv
to maintain balance between speed and power. We develop new architecture for threshold generator unit and reusability o
Compare Select Unit helps to achievghhworking frequency, high data rate, reduces dynamic power and hardware count.
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(57) Abstract :

The civil infrastructures casuffer from concrete cracks due to the creep, shrinkage, diverse natural loading, aging and corro
reinforcement. The concrete cracks are one of the important features when analyzing the current condition of conarete Bl
shape, length andidth information about concrete cracks are helpful to conduct an initial maintenance for the structure safe
of view. Conventionally the structures are inspected by the inspector who evaluates the structural health by obsenasgrargl
visud damages on the surface of concrete structures. However, the visual inspection is time consuming and also it is dangt
specialists and improper environments can cause evaluation errors. The advanced digital image processing techniques ha
introduced as an alternative automatic crack assessment to the visual inspection. Also the advancements in Unmanned 8&
(UAV) technologies have enabled las®st, highperformance UAVs that can be adopted in diverse technologies. The inventec
systemincludes design and development of a camera mounted UAV to identify and capture concrete cracks. The robust dic
processing algorithm has been implemented for structural analysis, is the most important part of this invention. A airetedsly
crack treatment module will be made available on UAV to provide appropriate chemical treatment on crack. This will thede tc
the time consumed manpower and risky work.

No. of Pages : 1No. of Claims : {

The Patent Office Jonal No. 32/2018 Dated A@8/2018 29646



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821022838 A
(19) INDIA
(22) Date of filing of Application :19/06/2018 (43) Publication Date : 10/08/2018
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(57) Abstract :

Abstract The crankess combustion linear generator is a generator which generates electrical energy through combustion (c
electrical energy)The use of this system is for dynamic and stationary power generation, as per the requirement. The syste
of a combustion chamber, in which the piston reciprocates with respect to the piston body. The piston has a side ehitdnigion
connectd t o the generator body. The extension from the pis
translates (reciprocates) with respect to the winding, generating electrical energy. The whole system consists of less movir
componentswhich accomplish a higher efficiency, as compared to the other systems.
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(57) Abstract :

Described herein is a steaming appliance (100, 200, 300, 400, 500) for performing a steaming operation. The steama {180
200, 300, 400, 500) includes a steam generation chamber (106, 108, 204, 304, 404, 504) housing a heatifif6|eia8n206,
308, 406, 510) for generating a desired amount of steam from a limited volume of the total volume of liquid stored sismiti
appliance. The steaming appliance is preferably a cooking appliance for steaming food items. Theeapglimtes steaming
chambers 104, 106 for performing steaming operation on the food items, steam generation chambers 108, 110 locatecadi
fluidly connected to the steaming chambers 104, 106 for generating and supplying steam to the staarharg 4i04, 106, and a
liquid tank 102 disposed above and fluidly connected to the steaming chambers 104, 106 for supplying liquid to the steamil

chambers 104, 106. Refer Figure 1
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(86) International Application No ‘:NA |GUJARAT, INDIA Gujarat India

Filing Date :NA  [(72)Name of Inventor :
(87) International Publication No NA 1)PARMAR KISHORBHAI
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

An earthquake detection device capable of sensing vibrations includes an Inner Fiber Box(99); Pendulum(120); Springll&41
horizontatbars(159); Sensitivity adjustment dial(182); Parallel connector strips(210); Phase connector(251); Neutrak(08)ec
Lamp(310); Audiealarm(311); Switch(312); PowSource(313); Electrical Circuit (314); Adjustable Mounting Bracket (315);
Relay(316); Timer(317); Earthing(318); Scale(319); MetdBax(320). The device is an open electrical circuit that, whenered
by sufficient vibration, becomes a closed circuit, thus enabling a variety of electrical appliances.The weighted pendlisum(12
electrically conductive which is electrically connected to the electrically conductive source, such that movereqrarafulum(12(
at predetermined sensitivity distance causes the electrically conductive pendulum(120) to contact the Electrically conductiv
spring(141) thereby triggering the operation of the lamp(310) and/or the-@adm(311). A sensitivity adjustmedial(182) may be
provided for adjusting the predetermined distance between the weighted pendulum(120) and the Electrically conductidé)sp
by adjusting the horizontal position of the pendulum(120).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821028696 A
(19) INDIA
(22) Date of filing of Application :31/07/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : OMR EXPERT BALLPOINT PEN

:B43K|(71)Name of Applicant :
. . 23/12| 1)SAURABH AMRISHBHAI RANA
(51) International classification B43K |  Address of Applicant :5/ NEWSATYANAGROCIETY
27/08 |INEAR C.N.| CHURCH, BAHERAMPURA,AHMEDABAD
(31) Priority Document No :NA |380022. Gujarat India
(32) Priority Date :NA | (72)Name of Inventor :
(33) Name of priority country ‘NA 1)SAURABH AMRISHBHAI RANA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

This invention is time saver with less struggle in exams, which can use for answer on OMR sheet of MCQS. OMR sheedgiss
of capturing human marked data from document form such as surveys & tests. They are used to read questionnaires,inrulti
examination paper in the form of lines or shaded areas. Uses of OMR sheet in INDIA ? In INDIA some departments like CE
and STATE GOVERNMENT ECTThose are uses OMR sheets for answering MCQS ? Competitive exams for admission in
MEDICAL, DENTAL and ENGINNERING are held exams like NEET, JIPMER, AIIMS and JEE also using OMR sheets. ? It
for filing application forms. ? Its uses for surveys forms. This are uses universally in large number in competitive f2eathadck
forms ECT. There aranost competitive exams held with this system for admission process, so for this type of exams to s
is important part of exams. There is much important to utilize every single second for create better future of stud@MiR. The
EXPERT BALLPOINT PENis specially designed for OMR sheet bubble filing which is much useful for every students appes
competitive exams. This invention can save more than 50% of total bubble filing time, also utilize that time for batigrdbiirig
exams. Theconcept of the OMR EXPERT BALLPOINT PEN is absolutely new, also work of it different from other ballpoit
in the market. This new revolution concept that combines both electrical & mechanical design, which will be more coinfaga
to save valuble time of students.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821028076 A
(19) INDIA
(22) Date of filing of Application :26/07/2018 (43) Publication Date : 10/08/2018

(54) Title of theinvention : DEVICE FOR WIRE CONDITION MONITORING IN WEDM

. e :B23H|(71)Name of Applicant :

(51) International classification 2100 1)Dr. Y. M. Puri
(31) Priority Document No :NA Address of Applicant :Department of Mechanical Enginee
(32) Priority Date :NA |VNIT, Nagpur Maharashtra India
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)Dr. Y. M. Puri

Filing Date ‘NA 2)Akash Jain
(87) International Publication No *NA 3)Gangadhar Navnage
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The present invention relates to device for Wandition Monitoring in WEDM which cabe utilized for prognosis of wire breaka
condition that use to happen in wire cut EDM machine. It provides an attachment that is adaptable as per space atedtldiffest
conditions during use. The attachmeah be placed on machine at feasible location which is different as per different machin:
Following invention is described in detail with the help of Figure 1 of sheet 1 showinga view of apparatus placing onWslitd E
Figure 2 of sheet 2 showing aniisetric view of apparatus.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821028112 A
(19) INDIA
(22) Date of filing of Application :26/07/2018 (43) Publication Date : 10/08/2018

(54) Title ofthe invention : TYRE GRID REINFORCED EMBANKMENT OF POZZOLANIC MATERIALS

. e :B60C|(71)Name of Applicant :

(51) International classification 5/01 1)DR. (MRS.) PATIL VIDYA NITIN
(31) Priority Document No :NA Address of Applicant :AISSMS COLLEGE OF
(32) Priority Date :NA |ENGINEERING, KENEDDY ROAD, PUNE,
(33) Name of priority country :NA [MAHARASHTRA, INDIA-411001 Maharashtra India
(86) International Application No ‘NA 2)DR. CHORE HEMANT SHARAD

Filing Date ‘NA 3)DR. SAWANT VISHWAS A.
(87) International Publication No :NA |(72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)DR. (MRS.) PATIL VIDYA NITIN

Filing Date ‘NA 2)DR. CHORE HEMANT SHARAD
(62) Divisional to Application Number ‘NA 3)DR. SAWANT VISHWAS A.

Filing Date :NA
(57) Abstract :

ABSTRACT OF THE INVENTION This invention is related to the geotechnical/ structural filling material, embankment, slog
dam, railway base course, road beserse, bridge abutments and numbers of units have been proposed to utilize waste tyre
the reinforcement in conjunction with large volume of industrial waste. The invention provides a reinforced embankmesihgo
well compacted industrial wasmaterials and reinforcement within it to strengthen the embankment and slope, it being provi
conjunction with the filling material and cohesive to the grid thereof. The invention aims at strengthening the embam&sisrthi
load likely to cone on it wherein all the horizontal forces are absorbed by the reinforced industrial waste slopes. The tyre gri
reinforcement is included at suitable depths within the slopes of the embankments made up from Pozzolonic industrial was
materials. The Pozzohic waste material is mixed with water and compacted in successive layers with inclusion of tyre grid.
reduces waste landfill size and work as novel geotechnical filling material for construction of embankments, bridge atndche!
sub base, et&eywords: Bearing Capacity, Embankment Filling Material, Pozzolonic Material, Earth Reinforcement, Tyre Gi
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821005366 A
(19) INDIA
(22) Date offiling of Application :13/02/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : SPECIALIZED WALKIE STACKER

(51) International classification B66F | (71)Name of Applicant -
9/00 | 1)SAVY ELECTRIC VEHICLES PVT. LTD

(31) Priority Document No :NA Address of Applicant :€303, MA MAHIGIBA NAGAR
(32) Priority Date :NA |CHSL, B/H ASHARAM ASHRAM, MOTERA, AHMEDABAD
(33) Name of priority country NA [©0A 380005, GUJARAT, I NDI A
(86) International Application No :NA [(72)Name of Inventor :

Filing Date ‘NA 1)CHANDAN MUNDHRA
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The present invention discloses pedestrian walk behind stacker for changing or swapping the spent batteries of EVedvithe
in minimal amount of time and efforts. Said stacker comprises: zero radiusteedds for providing mobility and easy operation
narrow aisle. Further, said stacker consists light in weight frame of the stacker with straddling legs that providdsatanceer
instead of counterweight to the weight of an object, special designalfgbémrks are mounted on the extendable mast through
carriage for lifting the batteries while actuated through hydraulic piston. Said hydraulic pistons are the source ofgubuato s
that provides actuation to the mast while lever of the mastugdiep by the operator thus lifting the batteries for changing.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :08/12/2017

(21) Application N0.201721044239 A

(43) PublicatiorDate : 10/08/2018

(54) Title of the invention : ARTIFICIAL INTELLIGENCE BASED SMART COOKING SYSTEM

:GO6F

(51) International classification 17/00

(71)Name of Applicant :
1)Dr. Suresh Kisanrao Ukarande
Address of Applicant :The Principal, K.J.Somaiya Institute
Engineering & Information Technology, Everard Nagar,

G06Q|Ayurvihar Campus Sion, Mumbai 400022, Maharashtra, Indi:
30/00 |Maharashtra India
(31) Priority Document No ‘NA 2)Mrs. Shubhada Sachin Labde
(32) Priority Date ‘NA 3)Prof. (Dr.) Suryakant Babanrao Patil
(33) Name of priority country ‘NA 4)Mrs. Nisha Ameya Vanjari
(86) International Application No ‘NA 5)Ms. Aarti Sahitya
Filing Date ‘NA 6)Mrs. Snehal Rohit Shinde
(87) International Publication No : NA |(72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)Dr. Suresh Kisanrao Ukarande
Filing Date ‘NA 2)Mrs. Shubhada Sachin Labde
(62) Divisional to Application Number ‘NA 3)Prof. (Dr.) Suryakant Babanrao Patil
Filing Date ‘NA 4)Mrs. Nisha Ameya Vanjari
5)Ms. Aarti Sahitya
6)Mrs. Snehal Rohit Shinde
(57) Abstract :

The present invention provides method and system for recommending one or more recipes to a user. The methmataicinges
input from said user, wherein said input is provided in relation to one or more recipe choices of said user; identidyintpome
keywords in said user input, wherein said one or more keywords are linked with one or more type of rdeiped pyesaid user;
determining quantity and availability of ingredients with said user; determining taste of said user based on pastyser histor
processing a pretored list of recipes to identify one or more appropriate recipes based on identifithome keywords,
determined quantity and availability of ingredients with said user and past user history; and recommending one or raore rec
identified from said prestored list of recipes after said processing.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201721030037 A
(19) INDIA
(22) Date of filing of Application :24/08/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : A MODIFIED NONVOVEN FABRIC AND A PROCESS ANDAPPARELTHEREOF

:DO4B|(71)Name of Applicant :
. . 1/00 1)ARVIND LIMITED
(51) International classification D04B Address ofApplicant :Naroda Road, Ahmedaba880025,
21/00 |Guijarat, India Gujarat India
(31) Priority Document No :NA |(72)Name of Inventor :
(32) Priority Date ‘NA 1)Aamir Akhtar
(33) Name of priority country ‘NA 2)Amit Pal
(86) International Application No ‘NA 3)Debasish Halder
Filing Date ‘NA 4)Dharmendra Raj
(87) International Publication No :NA 5)Nanalal Patel
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention provides a reovenapparel fabric and a method for manufacturing the saidwaren apparel fabric. The
nortwoven apparel fabric comprises a dyed or undyedwaven fabric having a fibrous web neegllenched over a scrim and
coated with polyurethane or acrylic. The procespiires substantially less time and minimum energy consumption for manufar
the apparel fabric as compared to the presently available method for manufacturing the apparel fabric.
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201821006867 A
(19) INDIA
(22) Date of filing of Application :23/02/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : ROTARY NEEDLE FUEL INJECTOR NOZZLE FOR GAS TURBINE ENGINE.

:FO2M|(71)Name of Applicant :
. . 61/14 | 1)SOMASE ABHIJEET POPATRAO
(51) International classification FO2M |  Address of Applicant :R.H. NO. 12, SHIVRAIO. OPP.
69/36 [SOC. MANIK NAGAR, AMBAD LINK ROAD, NASHIK-422
(31) Priority Document No :NA [010, MAHARASHTRA, INDIA. Maharashtra India
(32) Priority Date :NA [(72)Name of Inventor :
(33) Name of priority country ‘NA 1)SOMASE ABHIJEET POPATRAO
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No " NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A fuel injector nozzle use with an gas turbine engine utilizes arrangements of nozzle openings that are designedfizeincreas
contact with oxygen within a combustion chamber. The heat shields has one or more upstream inlet openings for entriged ¢
air flow to a downstream discharge openings disposed about the fuel discharge nozzle to permit fuel to be dischargediotlaer
combustor of the gas turbine engine while pressurized air is discharged from the discharge openings. Controlteetpaassur
flowing through first and second heat shields to improve cooling of the heat shields, fuel atomization and combustoniXirej/ail
provide two stage injection system. Nozzle openings are positioned in more than one plane substant&llyitrataé combustor.
"With multiple injection holes two stage fuel injection is achieved with respect to the rotation of rotary needle. $h skesgfr
injection is done in normal actuated condition (about 30A° of needle rotation), in the secoridjstdige is done in power actuate
condition (about 45A° of needle rotation). The rotation of the fuel injector needle provides highest leakage proof mechanisr
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201823015747 A
(19) INDIA
(22) Date of filing of Application :26/04/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : AUDIO ASSISTIVE SYSTEM FOR VISUALLY IMPAIRED.

-GOBE (71)Name of Applicant :
'17/00 1)Sharvari Sandeep Bodke
(51) International classification Address of Applicant :K.K. Wagh Institute of §imeering
G09B
21/00 Education and Research, Hirabai Haridas Vidyanagari,
(31) Priority Document No ‘NA Amrutdham,Panchavati, Nask#22003 Maharashtra India
(32) Prioritz Date :NA 2)Bhavana Bhaskar Dusane
(33) Name of priority country ‘NA jggz!gslhlérsaiﬂgga??ggﬁgv
(86) International Application No ‘NA )
Filing Date ‘NA 5)Prof Nel;a Ganeshprasad Sharma
(87) International Publication No " NA Uf;gﬁ;nrsa?i Isna\xlri;g? Bodke
(61) Patent of Addition to Application Number : P
Filed on :01/01/190 2)Bhava_na Bhaskar Dusane
(62) Divisional to Application Number ‘NA 3)Sa!<sh| Sachin Ghodke
Filing Date ‘NA 4)Sejal Prabhakar Jadhav
5)Prof. Neha Ganeshprasad Sharma
(57) Abstract :
Over the years, the World Wide Web (WWW) has been an excellent medium for a nurbeeefits of mankind. This increases
peopl e©UEs dependency on internet as it all ows eas yodythec

visually impaired people. Thus, to provide proper information access and to bridgertimeigication gap between the sighted an
unsighted community, there is a need to build a system that allows a visionless person to access system files andsaedsitpn
So, the proposed system provides visually challenged user, a facility to eesdtém files and content on web in the form of spu
Hence, the system facilitates the visionless to perceive knowledge and enhance the learning skills and eliminates tie know
barriers. The system proposes to use various web mining technique®©&d parser, needed to convert unstructured data to
structured data, which further can be transformed into speech in Indian accent.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821020150 A
(19) INDIA
(22) Date of filing of Application :29/05/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : A MACHINE TO PROCESS CROP RESIDUES IN REAL TIME

. e :A01D|(71)Name of Applicant :

(51) International classification 41/00 | 1)Chitkara Innovation Incubator Foundation
(31) Priority Document No :NA Address of Applicant :SCO: 16061, Sector9C, Madhya
(32) Priority Date :NA [Marg, Chandigarh160009, India. Chattisgarh India
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)SINGH, Varinder

Filing Date ‘NA 2)SALUJA, Nitin
(87) International Publication No *NA 3)CHHIKARA, Vilas
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

In an aspect, the present disclosure relates to a device for handling crop residue, wherein the device includes ahielectric v
operatively coupled with sucker to suck the crop residue from ground; a microwave operatively coupled with the electric ve
as to receive and dry the sucked crop residue from the sucker, said sucked crop residue being dried based on moigtutteeco
sucked crop due; and a combustion chamber operatively coupled with the microwave and configured to receive and com
dried crop residue in a controlled environment so as to yield Cdollach.
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201821020151 A
(19) INDIA
(22) Date of filing of Application :29/05/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : ELECTRONIC RECEIPT MANAGMENET SYSTEM AND METHOD THEREOF RECORDING,
MANAGING AND ACCESSING TRANSACTION RECEIPTS

. . :GO7C|(71)Name of Applicant :

(51) International classification 5/00 1)VAIDYA, Pushkar Khojeshwar
(31) Priority Document No :NA Address of Applicant :05, Trisharan Nagar, Dubey Layout
(32) Priority Date :NA [Near Hingana FPoint, Jaitala Road, NagpdA0036,
(33) Name of priority country :NA [Mabharashtra, India. Maharashtra India
(86) International Application No :NA [(72)Name of Inventor :

Filing Date ‘NA 1)LAD, Abhinay Rupchand
(87) International Publication No " NA 2)VAIDYA, Pushkar Khojeshwar
(61) Patent of Addition to Application Number ‘NA 3)MAHINDRA, Adarsh

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present disclosure relates to an electronic receipt management system and method for recording, managing and acce
transaction receipts through retailers" physical or internet based point of sale system. The electronicaieaggrhent system
includes one or more processors; and a transceiver to control the one or more processors to automatically retrigwes, inmealr
more electronic receipts generated against one or more unique identity allotted for a user, antboag@ayment made invoices
associated with said one or more generated electronic receipts.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821020325 A
(19) INDIA
(22) Date of filing ofApplication :30/05/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : ROPE CLIMBING ASSISTANCE DEVICE

(71)Name of Applicant :

“AB3B| ™1k Studio Solutions Pt Ltd.

(51) International classification

7/00 . :
. . Address of Applicant :First Floor, Lunkad Sky One, Kalya
g;g E:g::g Bgf[:éjment No Hﬁ Nagar, Pune 411006, Maharashtra, India. Maharashtra India

(72)Name of Inventor :

(33) Name of priority country ‘NA .
(86) International Application No ‘NA LDE, Jyotlraman' :
Filing Date ‘NA 2)SAWANT, Ch.‘?"‘a'!
(87) International Publication No NA iggﬁ\’\/ng\fpf“ﬁJ%iSInh
(61) Patent of Addition to Application Number ‘NA ' b
Filing Date ‘NA 5)GAWANI_I)E., Ruchita
(62) Divisional to Application Number :NA G)KALE, Nikhil
Filing Date ‘NA T)PATIL, Akagh
8)RAO, Karthik
(57) Abstract :

The present disclosure relates to rope climbing devices, and, more specifically, takmbjpgy device that can be used to climb

rope with comparatively lesser effort. An aspect of the present disclosure relates to an apparatus coupled to a roppeanovabl
vertical direction for assisting a substantially vertical ascent of a load.dspatt, the apparatus can include a rotatable handle

connected to a gear train arrangement, wherein said rotatable handle, upon rotation, enables said apparatus coupletwte iq|
said vertical direction for assisting said substantially vertise¢at of said load.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :21/05/2018

(21) Application N0.201821018918 A

(43) Publication Date : 10/08/2018

(54) Title of theinvention : "A CHEMICAL SYNTHESIS PROCESS OF COBAIMIANAGANESE PHOSPHATE THIN FILMS

ON CONDUCTING SUBSTRATES"

:C23C|(71)Name of Applicant :
. s 14/00| 1)DR. VISHWANATH VITHAL BHOSLE
(51) International classification C23C| Address of Applicant :D.Y. PATIL EDUCATION SOCIETY
16/00 |(DEEMED TO BE UNIVERSITY), KASABA BAWADA,
(31) Priority Document No ‘NA |KOLHAPUR-416006 MAHARASHTRA, INDIA Maharashtra
(32) Priority Date :NA |India
(33) Name of priority country :NA  [(72)Name oflnventor :
(86) International Application No ‘NA 1)DR. UMAKANT MAHADEYV PATIL
Filing Date ‘NA 2)PRANAYV KALIDAS KATKAR
(87) International Publication No *NA 3)SUPRIYA JAYKUMAR MARJE
(61) Patent of Addition to Application Number ‘NA 4)DR. VISHWANATH VITHAL BHOSALE
Filing Date :NA 5)PROF. CHANDRAKANT DNYANDEV LOKHANDE
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The deposition of cobathanganese phosphate on metallibstrate is carried out by hydrothermal method. The deposition is c:
out using aqueous bath solutions consisting of varying concentration of cobalt and manganese precursors and bath fremmpe
90-150A°C. The XRD pattern shows monoclinic crystlicture of cobalmanganese phosphate. Well covered microtités

morphology of cobalmanganese phosphate thin film is observed frorSERI analysis. These cobattanganese phosphate thin

films show electrochemical supercapacitive property.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821023741 A
(19) INDIA
(22) Date of filing of Application :26/06/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention METHOD AND DEVICE FOR SACRIFICIAL SURFACE ANODE CATHODIC PROTECTION OF
STEEL FROM CORROSION IN RCC STRUCTURES.

(51) International classification :C22C|(71)Name of Applicant -
18/00| 1)SHARMA JAIPRAKASH BANARASILAL

(31) Priority Document No :NA Address of Applicant :402, SUNSTAR APARTMENT, b/h
(32) Priority Date :NA |SNEH SANKUL WADI, ANAND MAHAL ROAD, ADAJAN,
(33) Name of priority country ‘NA [SURAT, GUJARAT-395009, INDIA Guijarat India
(86) International Application No :NA  [(72)Name of Inventor :

Filing Date ‘NA 1)SHARMA JAIPRAKASH BANAR ASILAL
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present invention provides a Method and Device for Sacrificial Surface Anode Cathodic Protection (SSACP) of steel fr
corrosion in reinforced cement concrete structures. The method involved in this invention is plaamapitheevice on the surface
concrete adjacent to reinforcement and electrical connected to the reinforcement. The Sacrificial Surface Anode Cathtiolic |
(SSACP) system is very simple to install, easy to monitor and very easy to replaceoleisossmical. The Sacrificial Surface
Anode will stop corrosion of reinforcement when installed at strategic locations in a building or structure. The anetleawibdec
in place of reinforcement and the corrosion of reinforcement will stop fromethéhds protection system is installed, which will
enhance the life of structure.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application18/05/2018

(21) Application N0.201821018718 A

(43) Publication Date : 10/08/2018

(54) Title of the invention : ECO SAFE PRESSURE COOKER

:HO1M|(71)Name of Applicant ;
. . 10/00 | 1)SHINGADE SUNIL GOROBA
(51) International classification HO1M Address of Applicant :Affalegaon (De), Tq:Shirur Anantpe
2/00 |Dist- Latur, Maharashtrd13544, India Maharashtra India
(31) Priority Document No ‘NA 2)SHINGADE SHRADHA SUNIL
(32) Priority Date :NA  [(72)Name of Inventor :
(33) Name of priority country ‘NA 1)SHINGADE SUNIL GOROBA
(86) International Application No ‘NA 2)SHINGADE SHRADHA SUNIL
Filing Date ‘NA
(87) International Publication No " NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The invention relates to the energy & time efficient steam cooker that saves atl@@3680el as compared to open pot/conventio
cooking system &applicable for large scale. The heat transfer mechanism in invented cooker is completely controlled by cotl
The system is aitight & comprises, 1. Steaming Chamber 2. Series of cooking vessels Steaming chamber comprises. 1) Ak
receptacle antl) The heat insulated air jacket capable for balancing the pressure difference between the pressure inside the
and the pressure of air in open atmosphere and is firmly engaged to the basal receptacle so that steam cannot dget escape
surrounding.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :05/06/2017

(21) Application N0.201721004122 A

(43) Publication Date : 10/08/2018

(54) Title of the invention NUTRAMEAL - A NUTRITIONAL COMPOSITION TO MEET DAILY CALORIE AND NUTRITION

NEEDS OF AN ADULT HUMAN

:A23L [(71)Name of Applicant :
. e 33/00( 1)DAVE, Mugdha Vipul
(51) International classification A23L Address of Applicant :#204, Sadguru CHS, Sector 19, Plc
29/00 |Kharghar, Maharashtra, India, Pin 410210 Maharashtra Indis
(31) Priority Document No :NA  [(72)Name of Inventor :
(32) Priority Date ‘NA 1)DAVE, Isha Vipul
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT Nutrameal A nutritional composition to meet daily calorie and nutrition needs of a human being. The present ir
discloses a nutritional dietary formulation with an appropriate weight of weeds comprising whole weed Amaranthus retrofle
(pigweed), whole weetdlaraxacum officinale (dandelion) excluding unwanted parts of the roots, whole weed Urtica dioica (st
nettles) excluding its nettles, and whole weed Chenaopo:t
amount of 250 gramét is prepared from ubiquitously available and otherwise discarded weeds and cornmeal. Thus, it is ecc
Further, it is a wholesome meal that supplies calories both quantitatively and qualitatively. The micronutrients aemetsh bake
presentmvention provides dietary nutritional formulations that meet the Recommended Dietary Allowance (RDA) of all type:
human groups including the healthy human beings and under nourished human population.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :10/08/2017

(21) Application N0.201721028537 A

(43) Publication Date : 10/08/2018

(54) Title of the invention : A SEALANT COMPOSITION

:CO9K
. . 8/00

(51) International classification CO9K
3/00
(31) Priority Document No :NA
(32) Priority Date ‘NA
(33) Name of priority country ‘NA

(71)Name of Applicant :
1)DENIAR TRADING INDIA LLP
Address of Applicant :73, Progressive Royal GaStkctor
19/ 20, CBD Belapur, Navi Mu
India Maharashtra India
2)INDIAN INSTITUTE OF TECHNOLOGY ROORKEE
(72)Name of Inventor :

(86) International Application No ‘NA 1)Dr. GAURAV MANIK
Filing Date ‘NA 2)NITYANSHU KUMAR
(87) International Publication No NA 3)SHUBHAM MIREJA
(61) Patent of Addition to Application Number ‘NA 4)ALOK KUMAR YADAV
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT A SEALANT COMPOSITION A sealant composition comprises an adhesive material present in a rang8%f27
weight, an antfreezing agent present in a range of38P%6 by weight, a plurality of thickening agents present in an amoungeftc
by weight, water present in a range 0f28% by weight, a plurality of solid additives and a plurality of fibrous materials.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :10/08/2017

(21) Application N0.201721028538 A

(43) Publication Date : 10/08/2018

(54) Title of the invention : A PROCESS OF PREPARING A SEALANT COMPOSITION

:CO9K
8/00

(71)Name of Applicant :
1)DENIAR TRADING INDIA LLP

(51) International classification

CO9K Address of Applicant :73, Progressive Royal Castle Sectc
3/00 |19/ 20, CBD Bel ap ur06l4, MaharshtraMu
(31) Priority Document No :NA |India Maharashtra India
(32) Priority Date ‘NA 2)INDIAN INSTITUTE OF TECHNOLOGY ROORKEE
(33) Name of priority country :NA | (72)Name of Inventor :

(86) International Application No ‘NA 1)Dr. GAURAV MANIK
Filing Date ‘NA 2)NITYANSHU KUMAR
(87) International Publication No NA 3)SHUBHAM MIREJA
(61) Patent of Addition to Application Number ‘NA 4)ALOK KUMAR YADAV
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT A PROCESS OF PREPARING A SEALANJOMPOSITION A process (100) of preparing a sealant composition
comprises the steps of adding (110) an-fe&zing agent in a beaker, mixing (120) a thickening agent with théreeting agent tc
form a first mixture, mixing (130) water in the firsixture to form a second mixture, adding (140) a plurality of fibrous material
added in the second mixture to form a third mixture. Further, adding (150) an adhesive in the third mixture to fornmaxtaceth
Further, adding (160) a plurality of adigies, sodium chloride (NaCl), an antioxidant, an-akthning agent, colorant, afftingal
agent and fragrant in the fourth mixture followed by continuous stirring to form the sealant composition.
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(12) PATENTAPPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :08/05/2018

(21) Application N0.201821017355 A

(43) Publication Date : 10/08/2018

(54) Title of the invention : GAMBAR-LER- (MOBILE SOFTWARE APPLICATION)

:GO6F
8/77
GO6F
8/20

(51) International classification

(71)Name of Applicant :
1)PRABHJOT SINGH CHHABRA
Address of Applicant :201 skylark Apt, A wing Neéantwadi
Road, Pali Hill, Bandra West,Mumbai. Maharashtra India

(31) Priority Document No :NA |(72)Name of Inventor :
(32) Priority Date ‘NA 1)PRABHJOT SINGH CHHABRA
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No " NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The major concept build in the present invention is its billing system. The present invention is directed to avhiethoses
gambling concept to bill its customer. In the prior arts, most of the methods or applications provide lot of offer antsdsattac
customers but the present invention has been built not just to offer exciting offers to its customiersaking it more interesting

and giving customer to choose an offer of his own choice.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201721034783 A
(19) INDIA

(22) Date of filing of Application29/09/2017 (43) Publication Date : 10/08/2018
(54) Title of the invention : ©ui ORALLY FAST DI SSOLVI Nt
PREPARATI ON THEREOF®U
:A61K|[(71)Name of Applicant :
. s 38/00 | 1)GANDHI; NEHA VISHAL
(51) International classification A61K |  Address of Applicant :FLAT NO. B2 502, MEADOWS HIL
9/00 [MIST KANCHANWADI, PAITHAN ROAD AURANGABAD
(31) Priority Document No ‘:NA [MAHARASHTRA INDIA 431001 Maharashtra India
(32) Priority Date :NA [(72)Name of Inventor :
(33) Name of priority country ‘NA 1)GANDHI; NEHA VISHAL
(86) International Application No ‘NA 2)DEOKATE;UDAY ARVIND
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT ©uiT ORALLY FAST DI SSOLVI NG COMPOSI TI ONS OF NI T

T HE R E O Fhe firesent inventiorrelates to an orally fast dissolving and rapidly absorbing pharmaceutical composition of
Nitrendipine which results in increased bioavailability of practically water insoluble pharmaceutical active agent atesgenera
rapid onset of action for the titeaent of hypertension and angina pectoris. More specifically, the present invention provides a
Nitrendipine formulation comprising a Nitrendipine precipitate having water solubility between 40 to 50 Aug/mL and pzeticle
ranging from 500 nm to 2000 niim, a concentration range from 1 to 5% w/w exhibiting enhanced Cmax value in the range frc
Apg/ml to 10 Apg/mL within 40 to 55 minutes. This orally fast dissolving and rapidly absorbing pharmaceutical composition
formulated to promote the rapid didstion, pregastric absorption of drug which bypasses the liver and minimizes extensive fit
hepatic metabolism and thus increases the bioavailability of orally administered Nitrendipine.
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201721034810 A
(19) INDIA
(22) Date of filing of Application :29/09/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : METHOD FOR UTILIZING WASTE PLASTIC FOR PRODUCING BUILDING MATERIAL

:B29B|(71)Name of Applicant :
. . 17/00| 1)Prof.(Dr.) Suryakant Babanrao Patil
(51) International classification B24C Address of Applicant :89andangiri, PCMC, Rawet, Pune
1/06 |412101, Maharashtra Maharashtra India
(31) Priority Document No ‘NA 2)Mr. Ramesh Ratansing Rajput
(32) Priority Date :NA  [(72)Name of Inventor :
(33) Name of priority country ‘NA 1)Mr. Ramesh Ratansing Rajput
(86) International Application No ‘NA 2)Prof.(Dr.) Suryakant Babanrao Patil
Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention providesnding of plastic bricks; make gutters from waste plastic which is best option for commercial
making light weight structure; base sheet under heavy machine in industrial area; make a polls from waste plastic;ranteuse
divider. In an embodim@, a method for utilizing a waste plastic material is provided. The method includes the steps of: colle
weighed quantity of waste plastic; sorting the waste plastic based on its type and to remove impurities; crushingwlsteorted
plastic; meling the crushed waste plastic; testing the melted waste plastic; and moulding the melted plastic for making suita
products.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821021270 A
(19) INDIA
(22) Date of filing of Application :07/06/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : A LIQUID COOLED VARIABLE CHANNEL WIDTH DOUBLE LAYERED MINICHANNEL HEAT
SINK (VWC DL-MCHS) WITH ZERO OVERLAP

. . :HO1L|(71)Name of Applicant :

(51) International classification 23/00 | 1)Vivek Patel
(31) Priority Document No :NA Address of Applicant :16205, Lalbhai Contractor Comple»
(32) Priority Date :NA [Opposite Parsi Library, Nanpura, Surd895001, Gujarat Gujare
(33) Name of priority country ‘NA |[India
(86) International Application No :NA  [(72)Name of Inventor :

Filing Date ‘NA 1)Dr. Hemantkumar B. Mehta
(87) International Publication No NA 2)Niravkumar M. Patel
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT A Liquid Cooled Variable Channel Width Double Layered Minichannel Heat Sink (\DW®CHS) with zero overla
consists of a substrate and two layers of MCHS having variable width of the channels in axial direction. In VWNZEHB| the
denser channels (closely spaced fins) are provided at the downstream section (after the stepp¢chacatiarser channels are
provided at the upstream section (before the stepped location). Two layers of VWICHS are kept in the counter flow directio
in such a way that the denser channel regions of upper and lower layers do not overlap (Zepd. Dhiertaolant passes through
each layer simultaneously and dissipates the heat from high heat generating microelectronic system. The present Ma@tior
DL-MCHS with zero overlap provides highly compact, more efficient and cost effective solutf@tteermal management of
microelectronic devices.
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(19) INDIA
(22) Date of filing of Application :31/07/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : INTELLIGENCE SMART INTERACTIVE FAN

(71)Name of Applicant :

1)ALLINNOV RESEARCH AND DEVELOPMENT
PRIVATE LIMITED

Address of Applicant :D.NO: 29B, BAIRAPPA COLONY,

KRISHNAGIRI - 635001, TAMILNADU, INDIA. Tamil Nadu
India
(72)Name of Inventor :

1)Dr. S.S.SIVARAJU

. I :F23C
(51) International classification 3/00

(31) Priority Document No ‘NA
(32) Priority Date ‘NA

(33) Name of priority country ‘NA
. e : 2)Dr.R.SARAVANAN
(86) I:i'iier]r;\%l;)tréal Application No mﬁ 3)Dr. M. VENKATESAN
(87) International Publication No i NA g;g:igiﬁ\:gﬁiﬁgER
(61) Patent of Addition to Application Number ‘NA 6)Dr.S'PRABU
Filing Date ‘NA e
(62) Divisional to Application Number ‘NA 7)Dr.A.UMAAMAHESHVARI
Filing Date ‘NA 8)Dr.V.RANGANAYAKI
9)Dr.N.KAMALAMOORTHY
10)Dr.G.SUNDAR
11)ABHISHEK NARAYAN J
12)ARUN KUMAR.S
(57) Abstract :

An automatic smaiinteractive fan system which is user friendly in nature and comgisa®r hub, plurality of blades, a power
supply, a microcontroller, plurality of sensors, dc converter, a motor driver, a remote, control drive and plurality ©heclay
automatic smd interactive fan system having on and off control, speed variation control, direction changing control and
expandable/collapsing mode where microcontroller and sensors, process and controls the system by the coding commenic
sensors can be a gaksensor, a proximity sensor, a motion sensor and a temperature sensor and these sensors are used tc
humans or object in the room/hall and give higher quantity of air to specified place. The blade of the automatic sctar ifstera
systemchanges its direction where the temperature is differed from the normal temperature and automatically expands or ¢
according to the occupancy of people. In collapsible mode blades rolls over the rotor hub and the diameter of themuteaded
and gives higher speed and focused cooling air whereas the automatic smart interactive fan system distributes the lzdlaher
expandable mode. This automatic smart interactive fan system is controlled by a remote.
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(54) Title of the invention : INSERT TYPE WOODEN & STONE URAL

(51) International classification :A47J342/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)R. BALASUBRAMANIAM
(32) Priority Date :NA Address of Applicant :M/S. ANDAVAR LATHE WORKS,
(33) Name of priority country ‘NA 86, NEWSANDHAI ROAD, ERODE- 638 003, TAMIL NADU.
(86) International Application No :NA Tamil Nadu India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)R. BALASUBRAMANIAM
(61) Patent of Addition to Application Number ‘NA
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(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

1. The wooden WOODEN & STONE URAL, oil extraction machine is made in unique style and no one else have made sirr
of Oil extraction machine.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201841029021 A
(19) INDIA
(22) Date of filing of Application :02/08/2018 (43) Publication Date : 10/08/2018

(54) Title of theinvention : AN IOT BASED AGRIBOT FOR ROOF GARDENING APPLICATION

(51) International classification :A01D46/0(|(71)Name of Applicant :
(31) Priority Document No :NA 1)DR. AROCKIA SELVAKUMAR A
(32) Priority Date :NA Address of Applicant :13,32, ABHI EMERALD FLAT,
(33) Name of priority country ‘NA THIRUMALAI NAGAR 1ST STREET MADAMBAKKAM,
(86) International Application No :NA CHENNAI TAMIL NADU INDIA 600126. Tamil Nadu India
Filing Date ‘NA 2)NITHISH KUMAR R
(87) International Publication No NA 3)LALITHA PRABU N
(61) Patent of Addition to Application Number ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)DR. AROCKIA SELVAKU MAR A
(62) Divisional to Application Number ‘NA 2)NITHISH KUMAR R
Filing Date ‘NA 3)LALITHA PRABU N
(57) Abstract :

Roof Gardening is one of the quiet upcoming trend and hobby among the people of urban style. Some people do agrieultur
mini gardening where they pan cultivakeir own crops. With the increasing number of the population over the world, the derr
agricultural products is also increased. So, people can cultivate their own crops. For cultivation, the plant growthmamitsirbd
properly where it not quitpossible in this busy world. In this proposed system, an robot is developed to measure the parame
temperature, humidity and soil moisture with help of Arduino Uno R3 and Raspberry pi. The developed bot helps in monito
plants by moving from e plant to another at a certain interval of time and sends the information to the mobile using GSM n
and send an+#ail using Raspberry pi. The bpt is actuated by using DC motor with IR sensor in initial case study. Later, it is
controlled by predefined path using servo motor for better accuracy. The developed roof gardening bot can be used to main
monitor the plant effectively in absence of human.
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(12) PATENT APPLICATION PUBLICATION
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(22) Date of filing of Application :02/08/2018

(21) Application N0.201841029074 A

(43) Publication Date : 10/08/2018

(54) Title of the invention : SYSTEM FOR PLOTTING FLIGHT ROUTE

(51) International classification :G01C21/01|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)AVPLAT INDIA PVT LTD
(32) Priority Date :NA Address of Applicant :511 KTC Illumination Madhapur,
(33) Name of priority country :NA Gafoor Nagar, Hyderabad, Indi®00081 Telangaa India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Mir Abid Hussain
(87) International Publication No *NA 2)Sylvester Vijay Monie
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

System for plotting flight route. A system (100) is provided for plotting a flight route (396) for an aircraft. The sy@®¢mothprise
an input module (102), a server module (104), a processing module (106) and a flight route module (108). Thdulgp(t02) is
configured to receive information corresponding to an aircraft, departure airport and destination airport from a ugeerThe se
module (104) is configured to determine EDTO +tiee of the aircraft, coordinates of departure and destinatiports. The
processing module (106) is configured to determine optimum adequate airports and optimum airways between the departu
coordinates (302) and destination airport coordinates (304). The flight route module (108) is configuredftigipiobate (396)
between the departure airport coordinates (302) and the destination airport coordinates (304) joining the list of sgleatexioma
the selected airways (318, 368, 371). Reference figure: FIG. 3
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741032050 A
(19) INDIA
(22) Date of filing of Application :11/09/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : A SYSTEM AND A METHOD FOR PRECREENINGQUALIFIED CANDIDATES USING CHAT
BOT

. . :H04L51/02; | (71)Name of Applicant :

(51) International classification GO6F17/224| 1)Mr. Manikanth Dornadula
(31) Priority Document No :NA Address of Applicant :Triad Square Infosec pvt.ltd, 44, 9tt
(32) Priority Date :NA Main, 1st Stage, Indiranagar, Off 100 Feet Road, Bengaluru,
(33) Name of priority country ‘NA Karnataka ©ufi 560 038, I ndia
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)Mr. Manikanth Dornadula
(87) International Publication No *NA
(61) Patent of Addition to Application Number :NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

AbstractThe present invention relates to a system and a method fecqgening qualified job seeker 103 automatically using a
bot. The system comprises of, a chat bot engine 101, a communication network, a user interface 104, a server 112 sedTdec
user interface 104 provided for allowing a plurality of clients 105, a plurality of job seekers 103 and a plurality ¢dimonsitins
102 to communicate with the system. The chat bot provided in the user interface 104, configured for exchangatmpméordior
communicating between the system and job seekers 103. The chat bot engine 101 can be configured for initiating comumitir
the job seeker through the chat bot for various job openings posted by the clients 105. The chat bot erayineeclfotticer
configured for generating questionari es©@UE based o nanswer
the questions through the chat bot thereby tespreen the job seeker.
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(51) International classification :F24510/0 | (71)Name of Applicant :
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(61) Patent of Addition to Application Number ‘NA (72)Name of Inventor :
Filing Date :NA 1)SARAVANAN, KAUSHIK
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

ABSTRACT Thepresent invention generally relates to the field of solar light illumination system especially for domestic app
such as home lightings. Said solar light illumination system (1) comprises a solar light receiving dish assembly (2)eatimgter
apparatus (10), a driving arrangement (29), Solar light intensity plurality of light controlling means (34, 35) and pfuiglity
diffusers (36), wherein said illumination system (1) and water heating apparatus (10) are controlled through slblemnitgttioin
control system (71). FIG
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(22) Date of filing of Application :02/08/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : ENHANCED NECK AND COLLAR BONE SAFETY BY PROVIDING BULLETPROOF BELT ON
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(71)Name of Applicant :

(51) International classification ‘FA1H1/0(| 1) RAMANMOUAHAN
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Filing Date ‘NA 1) RAMANMOUGAHAN
(62) Divisional to Application Number ‘NA 2)NUVEEN RAJ KUMAR.S

Filing Date ‘NA 3)RAJESHKUMAR.M

4)PARASANTH.M

(57) Abstract :
ABSTRACT i J " ENHANCED NECK AND COLLAR BONE!"SIABUBENWR®OF

BELT ON HELMET The aim of our invention is to safeguard the solfilen the;,bullet without ;any injuries. The Bulletproof gla
(4) is fixed on the helmet (3) and on;the left side of the helmet scope locker (2) is designed which is used to fix ifheesciegk tc
watch the enemies as nearby. Bottom of the helmétad fvith bullet proof belt (1) at a certain radius which is flexible and mos
protect the soldier from the injurious on neck. Strip (5) is fabricated for loosening and tightening:of bulletproof trehtlyCGhe
Paramilitary network protection pameter like helmet is used to protect the forehead section. Our aim is to protect the entire
with neck section to prevent bullet injuries.
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(71)Name of Applicant :
1)S.YUVARAJ
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(57) Abstract :

Petrol is a nowrenewable, resource, which is mostly used in Automobiles. Nowadays forgery of petrol in petrol bunk is happ
avoid this "FUEL LEVEL AND DENSITY INDICATOR FOR AUTOMOBILE FUEL TANK", is used for finding the ;amount of
fuel filled during refueling and to measure the purity of the fuel. Butterfly valve and digital rpm gauge setup is used for findir
volume flow rate of the fuel entering with the help of Arduino.Xoad cell is used for measuring the weight of the fudbten&ruk
after refueling, and the comparison gives the quantity of petrol filled. Mass and volume of; the fuel value relations"givestihe
of the fuel, which helps the user to identify the purityof the petrol in the fuel tank.
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(22) Date of filing of Application :05/07/2018
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(54) Title of the invention : POLLUTION FREE CLEAN POWER GENERATIQRFCPG)

:FO1K23/06|(71)Name of Applicant :
(51) International classification FO1K25/10;| 1)SUNDARAMM KOLLI
F02C3/28 Address ofApplicant :I FLOOR, PLOT NO.8, JAYA
(31) Priority Document No ‘NA ENCLAVE, NEW BOWENPALLY, SECUNDERABAD,
(32) Priority Date :NA TELANGANA, INDIA, PIN CODE-500 011. Telangana India
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)SUNDARAMM KOLLI
Filing Date ‘NA
(87) International Publication No NA
(61) Patent of Addition to Application Number  :NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT POLLUTION FREE CLEAN POWER GENERATION (PFCPG) The invention discloses a novel method to gen
power without causing pollution. A wheel (prime mover) comprising multiple hanging buckets, is fixed to a shaft whicksin tul
connected to a powgenerator. The buckets are filled with steel balls causing the buckets to be pulled down due to gravity &
resulting in the wheel to rotate. After the bucket containing the steel balls reach the bottom, the balls fall dowryeled dnac&
using a congyor belt powered by a motor. A magnetic prime mover is provided in the shaft for aiding the rotation of the whe
Provision for using manual power for augmenting this rotation is provided by means of a chain drive. In addition, a blexeer
by a motao is used to blow air directed at the empty buckets to force the wheel to move in the desired direction. The periphe
Wheel has small multiple extensions in the form a plate. These plates are periodically given a push by means of hymbedic ¢
ensure that the movement of the Wheel does not stop. The combined effect of all these causes the wheel to rotate continui
resulting in continuous power generation.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201841028741 A
(19) INDIA
(22) Date of filing of Application :31/07/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : PARABOLIC TROUGH SOLAR COLLECTOR

(51) International classification :F24.(71)Name of Applicant .
2/00 | 1)PSG INSTITUTE OF TECHNOLOGY AND APPLIED

(31) Priority Document No :NA |RESEARCH
(32) Priority Date :NA Address of Applicant :SALEMCOIMBATORE HIGHWAY,
(33) Name of priority country :NA |AVINASHI ROAD, NEELAMBUR, COIMBATORE,
(86) International Application No :NA |TAMILNADU, INDIA -641062. Tamil Nadu India

Filing Date :NA |(72)Name of Inventor :
(87) International Publication No NA | 1)THIYAGARAJAN,PREM KUMAR
(61) Patent of Addition to Application Number ‘NA | 2)SHANMUGAM,SARAVANARAJ

Filing Date ‘NA | 3)SUBRAMANIAN,KISHORE KUMAR
(62) Divisional to Application Number :NA | 4)SIVAJOTHI, ARAVINTH

Filing Date ‘NA | 5)KRISHNARAJU, SIDDART
(57) Abstract :

The preseninvention relates to the field of solar energy based hot water, hot air collection and fruit drying system using pari
trough collector. The solar parabolic trough collector (1) comprises of a main trough collector body (11), a chambey, door (1
paratlic trough (13) and at least a solar radiation receiving copper tube (14), wherein an air heating arrangement (3Hjityith
of fans (34, 35 and 36) is mounted in the parabolic trough collector (1).
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :18/07/2017

(21) Application N0.201741025539 A

(43) Publication Date : 10/08/2018

(54) Title of the invention : APPARATUSES FOR BILATERAL ARM EXERCISE

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:A63B
21/00
‘NA
‘NA
‘NA
‘NA
‘NA
' NA
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :
1)Foundation For CFHE
Address of Applicant :Academic Bloek Indian Institue of
Technology, Hyderabad Kandi Campus, Sangareddy Medak
502285 Telangana, India Telangana India
(72)Name of Inventor :
1)ALI, Habib

(57) Abstract :
As Uploaded
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741030772 A
(19) INDIA
(22) Date of filing of Application :30/08/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : AN AUTOMATED SYSTEM AND PROCESS FOR CLEANING CONTAINERS

. e :BO8B|(71)Name of Applicant :
(51) International classification 9/08 1)SRM UNIVERSITY
(31) Priority Document No :NA Address of Applicant :KATTANKULATHUR, CHENNAJ
(32) Priority Date :NA 603203, TAMILNADU, INDIA. Tamil Nadu India
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)GNANASEELAN Joselin Retna Kumar
Filing Date ‘NA 2)JOSEPH Vijay Arockia
(87) International Publication No *NA 3)Sunkara Mohith Bhargav
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

ABSTRACT A BOTTLE CLEANING SYSTEM The present disclosure envisages a bottle cleaning system (100). The systel
includes a segregation station (13), a cleaning media filling station (11), a brushing station (6), a bottle revensi(ig) stattba
continuous conveyor (9). The segregation station (13) is configured to segregate the bottles (10) to cltdectioa bottle. The
filling station (11) is configured to fill the segregated ruwfective bottles (10a) with a cleaning media. The brushatst(6) is
configured to clean the filled bottles (10b). The bottle reversing station (7) is configured to drain the cleaning medrintioals
conveyor (9) is configured to convey the bottles (10a, 10b, and 10c). The system (100) cleans tlig®)affesently.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201841028223 A
(19) INDIA
(22) Date of filing of Application :26/07/2018 (43) Publication Date : 10/08/2018

(54) Title of theinvention : "BIO- DIESEL FROM BLEND OF SOAPNUT AND MORINGA SEED OIL"

(71)Name of Applicant :
1)SUPRIYA CHATLA

(51) International classification 1?38 L Address of Applicant :DEPARTMENT OF
(31) Priority Document No ‘NA BIOTECHNOLOGY,NIRMALA COLLEGE OF PHARMACY,

ATMAKUR, MANAGALAGIRI 522503, GUNTUR, ANDHRA
PRADESH, INDIA Andhra Pradesh India
(72)Name of Inventor :

1)Chatla Supriya

(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA

Filing Date ‘NA :
(87) International Publication No " NA g;g:/zre'ggdghzﬁgaman
(61) Patent of Addition to Application Number ‘NA y .
Filing Date ‘NA 4)Subba_reddy andapau
(62) Divisional to Application Number ‘NA 5)5\_/vath| Vutukuri
Filing Date ‘NA 6)Dinesh _Babu Eed_a .
7)Jahnavi kamakshi karri
8)Poojapriya Kadava
(57) Abstract :

ABSTRACT The present invention relates to the preparation of Biofuel from a blend of moringa and soap nut seed oils. Mo
particularly application of Biodiesel is to get a ddendly and pollution free environment. This invention relates to blend ofnge
35% w/w and soap nut 65%w/w with other additives (2%) as an antioxidant and dispersants. The prepared Biofuel showed
attributes includes enough density, viscosity, specific gravity, refractive index required acid, iodine, saponificaiorhealu
produced Biodiesel is characterized by 1H NMR and qualitatively analyzed by Gas chromatography. These Biofuel is safe
all conventional diesel engines and engine-flammable and noitoxic. It reduces tail pipe emissions, visible smoke atiher
noxious fumesThis Biodiesel is safe to handle, being less toxic more biodegradable and having higher flash point.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741027730 A
(19) INDIA
(22) Date of filing of Application :04/08/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : SOLAR BASED PORTABLE WATER PURIFIER

-CO2E9/00E (71)Name of Applicant :
. I : "1 1)Mr.R. ARUN KUMAR

(51) International classification ggggggé Address of Applicant :DEPARTMENT OF MECHANICAL
(31) Priority Document No ‘NA ENGINEERING RAMCO INSTITUTE OF TECHNOLOGY,
(32) Priority Date :NA KRISHNAPURAM PANCHAYAT, NORTH VENGANALLUR
(33) Nameyof priority country :NA VILLA GE, RAJAPALAYAM-626117 Tamil Nadu India
(86) International Application No ‘NA 2)Mr.M.ASHOK KUMAR

Filing Date ‘NA 3)Mr.J.JABINTH
(87) International Publication No *NA (7%'\N/|;r§'eR§‘JIﬁ5QE;NAKARAN
(61) Patent of Addition to Application Number ~ :NA '

Filing Date ‘NA 1)Mr.R. ARUN KUMAR
(62) Divisional to Application Number ‘NA g;m:gﬂ‘]':%ﬂ\%ﬁKUMAR

Filing Date NA 4)Mr.S.RAJAKARUNAKARAN
(57) Abstract :

Water is thebasic necessity of all living beings. Only 3% of the total available water is potable among which 2% are in the fc
glaciers. The increase in global population has lead to more demand for fresh water. Lack of fresh water availabilitychas tmu
find alternate sources. We are forced to depend on sea water. Solar desalination is one of the traditional and elegaatpugti
the sea water into potable water. The proposed design focuses on improving the productivity of distilled watepo$éd pradel i
designed with a stirrer which increases the area of contact between the "water surface and air leading to improvisien eatgo
The rate of condensation is improved by increasing the condensation area for the same absorbingyairgeoandibg condenser
fans. The condensing area is increased by designinglanlirtondenser. The stirrer and condensing fans too are powered by ¢
energy. An ismprovement in rate of evaporation and rate of condensation leads to enhancemarttivitgrotidistilled water.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201841018096 A
(19) INDIA
(22) Date of filing of Application :15/05/2018 (43) Publication Date : 10/08/2018

(54) Title ofthe invention : A METHOD AND SYSTEM FOR DYNAMICALLY GENERATING MEDICAL REPORTS

(71)Name of Applicant :
1)SIGTUPLE TECHNOLOGIES PRIVATE LIMITED

(51) International classification :GO6F Address of Applicant :Ground Floor, Sanjeevani Building,
19/00
(31) Priority Document No ‘NA 175, Sector 6, HSR Layout, Bangal€i@0102, Karnataka India.

Karnataka India

(32) Priority Date ‘NA )
(33) Name of priority country ‘NA (712))332?kﬁ;|1rr‘1\;eg§\r/éra'u
(86) InternationaRpplication No ‘NA . \ray
Filing Date ‘NA 2)Ku.mud|n| Ka .kwam
(87) International Publication No " NA j;é;'.talfgrgg\;asi;%gh
(61) Patent of Addition to Application Number ‘NA J
Filing Date ‘NA 5)Maroof Ahmad
(62) Divisional to Application Number ‘NA 6)Apu_rv Anand
Filing Date ‘NA 7)Roh|_t Kumar Pandey
8)Manish Kaushal
9)Prateek Shrivastava
(57) Abstract :

The present disclosure relates to a method and distributed analysis sysigmafaically generating medical reports. In an
embodiment, input data of one or more data types are received from one or more data sources and partitioned into da&or
fragments. Subsequent to partitioning the input data, each of the data fragreealtscated among one or more analysis module
analyzing each of the data fragments. Finally, the medical reports are generated by aggregating result of analysioobthged
one or more data analysis modules. In an embodiment, the preseatithelps in reducing Turn Around Time (TAT) for analysis
medical data of different types, and generating medical reports thereof. FIG. 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741029944 A
(19) INDIA
(22) Date of filing of Application :24/08/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : DESIGN, SYNTHESIS CHARACTERIZATION AND BIOLOGICAL EVALUATION OF SOME
NOVEL HETERO CYCLIC DERIVATIVES AS ANTITUBERCULAR AGENTS

. . :G06C|(71)Name of Applicant :

(51) International classification 50/00 | 1)AYYADURAI JERAD SURESH
(31) Priority Document No :NA Address of Applicant :DEPARTMENT OF
(32) Priority Date :NA |PHARMACEUTICAL CHEMISTRY, COLLEGE OF
(33) Name of priority country ‘:NA |PHARMACY, MADRAS MEDICAL COLLEGE, CHENNAF
(86) International Application No :NA 600 003. Tamil Nadu India

Filing Date ‘NA 2)PARAKKOT RAMAKRISHNAN SURYA
(87) International Publication No :NA |(72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)AYYADURAI JERAD SURESH

Filing Date ‘NA 2)PARAKKOT RAMAKRISHNAN SURYA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Abstract In the present work, some Novei Heterocyclic derivatives were synthesized, characterized and evaluatedhéocalati
activity. The compounds were synthesized by stirring and reflux condensation method. The chemical structures of synthesi
compound were confirmed by IR, NMR and MASS spectral analysis. Crystals suitableaprck/stallographic studies for one
derivative was performed and confirmed. The synthesized compounds were initially investigatediforainti-tubercular activity
(MABA - Micro-liter Alamar Blue Assay). The concentrations at which the compounds are sensitive were determined and fo
they are sensitive at lower concentration. Synthesized compounds which exhibit promistng dnti-tubercular activity were
subjected to acute toxicity studies in order to find out the toxicity induced mortality and other behavioral changes. Huttier w
acute toxicity results, and-vitro antitubercular activity rankings top 3 compounds selected and subjecteeMfwo ianti-tubercular
activity study.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741030246 A
(19) INDIA
(22) Date of filing of Application :26/08/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : A HANDHELD DEVICE FOR DIABETES DETECTION

. e :A61B|(71)Name of Applicant :

(51) International classification 6/00 1)SRM UNIVERSITY
(31) Priority Document No :NA Address of Applicant :KATTANKULATHUR, CHENNAJ
(32) Priority Date :NA (603203, TAMIL NADU, INDIA. Tamil Nadu India
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)E SASIKALA

Filing Date ‘NA 2)R RADHA
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The present disclosure envisages a handheld ophthalmic device (100). The handheld ophthalmic device (100) includesumit
(102), a preprocessing module (104), a feature extraction module (106), a comparator (110), and an identifier (11pjuriihg ca
unit (102) captures at least one image of a retina of a user. THpequessing module (104) generates apuoeessed image. The

feature extraction module (106) determines a cup to disc ratio value, an optic disc and optic nerve head distaacd gaalinferio
and superior nasal temporal ratio value. The comparator (110) compares the determined values with the threshold atip to ¢
value, the threshold optic disc and optic nerve head distance value and the threshold inferior amdhaspktémnporal ratio value
generate a comparison data. The identifier (112) identifies whether the user is having glaucoma or not based on thae dataps
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201841029227 A
(19) INDIA
(22) Date of filing of Application :03/08/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : DESIGN OF MULTIFUNCTIONAL SEEDBOT

:B25H3/02;|(71)Name of Applicant :
(51) International classification B25H3/023| 1)AVINASH S PRAMOD
B25H3/06 Address of Applicant :GEETHA NIVAS, KOLACHERY
(31) Priority Document No ‘NA (P.O), KANNUR (DISTRICT), KERALA, INDIA, PIN:670601.
(32) Priority Date :NA Kerala India
(33) Name of priority country ‘NA 2)ATTADAPPA PUTHAN VEETIL SUDHEER
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)AVINASH S PRAMOD
(87) International Publication No NA 2)ATTADAPPA PUTHAN VEETIL SUDHEER
(61) Patent of Addition to Application Number ‘NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A fanning robot comprising of dual PR digging and soWering modules, seeding module, moisture sensor based watering m
pesticide spraying module and an inline motion module; comprised of tracked wheels with suspension for multi terrainroco
characterized by a dual arm Prismatic and Revolutépukator of the robot is an integral part of the robot for performing both
digging and soil covering process with less complexity; characterized by a water moisture sensor attached which help® the
sense the moisture content during the digginggssccharacterized by a seed tiller attached to the Prismatic and Revolute dig
arm which helps to till the seed in the seed container during the downward and upward motion of the digging arm andseed:
tilling process simpler by avoiding theausf an extra tilling mechanism.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201841007241 A
(19) INDIA
(22) Date of filing of Application :26/02/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : A SMEARING DEVICE

(51) International classification :F21V15/0:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)SIGTUPLE TECHNOLOGIES PRIVATE LIMITED
(32) Priority Date :NA Address of Applicant :Ground Floor, Sanjeevani Building,
(33) Name of priority country :NA 175, Sector 6, HSR Layout, Bangal€i®0102, Karnataka India
(86) International Application No :NA Karnataka India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No :NA 1)Abhishek Shukla
(61) Patent of Addition to Application Number ‘NA 2)Atheev Raja
Filing Date ‘NA 3)Vijay Muralidharan
(62) Divisional to Application Number ‘NA 4)Rohit Kumar Pandey
Filing Date :NA
(57) Abstract :

The present disclosure discloses a mechanism for operating a smearing blade assembly of a smearing device betwe@na r
and an extended position. The mechanism comprises a first link pivotable to a housing, wherein theisigbdirdble between a
first position and a second position. At least one second link is provided such that, one end is pivotally coupledingy &icd wbl
the first link. A carriage is disposed in the housing and is configured to accommodate thegshlaederassembly, wherein the
carriage is coupled to another end of the at least one second link. The at least one second link moves the carribgtnlaerathe
rest position and the extended position, when the first link is operated betweent {hesfiten and the second position. The
mechanism of the present disclosure is simple in constructions and involves less number of components. Figure 1
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201741034758 A
(19) INDIA
(22) Date of filing of Application :29/09/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : A SECURED PERSONAL ASSISTANT SYSTEM

. e :GO6F17/2C|(71)Name of Applicant :

(51) International classification GO6F17/30| 1)SRM UNIVERSITY
(31) Priority Document No :NA Address of Applicant :KATTANKULATHUR, CHENNAJ
(32) Priority Date ‘NA 603203, TAMIL NADU, INDIA Tamil Nadu India
(33) Name of priority country :NA (72)Name of Inventor :
(86) International Application No ‘NA 1)SIDDHARTH SINGH

Filing Date :NA 2)GAYATHRI M
(87) International Publication No NA 3)C. MALATHY
(61) Patent of Addition to Application Number  :NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

ABSTRACT AN AUTHENTICATION SYSTEM AND A METHOD THEREOF The present disclosure relates to an authentici
system (100). Each of the user devices (10) receives at least one access code from an associated user, and transsnitsdine
and the uniquéentification number to a server (101). The server (101) includes a repository (104), a receiving unit (102), a
and extractor (106), and an authentication module (108). The repository (104) stores a look up table having a listatidthentif
numbers and at least one security code associated with each of ssidrpteidentification numbers. The receiving unit (102)
receives the access code and the identification number. The crawler and extractor (106) crawls through the storeddithi¢o e>
security code associated with the identification number. The authentication module (108) compares the access coderadtiedl
security code to authenticate the user.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :03/07/2018

(21) Application N0.201834024806 A

(43) Publication Date : 10/08/2018

(54) Title of the invention : FINGERPRINT RECOGNITION METHOD AND RELATED PRODUCTS

(51) International classification :G06K9/00
(31) Priority Document No 201710638262
(32) Priority Date :31/07/2017
(33) Name of priority country :China
(86) International Application No :NA

Filing Date ‘NA
(87) International Publication No NA

(61) Patent of Addition to Application Numbe:NA

(71)Name of Applicant :

1)GUANGDONG OPPO MOBILE
TELECOMMUNICATIONS CORP., LTD.

Address of Applicant:No1 8 Hai

Donggua, Guangdong 523860, China
(72)Name of Inventor :

1)ZHANG, Haiping

2)ZHOU, Yibao

bin Ro an,

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date :NA
(57) Abstract :

Embodiments of the present disclosure proddimgerprint recognition method and related products. The method may include
acquiring (201, 301) by the mobile terminal a first fingerprint image in a first fingerprint recognition mode; matchir8p2ale

first fingerprint image and a first ented fingerprint template; acquiring (204, 305) a second fingerprint image in a second fing
recognition mode, in response to detecting (203, 303) a number of consecutive occurrences of failure matching even(20éril
306) whether the seconth@erprint image is a valid fingerprint image; and determining (206, 307) that fingerprint is verified w

the second fingerprint image is the valid fingerprint image.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :03/07/2018

(21) Application N0.201834024814 A

(43) Publication Date : 10/08/2018

(54) Title of the invention : FINGERPRINT RECOGNITION METHOD AND RELATED PRODUCTS

(51) International classification :G06K9/00
(31) Priority Document No 201710638168
(32) Priority Date :31/07/2017
(33) Name of priority country :China
(86) International Application No :NA

Filing Date ‘NA
(87) International Publication No NA

(61) Patent of Addition to Application Numbe:NA

(71)Name of Applicant :

1)GUANGDONG OPPO MOBILE
TELECOMMUNICATIONS CORP., LTD.

Address of ApplicaniNo. 18 Hai

Donggua, Guangdong 523860, China
(72)Name of Inventor :

1)ZHANG, Haiping

2)ZHOU, Yibao

bi

n

R o &,

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date :NA
(57) Abstract :

Embodiments of the present disclosure provide a fingerprint recognition method and related produetshdthenay include:
acquiring (201, 305, 405, 505) by the mobile terminal a first fingerprint image of a target finger in a first fingerpgnitiet mode
verifying (202, 306, 406, 506) whether a first matching degree between the first fingerpugiet &amd a first fingerprint template
corresponding to the first fingerprint recognition mode is greater than an enrolled threshold; when the first matchiiglelegree
than or equal to the enrolled threshold, verifying (203, 307, 407, 507) whethema seatching degree between the first fingerpi
image and a second fingerprint template corresponding to a second fingerprint recognition mode is greater than tHeestoltt
when the second matching degree is greater than the enrolled threseihining (204, 308, 408, 508) that fingerprint is verifie
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201834024993 A
(19) INDIA
(22) Date of filing of Application :04/07/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : APPARATUS FOR IMAGING AND TERMINAL DEVICE

(51) International classification :GO2B9/60; (71)Name of Applicant :
HO04N5/225 1)GUANGDONG OPPO MOBILE

(31) Priority Document No :201710576385.| TELECOMMUNICATIONS CORP., LTD.
(32) Priority Date :14/07/2017 Address of Applicant:No18 Hai bi n Ro anq,
(33) Name of priority country :China Dongguan, Guangdong, P.R. China
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)ZHOU, Yibao
(87) International Publication No NA 2)ZHOU, Haitao
(61) Patent of Addition to Application Numbe:NA 3)ZHANG, Xueyong

Filing Date ‘NA 4)TANG, Cheng
(62) Divisional to ApplicatiolNumber :NA

Filing Date :NA

(57) Abstract :

An apparatus for imaging and a terminal device are provided. The apparatus for imaging includes a front camera, anitide re
camera, and an infrared flight. The frontcamera and the iris recognition camera are packaged into an integrated unit. The ir
unit is coupled with a circuit board.
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(12) PATENT APPLICATION PUBLICATION
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(22) Date of filing of Application :04/07/2018

(21) Application N0.201834024994 A

(43) Publication Date : 10/08/2018

(54) Title of the invention : METHOD OF LIVING BODY DETECTION AND TERMINAL DEVICE

(51) International classification :A61B5/00
(31) Priority Document No 201710582818
(32) Priority Date :17/07/2017
(33) Name of priority country :China
(86) International Application No :NA

Filing Date ‘NA
(87) International Publication No NA

(61) Patent of Addition to Application Numbe:NA

(71)Name of Applicant :

1)GUANGDONG OPPO MOBILE
TELECOMMUNICATIONS CORP., LTD.

Address of ApplicaniNo. 18 Hai

Donggua, Guangdong, P.R. China
(72)Name of Inventor :

1)ZHOU, Haitao

2)ZHOU, Yibao

bi

n

R o &,

Filing Date ‘NA 3)TANG, Cheng
(62) Divisional to Application Number ‘NA 4)ZHANG, Xueyong
Filing Date :NA
(57) Abstract :

A method of living body detection and a terminal device are provitleelmethod includes the following operations. A first imag
for a target object is obtained via a camera at a first focal length, and a second image for the target object is @lthainadnera ¢
a second focal length. A difference image of the firetge and the second image is determined. Whether the target object is a

body is determined according to the difference image.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :04/07/2018

(21) Application N0.201834024995 A

(43) Publication Date : 10/08/2018

(54) Title of the invention : METHOD FOR IRIS RECOGNITION AND RELATED PRODUCTS

(51) International classification :G06K9/00
(31) Priority Document No 201710582645
(32) Priority Date :17/07/2017
(33) Name of priority country :China
(86) International Application No :NA

Filing Date ‘NA
(87) International Publication No NA

(61) Patent of Addition to Application Numbe:NA

(71)Name of Applicant :

1)GUANGDONG OPPO MOBILE
TELECOMMUNICATIONS CORP., LTD.

Address of Applicant:No1 8 Hai

Dongguan,Guangdong, P.R. China
(72)Name of Inventor :

1)ZHOU, Yibao

2)ZHANG, Xueyong

bin Ro an,

Filing Date ‘NA 3)TANG, Cheng
(62) Divisional to Application Number ‘NA 4)ZHOU, Haitao
Filing Date :NA
(57) Abstract :

A method for iris recognition and related products are provided. The method includes the following. A mobile taltabtala
target blackandwhite iris image through an iris camera and collects a target color iris image through a front camera, when ¢
collecting instruction is received. The target color iris image is displayed in an iris recognition aresptdyastireen, where the
target color iris image is configured to hint a user that the mobile terminal is performing iris recognition. The tdcgetdldute

iris image is processed for iris recognition.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201731039147 A
(19) INDIA
(22) Date of filing of Application :02/11/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : AUTOMATIC DETECTOR SYSTEM FOR MOVING OBJECTS

. e :G01<|(71)Name of Applicant :

(51) International classification 13/00| 1)BANERJEE Abhirup
(31) Priority Document No :NA Address of Applicant :43, Ibrahimpur Road, Jadavpur,P.(
(32) Priority Date :NA |Jadavpur University KolkatWest Bengal India 700032
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)BANERJEE Abhirup

Filing Date ‘NA
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstact :

A system for automated detection of movement of an object of interest is disclosed. The system comprises at least one se
asemblyhaving plurality of noihcontact sensor units selectively placed spaced apart in triangular arrangement depending ol
object of interest being tracked, each of said sensor units generates output enabling identifying presence and trgaiipects ai
proximity of said sensor units, a processor disposed in operative communication with said sensor assembly in said triangul
arrangement to receive output of the sensor units and analyze said outputs for detection of the object of interedtdokang trac
tracking movement of the same including entry/exit of said object of interest into a region of interest with respesétssaid
assembly and communication unit cooperative to said processor to report the detection of the object of interaskbditg at lea
one remote recipient.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :04/07/2018

(21) Application N0.201834024996 A

(43) Publication Date : 10/08/2018

(54) Title of the invention : METHOD FOR IRIS RECOGNITION AND RELATED PRODUCTS

(51) International classification :G06K9/00
(31) Priority Document No :201710580125.
(32) Priority Date :14/07/2017
(33) Name of priority country :China
(86) International Application No :NA

Filing Date ‘NA
(87) International Publication No NA

(61) Patent of Addition to Application Numbe:NA

(71)Name of Applicant :

1)GUANGDONG OPPO MOBILE
TELECOMMUNICATIONS CORP., LTD.

Address of Applicant:No1 8 Hai

Dongguan, Guangdong, P.R. China
(72)Name of Inventor :

1)ZHOU, Yibao

2)ZHANG, Xueyong

bin Ro an,

Filing Date ‘NA 3)TANG, Cheng
(62) Divisional to Application Number ‘NA 4)ZHOU, Haitao
Filing Date :NA
(57) Abstract :

A method for iris recognition and related products are provided. The method includes the following. An iris recognitibly agse
the terminal device acquires a first iris image. Thereafter, a processor removeseytlegtt image from the first iris image
according to an eyelash image template stored in a memory to obtain a second iris image, and utilizes the seconaidariyac

out iris recognition.
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201834025377 A
(19) INDIA
(22) Date of filing of Application :06/07/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : METHOD FOR ENABLING BIOMETRIC RECOGNITION PATTERN AND RELATEHFIRODUCTS

(51) International classification :G06K9/00 (71)Name of Applicant :
(31) Priority Document No 1201710560610 | 1)GUANGDONG OPPO MOBILE
(32) Priority Date :11/07/2017 TELECOMMUNICATIONS CORP., LTD.
(33) Name of priority country :China Address of Applicant:No18 Hai bi n Ro anq,
(86) International Application No :NA Dongguan, Gangdong, P.R. China
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)ZHANG, Haiping
(61) Patent of Addition to Application Numbe:NA 2)ZHOU, Yibao
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A method for enabling a biometric recognitipattern and related products are provided, and the method includes the follows.
mapping relationship between a first condition and a target biometric recognition pattern is queried when detectimmithailt a te
device satisfies the first condition. Tterget biometric recognition pattern is one or more of at least one biometric recognition
with which the terminal device is operable. The target biometric recognition pattern is determined based on the mappstgpe
The target biometric regnition pattern is enabled.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :06/07/2018

(21) Application N0.201834025395 A

(43) Publication Date : 10/08/2018

(54) Title of the invention : METHOD FOR BIOMETRIC RECOGNITION AND TERMINAL DEVICE

(51) International classification :G06K9/00
(31) Priority Document No 201710585884
(32) Priority Date :18/07/2017
(33) Name of priority country :China
(86) International Application No :NA

Filing Date ‘NA
(87) International Publication No NA

(61) Patent of Addition to Application Numbe:NA

(71)Name of Applicant :

1)GUANGDONG OPPO MOBILE
TELECOMMUNICATIONS CORP., LTD.

Address of Applicant :No.18 HaibiRo a d ,

Dongguan, Guangdong, P.R. China
(72)Name of Inventor :

1)ZHANG, Haiping

2)ZHOU, Yibao

Wu s éna

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date :NA
(57) Abstract :

A method for biometric recognition is providethe method includes the follow: detecting a target distance between a termina
and a human face through a distance sensor; capturing an iris image through an iris camera and performing iris beseghdior
the iris image, when the target distance falls within an iris recognition distance range; capturing a human face imageftbnbuc
camera and performing face recognition based on the human face image, when the target distance fallsinvahifead

recognition distance ranga.related terminal device is also provided.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application09/07/2018

(21) Application N0.201834025578 A

(43) Publication Date : 10/08/2018

(54) Title of the invention : METHOD FOR CONTROLLING INFRARED FILL LIGHT AND RELATED PRODUCTS

. . :HO04W84/18;

(51) International classification HO5B37/02
(31) Priority Document No 201710591292
(32) Priority Date :19/07/2017
(33) Name of priority country :China
(86) International Application No ‘NA

Filing Date ‘NA
(87) International Publication No NA

(61) Patent of Addition to Application Numbe:NA

(71)Name of Applicant :

1)GUANGDONG OPPO MOBILE
TELECOMMUNICATIONS CORP., LTD.

Address of Applicant:No1 8 Hai

Dongguan, Guangdong, P.R. China
(72)Name of Inventor :

1)ZHANG, Haiping

2)ZHOU, Yibao

bi

n

R o &,

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

A method for controlling an infrared fill light and related products are provided, and the method includes the folloarenseef
biometric recognition pattern that is used hyabile terminal to process a target event is obtained. A targbgfitl strategy
corresponding to the reference biometric recognition pattern is determined according-stogquenapping relationship between
biometric recognition patterns and {fiight strategies of the infrared fill light. The infrared fill light is controlled to fill light accort
to the target fillight strategy when the reference biometric recognition pattern is enabled.
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201831024950 A
(19) INDIA
(22) Date of filing of Application :04/07/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : DRIVERLESS VEHICLE WITH A BLUETOOTH GUIDANCE SYSTEM

(51) International classification :B60R21/0t (71)Name of Appl|qant .
(31) Priority Document No ‘NA 1)Institute of Engineering & Management
(32) Priority Date :NA Address of Applicant :Institute ofrigineering & Manageme
(33) Nameyof priority country :NA Saltlake Electronics Complex, Sector V, Saltlake Kolkata
(86) International Application No ‘NA 700091 We?t Bengal I.nd|a

Filing Date ‘NA (72)Name 0 Inventor :
(87) International Publication No *NA Bgiﬁzrrl\tll\jzpkaGomes
(61) Patent of Addition to Application Number ‘NA .

Filing Date ‘NA 3)Souvik G.'hOSh
(62) Divisional to Application Number ‘NA 4)Sayan Sil

Filing Date ‘NA 5)Pratyush Das

6)Avijit Bose

(57) Abstract :

A novel system is provided that implements the Bluetooth Low Energy, hereon referred to &s @i\erless cars to communical
with its immediate surroundings or the person summoning the same. The communication system shall consist oftable mou
devices attached to waysides, which shall interact with the BLE device attached to the driverless vehicle. It additigridbsanf .
GPS module to apperceive its réiahe location while driving. We further propose a system of establishinghtiréest path followin
the BLE devices in response to the reception of a summon signal.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201831025294 A
(19) INDIA
(22) Date of filing of Application06/07/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : METHOD$O PREPARE CINNARIZINE (CNZ)-CYCLODEXTRIN (3CD) COMPLEXES AND
DETERMINE THE POLYMERS INFLUENCE ON ENHANCING THE CNZ SOLUBILITY

(51) International classification :A61K31/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Dr. Tamilvanan Shunmugaperumal
(32) Priority Date :NA Address of Applicant :Department of Pharmatics, Nationa
(33) Name of priority country :NA Institute of Pharmaceutical Education and Research (NIPER’
(86) International Application No ‘NA Guwahati, C/O, NETES Institute of Technology & Science;N
Filing Date ‘NA 37, Santipur, ParPart, Mirza AssarY81125India
(87) International Publication No *NA (72)Name of Inventor :
(61) Patent of Addition to Application Number  :NA 1)Dr. Tamilvanan Shunmugaperumal
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The present invention provides methadprepare cinnarizine (CriZ}-cyclodextrin (BCd) complexes by the kneading-co

precipitation and cevaporation methods with (ternary system) or without (binary system) the addition of two differemtiliero
polymers (HPMC and PVP) in their two different grades (HPMELESr K4M and PVP K25 or K-30). The present invention als
enables to determine the polymers influence on enhancing the Cnz solubility and the in vitro Cnz liberation behaviour or dri
permeation characteristics via arti?ciambrane from the prepared CfizCd binary and ternary complexes in 0.1 N HCI (pH 1.:
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :02/07/2018

(21) Application N0.201834024541 A

(43) Publication Date : 10/08/2018

(54) Title of the invention : METHOD FOR DATA TRANSMISSION AND MOBILE TERMINAL

(51) International classification :H04B7/00
(31) Priority Document No 201710533973
(32) Priority Date :03/07/2017
(33) Name of priority country :China
(86) International Application No :NA

Filing Date ‘NA
(87) International Publication No NA

(61) Patent of Addition to Application Numbe:NA

(71)Name of Applicant :
1)GUANGDONG OPPO MOBILE
TELECOMMUNICATIONS CORP., LTD.
Address of Applicant:d. 18 Hai bin
Dongguan Gangdong China 523860
(72)Name of Inventor :
1)LI, Haiguan

R oaa,d

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date :NA
(57) Abstract :

A method for data transmission includes: establishing a direct communication connection to a second mobile termingihgran
first user data to the second moh#eminal through the direct communication connection; detecting the transmission status of
user data during the transmission of the first user data; accessing to a retlestorage device based on a determination that t
transmission status deted is abnormal; sending a first storage request to the nesidwlstorage device, wherein the first storac
request includes second user data and the user identifier of the second mobile terminal, the second user data s frgansef tt
data hat is not transmitted to the second mobile terminal due to transmission abnoinadigted mobile terminal is also provide
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201731007337 A
(19) INDIA
(22) Date of filing of Application :02/03/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : DEVELOPMENT OF COMPOSITE MATERIAL FROM OIL EXTRACTED AND ALKALI TREATE
CASHEWNUT SHELLS (ANACARDIUM OCCIDENTALE)

(51) International classification :C10G1/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Sumi Das Lala
(32) Priority Date :NA Address of Applicant :Das Lala, Sumit Sld. Subrata Das
(33) Name of priority country :NA Lala, 33, W9, sarat sarani, Near Income tax office, Dharman:
(86) International Application No ‘NA North Tripura. Pir799250 Tripura India
Filing Date ‘NA 2)Ashish Bhalchandra Deoghare
(87) International Publication No :NA 3)Sushovan Chatterjee
(61) Patent of Addition to Application Number ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Sumi Das Lala
(62) Divisional to Application Number ‘NA 2)Ashish Bhalchandra Deoghare
Filing Date ‘NA 3)SushovanChatterjee
(57) Abstract :

The present investigaiion emphasizes on the development of composite material from cashew nut shell (CNS) after being
preprocessed through solvent extraction and alkali treatment. The extraction of oil and othemeeitent was carried out by
means of solvent extraction process using methanol as a solvent. This in turn incorporates porosity in the seed sialicthgs
suitable binding between the matrix and the said seed shells. The shells thus furthedsiabgdicadi treatment using 5% sodium
hydroxide (NaOH) solution. This results in the removal of moisture from the seed shells thus promoting good bindingHeetwe
matrix and the shells. The maximum value of tensile strength of 39.29.was observedvet b80%NS content.Scanning electron
microscopy (SEM) micrographs illustrates that lower filler content results in better particle dispersion in the matrigddonpar
higher filler content. Water absorption test confirms minimal water absorption &hla6wer filler content of around 5% wt. Th
value however increases with increasing CNS content and is found to be highest of 6.66% at 20% wt. Salinity test shows
comparatively lower saline water absorptiamich confronts nominal corrosive effect of salt on the composite.The
rmaogravimetnc analysis (TGA) of the composite shows no degradation before 3000C which correspond to the removal of
and other organic substances such as pectin cell@ndbemicelluloses Major degradatiorwas observedat around 300-400°C
corresponding to the degradaiion of lignin and part of hemicellulose. The composite shows low conductivtty and consideral
properties which make it a possible substitute against conventional woods, plies and low cgmoatetiials.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201731007338 A
(19) INDIA
(22) Date of filing of Application :02/03/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention DEVELOPMENT OF COMPOSITE MATERIAL FROM BIODEGRADABLE CASHEW NUT SHELI
(ANACARDIUM OCCIDENTALE)

(51) International classification :C10G1/01 Uf;gjg?}%\?; r??:ﬂ:ti:rt'ée
(31) Priority Document No :NA 1] ) .
(32) Priority Date ‘NA Address of Applicant :Associate Professor and Head,
(33) Nameyof riority countr :NA Department of Mechanical Engineering, Cooch Behar
(86) Internatioﬁal A y Iicatior): No :NA Government Engineering College, VillarinChawra, P.O.

Filing Date PP :NA Ghughumari, DistriclCooch Behar, West BengaB6170, India.
(87) International Publication No *NA ggéﬁm?thljigall_;?:ndra Deoghare
(61) Patent of Addition to Application Number ‘NA f .

Filing Date ‘NA (72)Name of Inventor :
(62) Divisional to Application Number :NA 1)5“”.‘“ Das Lala

Filing Date ‘NA 2)Ashish Bhalchand_ra Deoghare

3)Sushovan Chatterjee

(57) Abstract :

Composite material is synthesized from dried Cashew nut(§&¢8$) powder and Epoxy resin Lapox B11. The posite slurry is
stirred at 10€C for 1 h at 1000 rpm using magnetic stirrer. Lapox K6 hardener is then pouhedsiurry and cured at 190 for 30
mins. The developed composite material shows a maximusitedestrength of 28.56 MPa at 15% wt of CNS powder. Water
absorption for the composite is 1.63% at 5% wt. and 6.14% at 20% wt of filler content (CNS powder) and it also shows a ur
dispersion of CNS powder as observed from scanning electron microstcd@ywt. content of CNS powder. The average electri
conductivity of the composite at 5% wt. content of CNS powder when testédlfband 15 Volts is 4.54998-13 Siemens.
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Publication After 18 Months:

The following Patent Applications have been published under Section 11A (3) of The Patents (Amendment) Act, 2005. Any
Person may file representation by way of opposition to the Controller of Patents at the appropriate officeyainst the grant of
the patent in the prescribed manner under section 25(1) of the Patents (Amendment) Act, 2005 read with the rule 55 of The
Patents (Amendment) Rules, 2006:

12) PATENT APPLICATION PUBLICATION (21) Application N0.201711004223 A
(19) INDIA
(22) Date of filing of Application :06/02/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : METHODS OF PROCESSING CONTENT FROM A PLURALITY OF EXTERNAL CONTENT
SOURCES AND CONTENT PROCESSING DEVICES THEREOF

(51) International classification :GO6F17/41|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Samsung Electronics Co., Ltd.
(32) Priority Date ‘NA Address of Applicant :416 Maetdbong, YeontpngGU,
(33) Name of priority country :NA SuwonsSl, Gyeonggido 442742, Republic of Korea Republic ¢
(86) International Application No ‘NA Korea
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)JAIN, Arihant
(61) Patent of Addition to Application Number ‘NA 2)GUPTA, Himanshu
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The invention relates to methods of processing content from a plurality of external conieets (514) and a content processing
device (400) thereof. The contents of the plurality of external content sources (514) are analysed by an external lysete{tCH)
while the one or more source modes of the content processing device (40@)lgsedaby a source mode analyser (504).
Accordingly, the contents of the plurality of external content sources (514) are mapped by a content mapping engimec@tte)
listing in the one or more source modes of the content processing device448@)dm at least one content parameter.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :06/02/2017

(21) Application N0.201711004301 A

(43) Publication Date : 10/08/2018

(54) Title of the invention : METHOD AND DEVICE FOR DETERMINING DEGRADATION OF COATING OF A SUBSTRA

(51) International classification :GO1N17/0:|(71)Name of Applicant :
(31) Priority Document No :NA 1)CHAIRMAN, DEFENCE RESEARCH AND
(32) Priority Date :NA DEVELOPMENT ORGANIZATION
(33) Name of priority country :NA Address of Applicant :Ministry of Defence, Government of
(86) International Application No :NA India, Room No.: 348, BVing, DRDO Bhawan, Rajaji Marg
Filing Date ‘NA 110 011 Delhi India
(87) International Publication No *NA (72)Name of Inventor :
(61) Patent of Addition to Application Number  :NA 1)THOMA S KIZHAKKAVEETLE ANTONY
Filing Date ‘NA 2)NATARAJAN VENKATACHALAM
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present disclosure discloses a method and a device for determining degradation of coating of a substrate. The me#®c
generating, by an electrical probe, an electric field such that the electric field penetrates the coating when theedéetrical
comprising at least one interdigitated electrode sensor on the coating and the interdigitated electrode sensor isvithabetact
coating, receiving the penetrated electric field comprising information of at least one of electric propergpafititzeand at least o
of dielectric property of the coating and transmitting the penetrated electric field to a computing unit associatecMittritize
probe. The computing unit calculates impedance of the coating based on at least one dfithprelgerty of the coating and at le:
one of the dielectric property of the coating, thereby determining degradation of the coating of the substrate basepentatioe ic

the coating. Figure 1A

5’1\',\ EM iil")
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FIGURE 1A
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711004359 A
(19) INDIA
(22) Date of filing of Application :07/02/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : A PROCESS FOR THE HYDROLYSIS OF ALIPHATIC AKDIPHATIC-AROMATIC POYMER
AND MIXTURE THEREOF

(71)Name of Applicant :
1)COUNCIL OF SCIENTIFIC AND INDUSTRIAL
(51) International classification :C09D179/0.|RESEARCH
(31) Priority Document No :NA Address of Applicant :ANUSANDHAN BHAWAN,2 RAFI
(32) Priority Date ‘NA MARG NEW DELHI-110001 INDIA Delhi India
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)NUMBI RAMUDU KAMINI
Filing Date ‘NA 2)MAYILVAHANAN AARTHY
(87) International Publication No *NA 3)PUHAZAHENDI PUHAZHSELVAN
(61) Patent of Addition to Application Number :NA 4)RAMCHARY APARNA
Filing Date ‘NA 5)THANKASWAMY SHINY RENITH A
(62) Divisional to Application Number ‘NA 6)RAMACHANDRA BOOPATHY NAIDU
Filing Date :NA 7)NIRAIKULAM AYYADURAI
8)PALANIVEL SARAVANAN
9)MARCIHETTI KUPPUSWAMY GOWTHAMAN

(57) Abstract :

Disclosed herein is a process for microbial hydrolysis of aliphatic and alifgraticatic polymer and mixtutbereof, within a perio
as short as 10 days using a hydrolysis medium containing salt or buffer or nutrients. The process is envisaged toihbve pote
application in hydrolysis of polymeric materials used in packaging, pharmaceutical and agricudustiles. The polymer
hydrolysate produced by the process contains depolymerase which also finds several industrial applications. The bionthss
process finds application in repeated batches for polymer degradation, rendering the procesametigaco
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711004360 A
(19) INDIA
(22) Date of filing of Application :07/02/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention NOVEL TETRANUCLEAR COPPER COMPOUND FOR DETECTION OF CYANIDE AND ITS
METHOD OF PREPARATION THEREOF

(51) International classification :C14C3/0t|(71)Name of Applicant :
(31) Priority Document No :NA 1)COUNCIL OF SCIENTIFIC AND INDUSTRIAL
(32) Priority Date ‘NA RESEARCH
(33) Name of priority country :NA Address of Applicant :ANUSANDHAN BHAWAN 2 RAFI
(86) International Application No ‘NA MARG NEW DELHI-110001 INDIA Delhi India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)CHATTERJEE PABITRA BARAN
(61) Patent of Addition to Application Number ‘NA 2)NAIR RATISH RAJGOPALAN
Filing Date :NA 3)MUDHULKAR RAJU
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The present invention relates to the tetranuclear copper compound of formula [(Cu2L)2(H20)2(OH)2(NO3)2](NO3)2.2H20
hereafter denoted as Cu4L2 where L is deprotorzd{@iN,N"-trimethylehtylenediaminomethyB-bromosalicyldehyde, is used fo
detection of cyanide in the solid/liquid/gas phase under UV light is very selective and efficient.

Figure 1
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201711004378 A
(19) INDIA
(22) Date of filing of Application :07/02/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : BRICK MAKING MACHINE(BMM200) AND THE PROCESS OF MAKING THE BRICK THERE
OF"

(51) International classification :B62K11/0¢|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)VILAS CHHIKARA
(32) Priority Date :NA Address of Applicant :V.P.O. LADRAWAN DISTRICGT
(33) Name of priority country ‘NA JHAJIAR TEHH. -BHADURGARH, HARYANA-124507
(86) International Application No ‘NA INDIA Haryana India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)VILAS CHHIKARA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The present invention relates to the Brick Making Machine (BMM 200) and the process of making the brick where the Brigk
Machine (BMM 200) as machine process the raw material into brick by the mould die and put the ready brick on the caress
conveyer belt gives forward direction with the help of the plates and plates goes the end of the conveyer belt anesgableauldt
the workers. Its principal object is to provide a machinsimiple construction by which bricks may be manufactateginimum
expense and the numbers of labours employed are to the minimum. The bricks produced will be more strong in densitysomnc
to the ordinary brick of commerce made with else method. In the machine applying a fresh quantity of materidigavdi result i
the discharge of a finished brick from the die to the conveyer belt. The process provides the production of bricks cfizmifman
density by the use of pressure to exactly the same extent from opposite sides of the brickrnethgtid then deck them in a
straight line on a conveyer belt.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711003995 A
(19) INDIA
(22) Date of filing of Application :03/02/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : IMPROVEMENTS IN AND RELATING TO GAINING ACCESS TO A TELECOMMUNICATION
NETWORK

(51) International classification :HO04W4/1:| (71)Name of Applicant :
(31) Priority Document No ‘NA 1)SAMSUNG ELECTRONICS CO., LTD.
(32) Priority Date :NA Address of Applicant :129, SAMSUN®&O, YEONGTONG
(33) Name of priority country ‘NA GU SUWONSI GYEONGGIHDO, 16677 REPUBLIC OF
(86) International Application No ‘NA KOREA Republic of Korea
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)TESANOVIC, MI LOS
(61) Patent of Addition to Application Number ‘NA 2)DEOGUN, PRAVJYOT SINGH
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

Disclosed is a method of requesting resource in a telecommunication system, comprising the steps of: a user equipment, L
transmitting to a base station, gNB, of the telecommunication system a regpestning information relating to data to be
transmitted, wherein the request comprises a plurality of random access request messages such that the plurality céssndol
request messages are configured to convey additional information using armpngteteoding scheme. Figure 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711004012 A
(19) INDIA
(22) Date of filing of Application :03/02/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : LAMOTRIGINE SUSPENSION DOSAGE FORM

(51) International classification :B24B53/07!|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)JUBILANT GENERICS LIMITED
(32) Priority Date :NA Address of Applicant :PLOT 1 A, SECTOR 16A, NOIDA t
(33) Name of priority country :NA 201301 INDIA Uttar Pradesh India
(86) International Application No :NA (72)Name of Inventor :

Filing Date ‘NA 1)MEHTA, KAMAL S.
(87) International Publication No *NA 2)KUMAR, DINESH
(61) Patent of Addition to Application Number  :NA 3)SRIVASTAVA, SAURABH

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date :NA
(57) Abstract :

The present invention relates tstable ready to use and powder for oral suspension dosage forms of Lamotrigine and its
pharmaceutically acceptable salts and process of preparing such compositions. The liquid and powder for oral suspension
forms of Lamotrigine have been previou&lyown only as extemporaneous preparations. Present invention relates to manufac
liquid and powder for oral suspension dosage forms of Lamotrigine having improved ptlysio@cal properties with desired
technical attributes. The prepared dosage $oane useful in patients having difficulties in swallowing tablets and provide physi
with more options for dose titration.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711004013 A
(19) INDIA
(22) Date of filing of Application :03/02/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : PHARMACEUTICAL SUSPENSION DOSAGE FORM COMPRISING ANGIOTENSIN RECEPT!
BLOCKER

(51) International classification :A61K9/203:|(71)Name of Applicant :
(31) Priority Document No :NA 1)JUBILANT GENERICS LIMITED
(32) Priority Date :NA Address of Applicant :PLOT 1 A, SECTOR 16A, NOADJP-
(33) Name of priority country :NA 201301 INDIA Uttar Pradesh India
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)MEHTA, KAMAL S.
(87) International Publication No NA 2)KUMAR, DINESH
(61) Patent of Addition to Application Number :NA 3)SRIVASTAVA, SAURABH

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The present invention relates immediate release pharmaceutical suspension dosage form of Olmespharm@adggitical®
acceptable salt, hydrate or polymorph thereof comprising one or more pharmaceutical® acceptable excipients whereithéhe |
composition is from 48 and viscosity from 70Q100 cps. The invention also relates to the process for tharat®n of suspensior
dosage form and use for the treatment of hypertension
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711004037 A
(19) INDIA
(22) Date of filing of Application :03/02/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : A METHOD AND APPARATUS FOR DETECTING OBJECTS OF INTEREST IN IMAGES

(51) International classification :HO4N7/1¢[(71)Name of Applicant :
(31) Priority Document No ‘NA 1)SIEMENS AKTIENGESELLSCHAFT
(32) Priority Date :NA Address of Applicant :Wittelsbacherplatz 2, 80333
(33) Name of priority country :NA MAVanchen, Germany, Germany
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)AMON, Peter
(87) International Publication No " NA 2)GHOSH, Sanjukta
(61) Patent of Addition to Application Number ‘NA 3)HUTTER, Andreas
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A method and apparatus for detecting objects of interest in images, the method comprising the steps of supplying (Bigat le
input image to a trained deep neural network, DNN, which comprises a stack of layers; and usingra Bexsinvolved output of
least one learned filter or combining (S2) deconvolved outputs of learned filters of at least one layer of the trairedaleep n
network, DNN, to detect the objects of interest in the supplied images.

No. of Pages 24 No. of Claims : 1!

The Patent Office Jonal No. 32/2018 Dated 1@8/2018 29714



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711004067 A
(19) INDIA
(22) Date of filing of Application :03/02/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : SYNERGISTIC GRAPHENE SAND NANCDMPOSITES FOR ANTIBIOTIC DEGRADATION IN
WASTE WATER AND METHOD THEREOF

. . . .|(71)Name of Applicant :

gB g‘:i%rrﬂatg’giﬂzif'ma“o” :Q6A1K9/ 203:1" 1YSHOOLINI UNIVERSITY OF BIOTECHNOLOGY AND
(32) Priority Date :NA MANAGEMENT SCIENCES
33) Nameyof riority countr :NA Address of Applicant :Post Office Box No. 9, Head Post
(86) Internat o Anlcation No NA Office, The mall, Solan, Himachal Pradefi3212,INDIA

Filing Dato PP NA Landline Ph. No.: 0179308000 Email:
87) Intergnational Publication No . NA registrar@shooliniuniversity.com Himachal Prauéwdia
(61) Patent of Addition to Application Number :NA (72)Name of Inventpr :

Filing Date ‘NA l)Ra|zao_Ia Panka}J
(62) Divisional to Application Number :NA 2)Sh§mdllya Poc_)Ja

Filing Date ‘NA 3)D_h|man Rashi

4)Singh Pardeep

(57) Abstract :

The present invention discloses synergistic graphene sand nanocomposites of different metallic compounds for photm dégr
antibiotics in waste water e.g. Bi2WO6 and Fe304; Mn/Fe204 and Bi203/BiOCI at a very low concentration of just 0.05%
mg/100 ml). The novel nanocomposites are extremely economical and efficient in photodegradation of antibiotics in waste
Compared to graphene sand composite alone, addition of metallic compounds gives synergistic effect, which results in muc
photodegradation than what can be achieved by individually by the components.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711004131 A
(19) INDIA
(22) Date of filing of Application :04/02/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : LAYERED COMPOSITE AND METHOD OF MANUFACTURING THEREOF

(51) International classification :B32B27/0¢| (71)Name of Applicant :
(31) Priority Document No ‘NA 1)ARUN KUMAR SHAH
(32) Priority Date :NA Address of Applicant :94 Dharampur Haridwar Road
(33) Name of priority country :NA DehraduriJttarakhand India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)ARUN KUMAR SHAH
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A layered composite for efficiently defeating a deformable/deformable high kinetic energy projectile, comprising a plurality ¢
hard layers with a minimum of one hdayer consisting of perforated metallic material like ultra high hardness steel, high harc
steel, rolled homogeneous armour steel, titanium alloy or aluminium alloy having hardness ranging38HRB0 or ceramic like
Alumina, Silicon nitride, Silica carbide, Boron carbide, or any other, carbide, nitride, oxide or their combinations, with tapere
or slots of various geometry, the edges of said holes or slots in the hard layer having differential composition ofrfoandhess
overall hard lagr composition or hardness, a plurality of soft layers with a minimum of one soft layer comprising of any aran
aramid or UHMWPE fabric, a soft filler between the hard and soft layers comprising of synthetic polymer or rubber fosiie or
honeycanb panel and areal density range from 10 kg/m2 to 100 kg/m2 for various anticipated threat levels for body armour
vehicle armour application.

»
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201711004516 A
(19) INDIA
(22) Date of filing of Application :08/02/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : NETWORK INITIATED RRAUTHORIZATION FOR COVERAGE ENHANCEMENT

(51) International classification :H04L9/309:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)NOKIA TECHNOLOGIES OY
(32) Priority Date :NA Address of Applicant :odar ¢
(33) Name of priority country :NA FINLAND. Finland
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)SELVAGANAPATHY, SRINIVASAN
(87) International Publication No " NA 2)HIETALAHTI, HANNU PETRI
(61) Patent of Addition to Application Number :NA 3)LANDAIS, BRUNO
Filing Date ‘NA 4)HOFMANN, JUERGEN
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

It is provided a method, comprising checking if a device is authorized for initiatiagcass in an extended coverage; inhibiting t
device to initiate the access while the device camps in the extended coverage and the device is not authorized fmgtioé tinéia
access in the extended coverage; monitoring if a paging messagedeviteis received while the device camps in the extende
coverage, wherein the paging message is to initiate a signaling access in the extended coverage for a signaling pyetcisure
latest status of coverage authorization; allowing the devitetiate the signaling access while the device camps in the extende
coverage if the paging message is received.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711004577 A
(19) INDIA
(22) Dateof filing of Application :08/02/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : FULLERENE NANOPARTICLES AND COMPOSITIONS THEREOF FOR INHIBITING
AUTOPHAGY

(51) International classification :C07K14/3¢|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Indian Institute of Technology Kanpur
(32) Priority Date :NA Address of Applicant :Dean, Research & Development, R
(33) Name of priority country :NA Number 151, Faculty Buildg, Post Office: IIT Kanpur, Kanpur
(86) International Application No ‘NA 208016, Uttar Pradesh, India Uttar Pradesh India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)THAKUR, Ashwani Kumar
(61) Patent of Addition to Application Number ‘NA 2)NIRANJAN, Rituraj
Filing Date ‘NA 3)MISHRA, Kaushal Prasad
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The nanoparticles of fullerenes for inhibitiagtophagy and inducing cell proliferation are provided. The fullerene soot is a fine
powder which is composed of a mix of C60 and C70 fullerenes roughly in a ratio of 22% C60 to 76% C70. Fullerene nanop
having aggluromate of size 240 to 550 nmtfeatment of autophagy associated disorders are suggested. Fullerene nanoparti
dissolved in the medium and treatment of the same is given to the cells. Fullerene nanoparticles are dissolved irrgadinasac
treatment is given to the miceigFL

A
.
.

Figure 3
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711004579 A
(19) INDIA
(22) Date of filing of Application :08/02/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : ZOMPOSITION FOR HAIR REGROWTH AND NUTRITION

(51) International classification :C07C27/01|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Jagruti Dwivedi
(32) Priority Date :NA Address ofApplicant :Jagruti Dwivedi B1, Rampuri, Surya
(33) Name of priority country :NA Nagar, Ghaziabad Delhi India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Jagruti Dwivedi
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present invention relates to a composition and method for natural hair regrowth nutrition, hair treatment and weitich fm
graying of hair. The present invention comprises an azadirachta indica, an emblica offcinalis, a murraya koeoggiashaensi:
a linum usitatissimum, a camellia sinensis, a ocimum basilicum, a eclipta prostrata, a trigonelladasaum, a carica papaya, ¢
cocos nucifera, a brassica juncea, a glycine max, a serenoa repens, a cucurbita maxima and an ipas\oEaebatasent inventic
helps in the treatment of hair problems e.g scalp itching, hair fall, premature hair graying and alopecia ( male anch&tenale),
pattern baldness, ie androgenetic alopecia. The present invention contains no preservativelamdoaddke present invention is
very effective in hair treatment and increases the blood circulation in the hair cells. The present invention is riahartieats
which provides hair nourishing and hair growth components.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :08/02/2017

(21) Application N0.201711004590 A

(43) Publication Date : 10/08/2018

(54) Title of the invention : A SEAL FOR A BEARING

(51) International classification :B60W40/0¢| (71)Name of Applicant :
(31) Priority Document No ‘NA 1)NATIONAL ENGINEERING INDUSTRIES LTD.
(32) Priority Date :NA Address of Applicant :Khatipura Roaidkipur 302001,
(33) Name of priority country :NA Rajasthan, INDIA Rajasthan India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)SINGH Abhishek
(87) International Publication No *NA
(61) Patent of Addition to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present disclosure relates to the field of seal in bearings. A seal (200, 250) disclosed can be easily fitted fenewtrtyks o
bearings, and does not get deformed during assembly of the bearing. The seal (200, 250) is disposed between an iihandn
an outer ring (302) of a bearing (300). The seal (200, 250) comprises a sealing body (202, 252) and at least ong2@4]iag4ip
The sealing body (202, 252) is configured to adhere with the outer ring (302). The at least one sealing lip (204, 25#gIyrthog
extends from the sealing body (202, 252). The sealing lip (204, 254) is configured to axially abut an cpaedthoe of the inner

ring (304).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711004597 A
(19) INDIA
(22) Date of filing of Application :08/02/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : NOVEL AGENT FOR IMPROVING QUALITY OF DIAGNOSIS OF CORONARY ARTERY
DISEASE BY SPECIMPS TECHNIQUE AND METHOD THEREOF

(71)Name of Applicant :
(51) International classification :A61K35/762| 1)Dr. ASHWANI SOOD
(31) Priority Document No :NA Address of Applicant :Associate Professor Department of
(32) Priority Date :NA Nuclear Medicine, PGIMER (Postgraduate Institute of Medic:
(33) Name of priority country ‘NA Education and Research), Seet@; Chandigarf160012 India.
(86) International Application No ‘NA Email id: sood99@yahoo.com Phone No: 9781814203
Filing Date ‘NA Chandigarh India
(87) International Publication No NA 2)Dr. BHAGWANT RAI MITTAL
(61) Patent of Addition to Application Number :NA (72)Name of Inventor :
Filing Date ‘NA 1)Dr. SOOD ASHWANI
(62) Divisional to Application Number ‘NA 2)Dr. MITTAL BHAGWANT RAI
Filing Date ‘NA 3)Dr. SINGH DEEPA
4)PARMAR MADAN
(57) Abstract :
Presentinventiod i scl oses a novel oral ag e nforf&t@riattingpmwkedagnysis ofadranar

artery disease (-MRAD®UE s {PRApn Eissidch BdmPufed Tomographylyocardial Perfusion
Scintigraphy). The technique suffdrem limitations of poor imaging and long patient waiting time. Poor imaging is due to
interference of radioactive emissions from liver which takes up radiolabelled compound in addition to heart. Clearanmmaiofic
from liver takes time which prolongsaiting time for patients. Use of the novel agent of present invention as per protocols de
by the inventors helps to overcome these problems. Images become clearer along with reduction in patient waiting titri&0by
40%. Two protocols were evalted 2 Tablet2 Day protocol; and 4 Tabl& Day protocol. The 4 TableB Day protocol was
superior to 2 table? day protocol in terms of reproducibility of results and image quality.
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201711004598 A
(19) INDIA
(22) Date of filing of Application :08/02/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : A METHOD FOR RAPID 3D PROTOTYPING OF SKELETAL MUSCLE TISSUBNSTRUCTS
USING A NOVEL COMPOSITION OF BIGNK

(51) International classification :A61K35/76.|(71)Name of Applicant :
(31) Priority Document No :NA 1)INDIAN INSTITUTE OF TECHNOLOGY (BANARAS
(32) Priority Date ‘NA HINDU UNIVERSITY), VARANASI
(33) Name of priority country :NA Address of Applicant :VARANASR21005, UTTAR
(86) International Application No ‘NA PRADESH, INDIA Uttar Pradesh India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)SANJEEV KUMAR MAHTO
(61) Patent of Addition to Application Number :NA 2)ASHUTOSH BANDYOPADHYAY
Filing Date ‘NA 3)VIMAL KUMAR DEWANAGAN
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

Thepresent invention provides the composition of theiblocomprising of gelatin, sodium alginate, collagen peptide (Hydrolys
Type | Collagen), secondary mouse muscle myoblast C2C12 cells, and complete growth medium (89%% e c c 0 © U E s
Eagle Medim (DMEM), 10%- Fetal bovine serum and 1% penicilétreptomycin). Gelatin and sodium alginate are naturally
occurring biodegradable biopolymers. Gelatin is theren@rsibly polymerizable hydrogel and alginate has eliakeg properties
which makes te combination of the two, a suitable scaffold for rapid prototyping of constructs having live cells. Addition of C
provides Ca2+ ions for crod¢isking sodium alginate which strengthens the structure of the scaffold thereby providing stability
bio-ink forms a suitable scaffold with adequate mechanical strength, and also provides an efficient material for growth and
differentiation of muscle cells.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :08/02/2017

(21) ApplicationN0.201711004620 A

(43) Publication Date : 10/08/2018

(54) Title of the invention : WRITING INSTRUMENT HAVING AUTOMATIC SEALING STRUCTURE

(51) International classification :B60W40/0¢| (71)Name of Applicant :
(31) Priority Document No ‘NA 1)MORRIS CORPORATION
(32) Priority Date :NA Address of Applicant :114 Yeomjean, Namgu, Inchonsi
(33) Name of priority country :NA 22110, REPUBLIC OF KOREA Republic of Korea
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Hyun-son Yoon
(87) International Publication No *NA
(61) Patent of Addition to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present invention has an object to provide a writing instrument having an automatic sealing structure that mayergttece
diameter of the writing instrument due to a decrease in ata®all shutter, thus to improve grip feeling of a uée writing
instrument having an automatic sealing structure includes: a body case having a front opening formed in one end tbekedrt
coupled to the other end of the body case so amt@ a nib protrude from or be retracted into the front opening of the body ca
pushing operation thereof; a cartridge inserted into the body case together with a spring in a state in which the &nddkeaib
are coupled to both ends there@spectively; at least one-kihg fixedly fitted in the body case; a holder fixedly fitted in the body
case so that one end thereof is covered by thad) a ball shutter pivotally coupled to the holder to allow the nib to protrude or
sealed accordgto the pivoting thereof; and a link which is slidably fitted in the holder, and has a cutaway piece formed by
protruding a circumferential portion of a part of a hollow column end thereof to allow the ball shutter to be pivoted.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711004621 A
(19) INDIA
(22) Date of filing of Application :08/02/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : RETRACTABLE TYPE WRITINGNSTRUMENT

(51) International classification :B60K28/0¢| (71)Name of Applicant :
(31) Priority Document No ‘NA 1)MORRIS CORPORATION
(32) Priority Date :NA Address of Applicant :114 Yeomjean, Namgu, Inchonsi
(33) Name of priority country :NA 22110, REPUBLIC OF KOREA Republic of Korea
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Hyun-son Yoon
(87) International Publication No NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present invention has an object to provide a retractable type writing instrument, in which a nib is fixed to alwarrédyes of
anib fixing means, and the nib fixing means has an air circulation passage formed in a coupling part thereof, sugiossbie it
prevent the air circulation passage from being exposed, thus to enhance an aesthetic appearance when usiningteumeting
and prevent an occurrence of defective writing by always stably supplying air due to prevention of foreign matters Worg inft
the cartridge. The retractable type writing instrument, including: a body case including a knock partlitistadlin to be operated
pushing, and a cartridge inserted into a hollow inside thereof; and a nib fixing means coupled to an end of the cadridge so
connect a nib housed therein with the cartridge.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :08/02/2017

(21) Application N0.201711004644 A

(43) Publication Date : 10/08/2018

(54) Title of the invention : USER IDENTIFICATION

(51) International classification :G06F9/489

(71)Name of Applicant :
1)BHARTI AIRTEL LIMITED

g;g E:g:::y Bgf[:éjment No Hﬁ Address of Applicant :Bharti Airtel Limited, Bha@rescent,
(33) Nameyof priority country :NA 1 Nelson Mandela Road, Vasant Kunj, Phase Il, New Belhi
(86) International Application No ‘NA 110070, Indfla Delhi In.dla

Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA gggﬁgggﬁl\i;bsl\lalI‘Je()sr?al'fhuamnalgafael
(61) Patent of Addition to Application Number  :NA '

Filing Date ‘NA 3)SHARMA, Kul Bhushan
(62) Divisional to Application Number ‘NA 4MALHOTRA, Saprabh

Filing Date ‘NA 5)SINGHAL, Sachin _

6)AHLUWALIA, Kanwardeep Singh

(57) Abstract :

Techniques of user profile identification are described. In an example method, for identifying user profile, the methex inclu
receiving from a user device 104, a request for determination of the user gatdijevhere the request comprises at least subscr
identity module (SIM) information stored on the user device 104. The method further includes searching on a user adie d
the user profile data corresponding to the request, based on thafSiMation, and extracting the user profile data from the use
profile database. Furthermore, the method includes providing the extracted user profile data to the user device 10puBlishet

with Fig. 4A»
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711004658 A
(19) INDIA
(22) Date of filing of Application :09/02/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : AN IMPROVED PROCESS FOR SELECTIVE SYNTHESIS OF LOWERFINS FROM SYNGAS
USING BORON DOPED NANOSTRUCTURED IRON CATALYST

(51) International classification :C09D179/0.|(71)Name of Applicant ;
(31) Priority Document No ‘NA 1)COUNCIL OF SCIENTIFIC AND INDUSTRIAL
(32) Priority Date ‘NA RESEARCH
(33) Name of priority country :NA Address of Applicant :ANUSANDHAN BHAWAN, 2 RAFI
(86) International Application No ‘NA MARG NEW DELHI-110001 INDIA Delhi India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No " NA 1)INDRAJIT KUMAR GHOSH
(61) Patent of Addition to Application Number  :NA 2)ANKUR BORDOLOI
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The invention relates to a faciéed single step process for the synthesis of nanostructured iron catalyst promoted by boron a
potassium anethereby utilizing the materials for improved synthesis of short chain olefin€4dF2om syngas in a single step
FischerTropsch process, FT@he designed materials catalyze selectively to synthesize light olefins at a lower operating cor
reactor pressure in comparison to the reported iron catalytic materials having multiple promoters incorporated. Thieceffiien
catalysts devied by facile hydrothermal approach are very attractive as catalytic system for the direct synthesis of lower olef
C4) from syngas at selectivity of up to 70% and at CO conversion up to 20%.

b
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201711004700 A
(19) INDIA
(22) Date of filing of Application :09/02/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : "FINGER MILLET PROLAMIN BASED NANMELIVERY VEHICLE FOR LIPOPHILIC
SUBSTANCESBETA CAROTENE"

(51) International classification :B60K28/0¢| (71)Name of Applicant :
(31) Priority Document No ‘NA 1)G.P. PANT UNIVERSITY OF AGRICULTURE &
(32) Priority Date ‘NA TECHNOLOGY, PANTNAGAR
(33) Name of priority country :NA Address of Applicant :PANTNAGAR UTTARAKHAND
(86) International Application No ‘NA 263145 INDIA Uttarakhand India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)MR. SUBIN RCK RAJENDRAN
(61) Patent of Addition to Application Number ‘NA 2)DR. DINESH PANDEY
Filing Date ‘NA 3)DR. MANOJ SINGH
(62) Divisional to Application Number ‘NA 4)MS. MAMTA METWAL
Filing Date ‘NA 5)DR. ANIL KUMAR
(57) Abstract :

In the present study a hanodelivery vehicle prepared using finger millet prolamin as the encapsulating matrix oveenil in wal
nanoemulsion of (8arotene dissolved sesame oil, which was used as a model bioactive compound. The nanopastiztepaved
in a single step ultrasonication process and did not involve the use of organic solvents alirtkargsgents. Effects of different
parameters on prolamin based nanoparticle was investigated. Optimal nanoparticles with regular shajze, @8alB20 nm), higt
zeta potential and narrow size distribution were obtained at protein contents upto 2% and oil content upto 4% as ahhyacteri
electron microscopy and particle analyzer (Zetasizer). The delivery system was shown to have pgghatioteand loading
efficiencies. During simulated in vitro digestion, sustained releasea#r(8enewas observed from the prolamin stabilized
nanoemulsion. The cytotoxicity and influence of the nanoparticles was assessed-@c€lgcand the reis demonstrated that tr
nanoparticles were biocompatible and #ioxkic to the Cace cells even at concentration as high as 0.5 mg mL~ . There was ol
differentiation in the cells challenged with higher concentrations of the nanopatrticles. THdoaaskgrade protein derived from a
low agrtinput requiring crop, finger millet could provide a platform for value addition, creating a new market for theodgde an
thereby helping the farming sector. Such products are also beneficial to congumading a better alternative to pharmaceutica
This delivery oriented food derived nanoparticle system has applications as an oral agent for the controlled releaseeohd enl
absorption of lipophilic bioactives and drugs. It has the potential iocoeporated and developed into various forms for
nutraceuticals and functional food for general health benefit of the populace.

e
i
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711004703 A
(19) INDIA
(22) Date of filing of Application :09/02/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : CRASH BOX STRUCTURE FOR ABSORBING IMPACT ENERGY DURING VEHICLE COLLIS!

(51) International classification :B60W40/0¢ (71)Name of Applicant :
(31) Priority Document No ‘NA 1)MARUTI SUZUKI INDIA LIMITED
(32) Prioritz Date :NA Address of Applicant :1, Nelson Mandela Road, Vasant K
(33) Name of priority country ‘NA gg)l\ﬁmeDoﬁllnvgr:tor .©u i 1lhda070, 1 ndia
(86) International Application No ‘NA i

Filing Date ‘NA 1)WRIK MAJUMDAR
(87) International Publication No *NA g;gxwg&gﬁﬁﬁiﬁﬁ NAIR
(61) Patent of Addition to Application Number  :NA

Filing Date ‘NA 4)SUSHEEL KHANNA
(62) Divisional to Application Number ‘NA 5)V PUSHKAL

Filing Date ‘NA 6)HIMANSHU AGARWAL

7)NOUFAL A MUHAMMED

(57) Abstract :

The subject matter disclosed herein relates to a crash box structure (600) for absorbing impact energy of during igdic|e foe!
crash box structure (600) has a front upper absorber member (602), a front lower absorber member (604), a rearhgper ab:
member (606), and a rear lower absorber member (608). The front upper absorber member (602), the front lower absorber
(604), the rear upper absorber member (606), and the rear lower absorber member (608) overlappingly welded with edaitnt
a N-sided hollow tubular structure withsided section. Upon receiving the impact force of the vehicle collision;$ided hollow
tubular structure plastically deforms to absorb the impact force to reduce injuries to pedestrian. To be puthlisigdrw
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201637000021 A
(19) INDIA
(22) Date of filing of Application :01/01/2016 (43) Publication Date : 10/08/2018

(54) Title of the invention GYRATORY CRUSHER TOPSHELL ASSEMBLY

(51) International classification :B02C2/04 (71)Name of Applicant : NA
(31) Priority Document No ‘NA Address of Applicant : NA
(32) Priority Date :NA (72)Name of Inventor : NA
(33) Name of priority country ‘NA Address of Inventor : NA
(86) International Application No :PCT/EP2014/0602!

Filing Date :19/05/2014
(87) International Publication No ‘WO 2015/000627
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

A gyratory crusher topshell assembly in which a spacer (filler) ring is mounted radially intermediate a topshell anccarsbimgr
shell. The spacer ring is lockadially at the topshell via a shape profile of the mating surfaces of the spacer ring and the tops
Additionally the spacer ring is rotationally locked at the topshell via contact between abutments extending between the spa
the topshell.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :01/01/2016

(21) Application N0.201637000043 A

(43) Publication Date : 10/08/2018

(54) Title of the invention : MININGMACHINE ROOF BOLTING RIG

(51) International classification :E21C27/24,E21D20/(|(71)Name of Applicant : NA
(31) Priority Document No ‘NA Address of Applicant : NA
(32) Priority Date :NA (72)Name of Inventor : NA
(33) Name of priority country ‘NA Address of Inventor : NA
(86) International Application No :PCT/EP2014/062917

Filing Date :19/06/2014
(87) International Publication No ‘WO 2015/000712
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A mining machine roof bolting rig in which a drill or bolt head is mountable at a main frame of a mining machine vi@@djrand
second (301) rig base frameliAk arm (403) extends between the second base frame (301) and a carrier support (404) that
the drill or bolt head (408) via a conventional carrier arrangement. Pivot mountings between the first and second ftaenkskan
arms allow both forwardnd rearward and lateral sideways movement of the drill or bolt head to achieve a plurality of differe

bolting or drilling positions above the mining machine.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201714042300 A
(19) INDIA
(22) Date of filing of Application :24/11/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : IRONBASED COMPOSITION FOR FUEL ELEMENT

(51) International classification :G21C3/07|(71)Name of Applicant :
(31) Priority Document No :15/428,94'| 1)TerraPower, LLC
(32) Priority Date :09/02/201 Address of Applicant :330 120th Avenue NE, Suite 100,
(33) Name of priority country US.A Bellevue, Washington 98005, U.S.A. U.S.A.
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)HACKETT, Micah
(87) International Publication No :NA 2)KLUEH, Ronald
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

Disclosed embodiments include fuel assemblies, fuel element, cladding material, methods of making a fuel element, and
usingsame.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201812000479 A
(19) INDIA
(22) Date of filing of Application :04/01/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention COMPOSITIONS USEFUL FOR THE TREATMENT OF DIABETES AND OTHER CHRONIC
DISORDER

(51) International classification :A61K8/37 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)NATIONAL INSTITUTE OF IMMUNOLOGY
(32) Priority Date :NA Address of Applicant :Aruna Asaf Ali Marg, New Deh110
(33) Name of priority country :NA 067, India Delhi India
(86) International Application No ‘NA 2)INDIAN INSTITUTE OF SCIENCE
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No :NA 1)SUROLIA, Avadhesha
(61) Patent of Addition to Application Number :NA 2)GUPTA, Sarika
Filing Date ‘NA 3)SINGH, Mahendra, Pal
(62) Divisional to Application Number :914/DEL/200{| 4)CHATTOPADHYAY, Tandrika
Filed on :07/04/2008
(57) Abstract :

The present invention provides a supramolecular protein assembly useful as a protein therapeutics for the treatmetit of me
disorders particularly diabetes. The supramolecular pragsambly disclosed in the present invention consists of insoluble anc
aggregated oligomers the protein. The invention also provides pharmaceutical compositions comprising supramolecular pr
assembly. The composition disclosed in the present invendidicydarly comprises supramolecular insulin assembly.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201812000483 A
(19) INDIA
(22) Date of filing of Application :04/01/2018 (43) PublicatiorDate : 10/08/2018

(54) Title of the invention : COMPOSITIONS USEFUL FOR THE TREATMENT OF DIABETES AND OTHER CHRONIC
DISORDER

(51) International classification :A61K8/37 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)NATIONAL INSTITUTE OF IMMUNOLOGY
(32) Priority Date :NA Address of Applicant :Aruna Asaf Ali Marg, New Deh110
(33) Name of priority country :NA 067, India Delhi India
(86) International Application No ‘NA 2)INDIAN INSTITUTE OF SCIENCE
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No :NA 1)SUROLIA, Avadhesha
(61) Patent of Addition to Application Number :NA 2)GUPTA, Sarika
Filing Date ‘NA 3)SINGH, Mahendra, Pal
(62) Divisional to Application Number :914/DEL/200{| 4)CHATTOPADHYAY, Tandrika
Filed on :07/04/2008
(57) Abstract :

The present invention provides a supramolecular protein assembly useful as a protein therapeutics for the treatmetit of me
disordergarticularly diabetes. The supramolecular protein assembly disclosed in the present invention consists of insoluble
aggregated oligomers the protein. The invention also provides pharmaceutical compositions comprising supramolecular pr
assembly. Tie composition disclosed in the present invention particularly comprises supramolecular insulin assembly.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date offiling of Application :12/02/2018

(21) Application N0.201812005185 A

(43) Publication Date : 10/08/2018

(54) Title of the invention : CONVERSION KIT

(51) International classification :E05B17/2023|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)BitChem Asphalt Technologies Limited
(32) Priority Date :NA Address of Applicant :1, Ganesh Chandra Avenue, Victor
(33) Name of priority country :NA House, 5th Floor, Kol kata ©
(86) International Application No :NA India
Filing Date ‘NA (72)Nameof Inventor :
(87) International Publication No " NA 1)AGARWAL, Rajeev
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number 20161103924
Filed on :17/11/2016
(57) Abstract :

A conversion kit is disclosed'he conversion kit converts a hmix plant to a designed bitumen emulsiaggregate mix plant whic
produces a designed bitumen emulsigyregate mix. The kit comprisas emulsion storage tank to temporarily store a designe
bitumen emulsion. The kit further includes a plurality of microprocessor controlled gated valves. The plurality of missoproce
controlled gated valves include at least one microprocessor cedtgated valve provided with a hoiix storage tank and at least
one anothemicroprocessor controlled gated valve provided with the emulsion storage tank. The kit also includes a heat trac
which is connected to one or more pipes and a pump. Tdtdraeing pipe maintains temperature of the designed bitumen emu
in the pipes and the pump. The at least one microprocessor controlled gated valve controls the flow of the designenhbisimne

through the pipes and the pump.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201814003202 A
(19) INDIA
(22) Date of filing of Application :29/01/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : VANE DEVICE FOR GENERATION GHLECTRICITY

(51) International classification :HO01B1/12°|(71)Name of Applicant :
(31) Priority Document No :10610381(] 1)HUANG, KUO-CHANG
(32) Priority Date :06/02/201° Address ofApplicant :NO. 24, DASHUN 6TH ST., GUIRE"}
(33) Name of priority country :Taiwan DIST., TAINAN CITY, POSTAL CODE: 71148, TAIWAN
(86) International Application No :NA Taiwan
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)HUANG, KUO-CHANG
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A vane device includes vane units (2), coupling modules (13) around a shaft body (bnmaection units (31). Each coupling
module (13) has two brackets (14) each of which has an insertion hole (141). Each connection unit (31) is disposedebetwee
brackets (14) and has a rotary member (32), and two pin members (33) threadedly insetthed-atary member (32) and projecti
outwardly from the rotary member (32) to extend into the insertion holes (141). When the rotary member (32) is rotated, the
members (33) are moved toward each other so that the pin members (33) are releatbedifizertion holes (141),or moved awa
from each other so that the pin members (33) are respectively inserted into the insertion holes (141) and each cohf@Lt}ion
detachably connects one of the vane units (2) to one of the coupling modules (13).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201814003322 A
(19) INDIA
(22) Date of filing of Application :29/01/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : HUMID AIRTURBINE

(51) International classification :FO1K27/0(|(71)Name of Applicant :
. 2017 1)MITSUBISHI HITACHI POWER SYSTEMS, LTD.

(31) Priority Document No 019348 Address of Applicant :4, Minatomirai 3chome, Nishiku,
(32) Priority Date :06/02/201'| Yokohama 22401, Japan Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No ‘NA 1)Yasushi IWAI

Filing Date ‘NA 2)Hidefumi ARAKI
(87) International Publication No " NA 3)Takuya TAKEDA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

The invention aims to shorten the time requiredstartup and prevent excessive increases in the heat loads on turbine blades
humid air turbine includes a compressor; a combustor; a turbine; an exhaust heat recovery unit for recovering théohmeat of tt
exhaust gas to generate higimperature moiste; a fuel supply system having a fuel flow rate control valve; an exhaust tempe
acquiring unit for acquiring a temperature of the exhaust discharged while the turbine is driven; a combustion gasatioisture
calculating section for calculatingratio of moisture contained in combustion gas; an exhaust temperature upper limit calcula
section for setting an exhaust temperature upper limit based on the combustion gas moisture ratio and the pressarhaatio; ¢
temperature difference caleting section for calculating the difference between the exhaust temperature upper limit and the
temperature; a fuel flow rate command value calculating section for calculating a fuel flow rate command value usingsthe e:
temperature differencend a control command value output section for outputting a command signal to the fuel flow rate cor
valve based on the command value selected by a fuel flow rate command value selecting section.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201814003340 A
(19) INDIA
(22) Date of filing of Application :29/01/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : ROTATING ELECTRICAL MACHINE AND PRESSURE RELEASE MECHANISM

(51) International classification :E21B4/02 | (71)Name of Applicant :
. 2017 1)TOSHIBA MITSUBISHI -ELECTRIC INDUSTRIAL

(31) Priority Document No 019413  |SYSTEMS CORPORATION
(32) Priority Date :06/02/201 Address of Applicant :3-1, Kyobashi, Chudu, Tokyo 104
(33) Name of priority country :Japan 0031, Japan Japan
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)KOGUSHI, Suguru
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

A rotating electrical machine (200) comprises: a rotor (10) including a rotor(§hgfiand a rotor core (12) ; a stator (20) includin
stator core (21), and stator windings (22); a frame (40) ; two bearing structures; two bearing brackets (45, 46) dttahtedato
ends of the frame (40) and to support the two bearing struciatésnarily; and a pressure release mechanism (100a, 100b) att
to the bearing brackets (45, 46), to suppress a pressure rise of a communication space (35) communicating with tlhadiesir
(30b). The pressure release mechanism (100a, 10€lbyles: a switching body (112) where a first pressure guiding hole (llia) i<
formed to communicate with the communication space (35) and a pressure release hole (112d) is formed; a movable body
move in a predetermined direction in response tmarease in the pressure of the communication s{@geand a restoring force
generation portion (114) to increases a force against the movable body (113) depending on a rise in a travel distaoslotethe
body (113) .
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201814002363 A
(19) INDIA
(22) Date of filing of Application :19/01/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : YARN WINDER, SPUN YARN TAKBP APPARATUS, AND A METHOD OF YARN THREADINC
IN YARN WINDER

(51) International classification :B65H57/00:|(71)Name of Applicant ;
. 2017 1)TMT MACHINERY, INC.

(31) Priority Document No 019392 Address of Applicant :6TH FL., OSAKA GREEN BLDG.;
(32) Priority Date :06/02/2017 |6-26 KITAHAMA, CHUO-KU OSAKA-SHI OSAKA 5410041
(33) Name of priority country :Japan JAPAN Japan
(86) International ApplicatiotNo ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)Futoshi KITAYAMA
(87) International Publication No *NA
(61) Patent of Addition to Application Number  :NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA

(57) Abstract :

threading onto fulcrum guides is further facilitatedyan winder 6 includes: a bobbin holder 24 which extends in afeamt
direction, bobbins B on which yarns Y are wound, respectively, being attached to the bobbin holder 24 to be linedroptinctéue
direction; traverse guides 22 which are providbdve the bobbin holder 24; fulcrum guides 41 which are lined up in theréant
direction and function as fulcrums for traversal of the yarns Y; and a guide unit 21 which is provided above the treesr&2 gui
includes fulcrum guides 41 and a delisupporter 42, the fulcrum guides 41 being lined up in the-feamtdirection and functioning
as fulcrums of traversal of the yarns Y, and the guide supporter 42 extending in thedratitection and supporting the fulcrum
guides 41. The fulcrum gues 41 are gatherable to a front end portion of the guide supporter 42, and the guide unit 21 is mo'
between a yarn winding position where the yarns Y are wound onto the respective bobbins B and a yarn threading posgiah
least on the fronside of the yarn winding position.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201814002748 A
(19) INDIA
(22) Date of filing of Application :23/01/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : DEVICES, SYSTEMS, AND METHODS FOR KNOTLESS SUTURE ANCHORS

(51) International classification :A61B17/040:|(71)Name of Applicant :
(31) Priority Document No :15/425,332 1)MEDOS INTERNATIONAL SARL
(32) Priority Date :06/02/2017 Address of Applicant :ChemiBlanc 38, Le Locle,
(33) Name of priority country U.S.A Switzerland
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)MARKS, Jacob A.
(87) International Publication No " NA 2)JOSHI, Ami Shyam
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

Various devices, systems, and methodkfmtless suture anchors are providedgeneral, a guide device can be cannulated anc
be configured to slidably receive therein an inserter tool configured to deliver a suture anchor into a hole formedintbagseyitt
a drill advanced through ¢hguide deviceThe guide device with the inserter tool therein can be configured to be held as a unit
hand of a person, e.g., a surgeon or other medical personnel.

2

FIG. 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201814002752 A
(19) INDIA
(22) Date of filing of Application :23/01/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : DRAW TEXTURING MACHINE

(51) International classification :FO1K27/0(|(71)Name of Applicant :
. 2017 1)TMT MACHINERY, INC.

(31) Priority Document No 020971 Address of Applicant :6TH FL., OSAKA GREEN BLDG.;
(32) Priority Date :08/02/201'|16-26 KITAHAMA, CHUO-KU OSAKA-SHI OSAKA 5410041
(33) Name of priority country :Japan JAPAN Japan
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)Kinzo HASHIMOTO
(87) International Publication No " NA 2)Takayuki HORIMOTO
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

Problems which may occur when falseisting devices are driven by a single driving source are solved. Atdramring machine 1
includes a plurality of falséwisting devices 15 each configured to twist different yams Yl and Y2 in opposite directions to eac
Each of the falséwisting devices 15 includes: a disc configured to rotate; a belt unit 32 ptbeidse to a first surface of the disc
and including a twister belt 53 configured to allow the yarn Yl to be interposed between the disc and the twister thellt &3t 83
provided close to a second surface of the disc and including a twister loelfggured to allow the yarn Y2 to be interposed betv
the disc and the twister belt 63; and a common motor 71 configured to drive the twister belt 53 and the twister beib68eThe
arrangement allows each motor 71 to have a smaller size as comjithredses in which the falgisting devices 15 are driven b
large common motor. As a result, noise and vibration are reduced. Furthermore, there is no necessity to provide am ptanesr
transmission through which the falsgisting devices 1%re driven by a common motor, and therefore downsizing of the overal
texturing machine 1 is possible and the ease of maintenance is improved.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201814002893 A
(19) INDIA
(22) Date of filing of Application :24/01/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : FUEL FILTERS AND METHOD FOR MOUNTING THE SAME

(51) International classification :B24B53/07!|(71)Name of Applicant :
. 2017 1)AISAN KOGYO KABUSHIKI KAISHA

(31) Priority Document No 020589 Address of Applicant A1, Kyowacho kchome,Obushi,
(32) Priority Date :07/02/2017 | Aichi-ken, Japan Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No ‘NA 1)Toshiro SUZUKI

Filing Date ‘NA 2)Tomonori NAGASE
(87) International Publication No *NA
(61) Patent of Addition to Application Number :NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

A fuel filter (20) includes a baghaped filter member (50) for filtering fuel and a skeleton member (52) which is arranged with
interior space of the filter member (50) to support said filter member (50) in an expanded state. The filter membéfir€s@niclas
second planar portions (51(A), 51(B)) that are arranged in parallel. The skeleton member (52) includes a rear siepged)por
contact with the first planar portion (51(A)) and a front stepped portion (80) in contact with the second planar paB)pnTL (
front stepped portion (80) includes a bent portion that is bent to in turn allow the filter member (S@ctively bend, where the
first planar portion (51(A)) is determined as an inner side. A loose part accommodating space (96) is defined betweaten the f
stepped portion (80) and the first planar portion (51(A)) to accommodate a loose part of thenfasppttion (51(A)) and prevent
from bulging, wherein the loose part is formed when the filter member (20) is bent.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :30/01/2018

(21) Application N0.201814003514 A

(43) Publication Date : 10/08/2018

(54) Title of the invention : PEOPLE CONVEYOR, CONVEYING BAND AND CONVEYING ELEMENT OF A PEOPLE

CONVEYOR

(51) International classification
(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:F16D65/0:
:17 155
390.2
:09/02/201
:EPO

‘NA

‘NA

:NA

‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :
1)OTIS ELEVATOR COMPANY
Address of Applicant :One Carrier Place, Farmington,
Connecticut U.S.A.
(72)Name of Inventor :
1)TUREK, Alexander
2)GLUECK, Andreas

(57) Abstract :

A conveying element (4) is employed in a conveying band (2) of a people conveyor (50) comprising at least one horigontal
(81, 83, 85)jncludes a tread (6) and a riser (8). The conveying element (4) is configured such that the riser (8) at least partl
intermediate tread surface (74) in the at least one horizontal portion (81, 83, 85).

%
.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201814003668 A
(19) INDIA
(22) Date of filing of Application :31/01/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : DRIVING ASSIST APPARATUS AND DRIVING ASSIST SYSTEM

(51) International classification :G08G1/16:|(71)Name of Applicant :
. 2017 1)TOYOTA JIDOSHA KABUSHIKI KAISHA

(31) Priority Document No 018419 Address of Applicant :1, Toyoteho, Toyotashi, Aichi-ken
(32) Priority Date :03/02/2017|471-8571, Japan Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No ‘NA 1)Yuta HIRAIWA

Filing Date ‘NA 2)Yuma HOSHIKAWA
(87) International Publication No NA
(61) Patent of Addition to Application Number  :NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

A driving assist apparatus (20) includes: a first determination unit configuoketéomine whether a first condition that a
predetermined number or more of physical objects are detected is satisfied; a second determination unit configuredeo dete
whether a second condition that the vehicle travels at a predetermined speed & $aisfied; a third determination unit configu
to determine whether a third condition that a predetermined number or more of turning operations of a steering wheefreeb ig
a predetermined time is satisfied. A driving assist apparatus @Qyies a fourth determination unit configured to determine tha
road on which the vehicle is traveling is a crowded environment road, based on a determination that all of the firsotalitiors
are satisfied.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201814003737 A
(19) INDIA
(22) Date of filing of Application :31/01/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : BASIC BANDWIDTH DEVICE ON SECONDAREZHANNEL

(51) International classification :HO4W72/044|(71)Name of Applicant :
(31) Priority Document No :62/455,936 1)APPLE INC.
(32) Priority Date :07/02/2017 Address of ApplicantONE APPLE PARK WAY,
(33) Name of priority country ‘U.S.A. CUPERTINO, CALIFORNIA 95014, UNITED STATES OF
(86) International Application No :NA AMERICA U.S.A.
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)LI, Guoging
(61) Patent of Addition to Application Number :NA 2)KNECKT, Jarkko L.
Filing Date ‘NA 3)HARTMAN, Christiaan A.
(62) Divisional to Application Number ‘NA 4)LIU, Yong
Filing Date ‘NA 5)YONG, Su Khiong
(57) Abstract :

A basic bandwidth wireledscal area network (WLAN) device or station (STA) is assigned to a secondary channel. The basi
bandwidth STA may be a 20 MHz STA. On the secondary channel, the basic bandwidth STA operates in a wideband mode
received data transmitted from agtass point (AP) as part of a high bandwidth physical layer protocol data unit (PPDU). The
and the AP can be members of a basic service set (BSS). The high bandwidth PPDU may be, for example, a 40 MHz, 60 h
MHz PPDU. Once on the secondary chelnthe STA relies on the AP to perform channel sensing and scheduling activities, tf
reducing power consumption at the STA and increasing the efficiency of the BSS. Several signaling formats are provided f
indicating the secondary channel that theA$§ assigned to or requests to move to.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201814003866 A
(19) INDIA
(22) Date of filing of Application :01/02/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : VEHICLE SEAT WITH SIDE AIRBAG DEVICE

(51) International classification :F16H59/0:|(71)Name of Applicant :
. 2017 1)TOYOTA JIDOSHA KABUSHIKI KAISHA

(31) Priority Document No 018647 Address of Applicant :1, Toyoteho, Toyotashi, Aichi-ken
(32) Priority Date :03/02/201'|471-8571, Japan Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) InternationaApplication No ‘NA 1)Osamu FUKAWATASE

Filing Date ‘NA 2)Takamichi KOMURA
(87) International Publication No *NA 3)Masato KUNISADA
(61) Patent of Addition to Application Number ‘NA 4)Hiroyuki NAGURA

Filing Date ‘NA 5)Takuma KAWAI
(62) Divisional to Application Number ‘NA 6)Takayuki SHIMIZU

Filing Date :NA

(57) Abstract :

A vehicle seat (10) with a side airbag device includes: a gas generating device (54) attached to an inner side oflarraater si
(22) in a vehiclewidth direction, which is disposed in a sigertion (16A) on an outside of a seat back (16) in the vekiaéh
direction; a side airbag (70) which inflates and deploys to expand over the outer side frame (22) from a vehicle ffdhé sideco
side frame (22) in the vehiclgidth direction byreceiving gas from the gas generating device (54) accommodated in the side ¢
(70); and an inflation width expansion portion (7ORA) which is provided in the side airbag (70) and causes an inflatafrthvedtt
side airbag (70) in the vehielgidth direction to be greater outside a side surface (22A1) provided on an outside of the outer ¢
frame (22) in the vehiclgvidth direction than inside the side surface (22A1). SELECTED DRAWING: FIG. 2
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(12) PATENTAPPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :01/02/2018

(21) Application N0.201814003868 A

(43) Publication Date : 10/08/2018

(54) Title of the invention : "BRAKE MODULE"

(51) International classification
(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:F16H61/7!
:201°F
019615
:06/02/201
:Japan
‘NA

‘NA

:NA

‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :
1)TOYOTA JIDOSHA KABUSHIKI KAISHA
Address of Applicant :1, Toyoteho, Toyog-shi, Aichi-ken
471-8571, Japan Japan
(72)Name of Inventor :
1)Tomohiro YOKOYAMA

(57) Abstract :

A brake module includes an inner member (32; 52) rotating with-avtieeel assembly, an annular outer disk disposed on an ou
periphery of thénner member, a pad (5; 25) generating a braking force when the pad abuts against the outer disk, a piston
moving the pad in an axial direction of the outer disk by sliding, a facing pad (6; 26) disposed on an opposite sideeoflibk o

with respect to the pad and generating a braking force when the facing pad abuts against the outer disk, and a fixing m&nt
fixed to the outer disk or the inner member in contact with both the outer disk and the inner member and holding thktouter
movable in the axial direction. The piston presses and moves the outer disk via the pad and allows the outer diskinstahat a

facing pad during braking.

e

1]
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201814003926 A
(19) INDIA
(22) Date of filing of Application :01/02/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : A NOISELESS SENFENTILATED MOTOR, IN PARTICULAR FOR A RAILWAY VEHICLE

(51) International classification :F16H59/0:|(71)Name of Applicant :
(31) Priority Document No 17 50918 | 1)ALSTOM TRANSPORT TECHNOLOGIES
(32) Priority Date :03/02/201 Address of Applicant :48 rue Albert Dhalenne 93400 SAI!
(33) Name of priority country :France OUEN, France France
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)MAS, Thomas
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The selfventilated motor (10) comprises a casing (1&)ing an air inlet opening (18) and an air outleéning (20) and delimiting
an air passage between the air inlet opening (18) and the air outlet opening (20), drive means (13) comprising a chsd(#2)
the casing (12), a ventilation propeller (24) connected to the shaft (22) upon rotatiorused imathe air passage, and a noise
reduction device (26). The noise reduction device (26)comprises a first noise reduction member (28), attached to ) easi
air inlet opening (18), a second noise reduction member (30) arranged on treivarilopeller (24), and a third noise reduction
member (32) fixed to the casing (12) at the air outlet opening (20).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201814004022 A
(19) INDIA
(22) Date of filing of Application :02/02/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : CROSSLINKED THERMOPLASTIC ELASTOMERIC INSULATION

(51) International classification :C08K5/151!|(71)Name of Applicant ;
. :17 154 1)Armacell Enterprise GmbH & Co. KG

(31) Priority Document No 783.9 Address of Applicant : Zepyg
(32) Priority Date :06/02/2017 [OT Waltersdorf, Germany, Germany
(33) Name of priority country :Germany [(72)Name of Inventor :
(86) International Application No ‘NA 1)ZAUNER Christoph

Filing Date ‘NA 2)FISCHER Bianca
(87) International Publication No *NA
(61) Patent of Addition to Application Number  :NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

The present invention refers to an expanded polymeric material which consists of at least 150 phr, preferably at leasttli@8g
than 500 phr ingredients in total, comprising 100 pratdéast two polymers, of which at least 40 phr is at least one polyo!efin
homopolymer and at least 20 phr is at least one styrene butadiene thermoplastic elastoragrtfieREocess of manufacturing st
a material and the use of such a materialL
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :05/02/2018

(21) Application N0.201814004259 A

(43) Publication Date : 10/08/2018

(54) Title of the invention : COLLECTION BOASSEMBLIES FOR USE WITH LATRINE PANS

(51) International classification :F16D65/0:|(71)Name of Applicant :
(31) Priority Document No :62/455,20| 1)LIXIL CORPORATION
(32) Priority Date :06/02/201 Address of Applicant :36F Kasumigaseki Buildin@-5,
(33) Name of priority country US.A Kasumigaseki, Chiyod&u, Tokyo 1066036, Japan Jamica
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)ISHIYAMA, Daigo
(87) International Publication No *NA 2)McHALE, James
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

Collection box assemblies for use witthrine pans are provided.

In some embodiments, collection box assemblies include a ¢

to receive waste from the latrine pan, a flapper that includes a counterbalance device and a coverplate disposed sidasppioai
pivot, wherein the coverate has a shape configured to cover a waste portal when the coverplate is engaged against the low

of the receiving conduit.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201814004260 A
(19) INDIA
(22) Date of filing of Application :05/02/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : DIVERTER TRAP FOR USE WITH MULTIPLE PIT LATRINE, RELATED METHODS, AND
LATRINE ASSEMBLIES

(51) International classification :F16D65/0:|(71)Name of Applicant :
(31) Priority Document No :62/455,25:| 1)LIXIL CORPORATION
(32) Priority Date :06/02/201 Address of Applicant :36F Kasumigaseki Buildin@-5,
(33) Name of priority country U.S.A Kasumigaseki, Chiyodau, Tokyo 1066036, Japan Japan
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)ISHIYAMA, Daigo
(87) International Publication No *NA 2)McHALE, James
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

Diverter traps for multiple pit latrines are provided. In some embodiments, a diverter trap includes a trapwagamfiuighication
with a latrine pan that is configured to rotate about the pan outlet of the latrine pan and is configured to contaiy af djggaidi
therein to form a water seal.
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201814004311 A
(19) INDIA
(22) Date of filing of Application :05/02/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : VEHICLE

(51) International classification :FO1M9/10 | (71)Name of Applicant :
. 2017 1)Toyota Jidosha Kabushiki Kaisha

(31) Priority Document No 021983 Address of Applicant :1, Toyoteho, Toyog-shi, Aichi, 47%
(32) Priority Date :09/02/201'|8571, Japan Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No ‘NA 1)FUJIYOSHI, Tadashi

Filing Date ‘NA 2)KAWAMOTO, Nobuki
(87) International Publication No :NA 3)KOSEKI, Yukio
(61) Patent of Addition to Application Number ‘NA 4)SHIINA, Takahiro

Filing Date ‘NA 5)KOMADA, Hideaki
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

A vehicle 10 includes an engine 19, a generator 20, and a mofbh@2ngine 19 burns a gaseous mixture in a cylinder to outpi
drive force. The generator 20 generates electricity by being rotated by the drive force outputted from the engine 18r The m«
drives by utilizing electric power generated by the gene2ar electric power that has accumulated in a battery charged with
electric power generated by the generator 20, and the motor 22 thereby outputs awehictedrive force. A case 61 covering tr
motor 22 is of larger diameter than a case 65 coveridifferential. The motor 22 has an output shaft outputting the veticténg
drive force, and has the output shaft disposed parallel to a vehicle width direction. The generator 20 is disposefdatct that
generator 20 overlaps an upper sec@ba of the case covering the differential.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817011817 A
(19) INDIA
(22) Date of filing of Application :29/03/2018 (43) Publication Date 10/08/2018

(54) Title of the invention : INFANT FORMULA WITH SPECIAL LIPID ARCHITECTURE FOR PROMOTING HEALTHY
GROWTH

(51) International classification :A23L.33/17,A23L33/11|(71)Name of Applicant :
(31) Priority Document No :15190039.6 1)N.V. NUTRICIA
(32) Priority Date :15/10/2015 Address of Applicant :Eerste Stationsstraat 186 2712 HM
(33) Name of priority country :EPO Zoetermeer Netherlands
(86) International Application No :PCT/EP2016/074810 |(72)Name of Inventor :
Filing Date :14/10/2016 1)VAN DER BEEK Eline Marleen
(87) International Publication No ‘WO 2017/064304 2)ABRAHAMSE BERKEVELD Marieke
(61) Patent of Addition to Application ‘NA 3)ACTON Dennis Stanley
Number :NA 4)SCHOEN Stefanie
Filing Date ’
(62) Divisional to Application Number:NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to formulae for infants comprising large lipid globules and/or lipid globules with a coating of
phospholipids for rendering tlgrowth trajectory or body development during the first year of life more similar to that observe:
human milk fed infants.

i
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817011819 A
(19) INDIA
(22) Date of filing of Application :29/03/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : SUPPORT OF OTDOA POSITIONING USING MIXED TRANSMISSION PORT ANTENNA
CONFIGURATIONS

(51) International classification :H04W64/00 (71)Name of Applicant :
(31) Priority Document No :62/251614 1)QUALCOMM INCORPORATED
(32) Priority Date :05/11/2015 Address of Applicant :ATTNlinternational IP Administratior
(33) Name of priority country :U.S.A. 5775 Morehouse Drive San Diego California 92121 1714 U.S
(86) International Application No :PCT/US2016/0599¢| (72)Name of Inventor :
Filing Date :02/11/2016 1)OPSHAUG Guttorm
(87) International Publication No ‘WO 2017/079182 2)ZHANG Shengiu
(61) Patent of Addition to Application ‘NA 3)MOTAMED Mariam
Number :NA 4)RISTIC Borislav
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Disclosed are devices and methods iatodile device for processing a first downlink signal transmitted from a first cell transcei
the presence of one or more second cell transceivers transmitting a second downlink signal using a four antenna pdioeohfi
an embodimenthe mobie device may process the first downlink signal so as to ameliorate effects of interference or jamming
introduced by the second downlink signal.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201817011822 A
(19) INDIA
(22) Date of filing of Application :29/03/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : HEPATITIS C VIRUS E1/E2 HETERODIMERS AND METHODS OF PRODUCING SAME

(51) International
classification

(71)Name of Applicant :

‘CO7K19/00,A61K39/385,A61P31/ 1)THE GOVERNORS OF THE UNIVERSITY OF

(31) Priority Document N0:62/239157 ALBERTA
(32) Priority Date :08/10/2015 Address of Applicant :10230 Jasper Avenue #4000 Edma
(33) Name of priority USA Alberta T5J 4P6 Canada
E:ou)ntry | e (72)Name of Inventor :
86) Internationa 1)HOUGHTON Michael
L :PCT/IB2016/056000
DO Daen
eualioaton No WO 2017/060857 g;EngZNCFA?Shaa
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date ’
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

The presentlisclosure provides affinity tagged heterodimeric polypeptides comprising a hepatitis C virus (HCV) El polypepti
an HCV E2 polypeptiderhere one or both of the El and E2 polypeptides comprises an affinity tag. The present disclosure pr
methal of producing an affinity tagged E1/E2 heterodimer of the present disclosure. The present disclosure provides methc
producing untagged HCV E1/E2 heterodimers. The present disclosure provides HCV E1/E2 hetecodnmesgtions comprising
sameand mehods of inducing an immune response to HCV.

=
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817011829 A
(19) INDIA
(22) Date of filing of Application :29/03/2018 (43) Publication Date 10/08/2018

(54) Title of the invention : (S) 3 AMINO 4 (DIFLUOROMETHYLENYL)CYCLOPENT 1 ENE 1 CARBOXYLIC ACID AND
RELATED COMPOUNDS AS GABA AMINOTRANSFERASE INACTIVATORS FOR THE TREATMENT OF EPILEPSY
ADDICTION AND HEPATOCELLULAR CARCINOMA

(51) International classification :C07C229/48,A61K31/1¢|(71)Name of Applicant :
(31) Priority Document No :62/239330 1)NORTHWESTERN UNIVERSITY
(32) Priority Date :09/10/2015 Address of Applicant :633 Clark Street Evanston IL 6020¢
(33) Name of priority country ‘U.S.A U.S.A.
(86) International Application No  :PCT/US2016/056245 |(72)Name of Inventor :
Filing Date :10/10/2016 1)SILVERMAN Richard B.
(87) International Publication No  :WO 2017/062942 2)TAKAYA Kenji
(61) Patent of Addition to Applicatior_NA 3)LE Hoang V
Number :NA 4)JUNCOSA Jose |.
Filing Date '
(62) Divisional to Application Numbe:NA
Filing Date ‘NA
(57) Abstract :

Cyclopentene carboxylic acid related compoundS8AB A AT inhibitors for treatment of various addictiodisorders and disease
states.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817011830 A
(19) INDIA
(22) Date of filing of Application29/03/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : TOOTHING PROCESSING MACHINE HAVING BELLOWS

(71)Name of Applicant :
1)MDC MAX DAETWYLER AG

(51) International

e :B23F23/12,B23F19/05,B23Q11,
classification

(31) Priority Document No :NA Address of Applicant :Flugplatz 3368 Bleienbach Switzerl
(32) Priority Date :NA (72)Name of Inventor :
(33) Name of priority countr:NA 1)HUNZIKER Rapha??l
5\1853) International Appl|cat|0|:PC.I./C|_|2015/000147 g;lﬁﬁSSYS(e:\r/]ergrgo A
Filing Date :01/10/2015 P
5\1807) International Publ|cat|0|:WO 2017/054096
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date ’
(62) Divisional to AppIicatior_NA
Number :N A
Filing Date ’
(57) Abstract :

The invention relates to a toothing processing machine comprising a machine frame and a spindle carrier having aefirBhapil
spindle comprises a first spindle housing and a first spindle whath is arranged ithe first spindle housing such that it can rota
about a first spindle axsnd a free end for receiving a work piece or a tool. A second spindle is also provided having a secor
housing and a second spindle shaft for receiving a tool or wor& pieerein the second spindle shaft is mounted in the second
spindle housing such that it can rotate about a second spindle axis. In aalditi@st one wall of the machine frame forms a part
the casing of a closable working chambrewhich the work pece can be processed and which can be closed in order to prever
release of a material remowvaprocessing liquid and/or a processing mist from the working chamber into other machine regio
the outside. The spindle carrier is also arrangethemachine frame such that it can move in the direction of the first spindle a
additionthe closable working chamber includes the free end of the first spindle shaft and at least sections of the secondftspi
According to the inventiothetoothing processing machine comprises a bellegeairely connected to the spindle carrier on a fir:
side and to the at least one wall of the machine frame on a secondhsidén the bellows borders the closable working chambe
least one point inuch a way that a part of the spindle carrier is permanently positioned outside of the working chamber. In tt
way the bellows is able to commence a relative movement in the direction of the first spindle axis between the spindlel ¢heri
machine famevia a moving apart and together.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817012301 A
(19) INDIA
(22) Date of filing of Application :31/03/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : EXTRACTION CELL FOR A CENTRIFUGAL PARTITION CHROMATOGRAPH A CENTRIFUG
PARTITION CHROMATOGRAPH CONTAINING SUCH A CELL AND A METHOD FOR PRODUCING SUCH AN
EXTRACTION CELL

(51) International classification :GO1N30/42,B01D15/1|(71)Name of Applicant :
(31) Priority Document No :P1500393 1)ROTACHROM TECHNOL??GIAI KFT.
(32) Priority Date :01/09/2015 Address of Applicant :Park u. 6. 2370 Dabas Hungary
(33) Name of priority country ‘Hungary (72)Name of Inventor :
(86) International Application No :PCT/HU2016/050042| 1)LORANTFY Laszlo

Filing Date :13/09/2016 2)NEMETH Laszlo
(87) International Publication No ‘WO 2017/037489
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The object of the invention relates to an extraction cell for a centrifiggtition chromatograpthich extraction cell contains an

extraction chamber delimited by a cell wall and accommodates the liquid stationaraptiaiseas a liquid inlet openirand a liquic
outlet opening serving to let in and out the liquid mobile phase to be made to flow through the extraction cell. Theféhsence
extraction cell is that it contains an extraction chamber established as a tubulantadijquid inlet plg that includes a liquid inle
opening and a liquid outlet plug that includes a liquid outlet opehigiigcan be attached to the extraction chamber. An insert is
included in the extraction cell chamber in order to overcome the effects of the Coridigifotlte mobile phase. The diameter of
passages of the insert is chosen dependant on the diameter of the droplets of the mobile phase. The object of thisinradates
to a centrifugal partition chromatograph containing such an extractioantkfl ( method for producing such an extraction cell.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :31/03/2018

(21) Application N0.201817012323 A

(43) Publication Date 10/08/2018

(54) Title of the invention : METHOD FOR PRODUCING METAL ORGANIC FRAMEWORKS

(51) International classificatic:C07C63/24,C07C51/41,CO7F5,
(31) Priority Document No  :10 2015 115 738.1

(32) Priority Date :17/09/2015

(33) Name of priority country :Germany

(86) International Application

(71)Name of Applicant :
1)Christian -Albrechts - UniversitAat Zu Kiel
Address of Applicant :Christian Albrechts Platz 4 24118 K
Germany
2)Fraunhofer - Gesellschaft Zur FArderung Der

No 55;3550210616/072152 Angewandten Forschung E. V.
Filing Date ' (72)Name of Inventor :
(87) International Publication 1)FRAi HLICH, Dominik

‘WO 2017/046417 X

No 2)HOLZ Albina
(61) Patent of Addition to ‘NA 3)HENNINGER Stefan
Applic:lsltion Number :NA 4;LENZEN DirkI

Filing Date ' 5)REINSCH Helge
(62) Divisional to Application ‘NA 6)STOCK Norbert
Number :

Filing Date NA
(57) Abstract :

The present invention relates to a methodofmducing a metal organic framewdte metal organic framework produced by mee
of this method and the use of the metal organic framework produced by means of this method as an adsorbent.
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201817012325 A
(19) INDIA
(22) Date of filing of Application :31/03/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : THIOL AND DISULFIDE CONTAINING AGENTS FOR INCREASING MEIBOMIAN GLANOPID
SECRETION

(51) International classification :A61K33/00,A61K33/3.|(71)Name of Applicant :
(31) Priority Document No :62/233906 1)AZURA OPHTHALMICS LTD.
(32) Priority Date :28/09/2015 Address of Applicant :5 Droyanov Street 6314305 Tel Avi
(33) Name of priority country U.S.A Israel
(86) International Application No :PCT/IB2016/001510 |(72)Name of Inventor :
Filing Date :28/09/2016 1)AMSELEM Shimon
(87) International Publication No ‘WO 2017/055924 2)ALSTER Yair
(61) Patent of Addition to Application ‘NA 3)FRIEDMAN Doron
Number :NA 4)RAFAELI Omer
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Described herein are compositions anethods for the increasing the quantity of lipids secreted from meibomian glands. Suct
compositions and methods are useful for the treatment of meibomian gland dysfunction and disorders resulting therefrom.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817012334 A
(19) INDIA
(22) Date of filing of Application :31/03/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : ENCLOSED SPACE INCLUDING A PHOTOCATALYTIC COATING ANDIAGHTING SYSTEM

(51) International classification :B01D53/88,A61L9/2|(71)Name of Applicant :
(31) Priority Document No :1516363.7 1)AM TECHNOLOGY LIMITED
(32) Priority Date :16/09/2015 Address of Applicant :1 Fetter Lane London EC4A 1BR U
(33) Name of priority country ‘UK. (72)Name of Inventor :
(86) International Application No :PCT/GB2016/05288| 1)BERNARDONI Massimo
Filing Date :16/09/2016 2)CIANCI Antonio
(87) International Publication No ‘WO 2017/046596
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

There is disclosed an enclosed space system through which vehiclpasddne enclosed space system including interior surfac
photocatalytic coating on an interior surface of the enclosed space syslearlighting system in attachment with an interior surt
of the enclosed space systée lighting system includinlight sources emitting wavelengths in the range between 340 nm and
nmthe lighting system arranged to illuminate the photocatalytic coating with the wavelengths in the range between 3400hm
nmwherein the photocatalytic coating is activatabléh®ywavelengths in the range between 340 nm and 450 nm. There is fun
disclosed use of light emitting diodes emitting wavelengths in the range between 340 nm and 450 nm to illuminate aasedfac
with a photocatalytic coatingherein the photocatgic coating is activatable by the wavelengths in the range between 340 nm
450 nm.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application31/03/2018

(21) Application N0.201817012336 A

(43) Publication Date : 10/08/2018

(54) Title of the invention : TOUCHSCREEN DEVICE AND METHOD THEREOF

(51) International classificatic:GO6F3/048,G06F3/01,G06F3/(
(31) Priority Document No  :NA
(32) Priority Date :NA
(33) Name of priority country :NA
(86) International Application

(71)Name of Applicant :
1)TELEFONAKTIEBOLAGET LM ERICSSON (PUBL)
Address of Applicant :Torshamnsgatan 21 23 S 164 83
Stockholm Sweden
(72)Name of Inventor :

No 5553550210515/072435 1)LAWRENSON Matthew John
Filing Date ‘ 2)NOLAN Julian Charles

S\?O?) International Publ|cat|on:WO 2017/054847 3)BURKERT Till

(61) Patent of Addition to ‘NA

Application Number :NA
Filing Date '

(62) Divisional to Application ‘NA

Number :N A
Filing Date ’

(57) Abstract :

According to the teachings her@mmethod and apparatus are provided for facilitating touch entries to a touchscreen of an el¢
device. In particulathe teachings herefacilitate one handed touch ensych as where a user operates the touchscreen of the
using a digit of the same hand used to hold the device. Advantageausgctronic device (10) detects when a user is reaching
make a touch input to the tchsrreen (14) and it correspondingly adapts the visual content currently being displayedcuerent
screen (16) responsive to detecting the reach. Example adaptations include any one or more efasipitiggnd rescaling the
screerto bring an estnated touch target within a defined reach extent (130) configured in the electronic device.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing ofApplication :29/03/2018

(21) Application N0.201817011831 A

(43) Publication Date : 10/08/2018

(54) Title of the invention : CRADLE FOR WIRELESS CHAR

GING AND ELECTRONIC DEVICE APPLIED TO SAME

(51) International classification:G04G19/00,H02J7/00,H02J7,
(31) Priority Document No 1020150124491
(32) Priority Date :02/09/2015
(33) Name of priority country :Republic of Korea
(86) International Application N:PCT/KR2016/009057
Filing Date :18/08/2016
(87) International Publication NWO 2017/039191
(61) Patent of Addition to

(71)Name of Applicant :

1)SAMSUNG ELECTRONICS CO. LTD.

Address of Applicant :129 Samsung ro Yeongtgu Suwon

si Gyeonggi do 16677 Republic of Korea
(72)Name of Inventor :

1)BAE Changseok

2)KIM Seungyeon

3)WEE Jongcheon

4)CHOI Hwanseok

Application Number mﬁ 5)PARK Jung Su
Filing Date ’ 6)LEE Kyunghwan
(62) Divisional to Application ‘NA 7)LEE Junhui
Number :NA 8)JUNG Woojin
Filing Date ’ 9)JUNG Chung Hyo
10)YOON Byoung Uk
(57) Abstract :

According to various examplgsovided is an electronic device configured to enable an external electronic device to be detac
held thereortomprising: a housing; a power interface contained in the housing and configerexbte power to be received from
external power source; a conductive pattern electrically connected to the power interface and configured to enablespower t:
wirelessly transmitted to the outside; and a plurality of members arranged in the surraindégonductive pattern and pulled b

magnet. Additionallwarious examples are possible.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817011833 A
(19) INDIA
(22) Date of filing ofApplication :29/03/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : DEDICATED ILLUMINATION ELEMENT AND DISPLAY BASED FLASH ILLUMINATION FOR
IMAGE CAPTURE FIELD OF THE DISCLOSURE

(71)Name of Applicant :
1)QUALCOMM INCORPORATED

(51) International

e :HO04N5/225,G03B15/00,G03B17/
classification

(31) Priority Document No :14/936405 Address of Applicant :ATTN: International IP Administratic
(32) Priority Date :09/11/2015 5775 Morehouse Drive San Diego California 92121 1714 U.S
(33) Name of priority ‘USA (72)Name of Inventor :
country e 1)SALAZAR Nathaniel
(86) International ) 2)DHAR Sandeep
Application No zgf/gglfzs{)zl%m/ 049628 3)SUTTON Todd
Filing Date |
§\El307) International PubI|cat|c:WO 2017/082991
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date ’
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

Systems and methods fidluminating a subject for image capture are described herein. A processor may determine an ambie
temperature of a subject. The processor may further determine a color temperature for outputting light from a dispdafjr$acing
direction basedma light output characteristic for a dedicated illumination element facing the first dirdwidetermined ambient
color temperaturand a desired color temperature of the subject. The processor may further illuminate the subject using botl
dedicaéd illumination element and the display. The display may output light based on the determined color temperature fay
light from the display. The processor may further captigieg an image sensor facing the first direcdorimage of the subjec
during the subject being illuminated using both the dedicated illumination element and the display.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filingof Application :29/03/2018

(21) Application N0.201817011834 A

(43) Publication Date : 10/08/2018

(54) Title of the invention : INFANT FORMULA WITH MILK FAT FOR PROMOTING HEALTHY GROWTH

(C?als);irf‘itf;gg‘gona' 'A61K31/201 A61K31/202,A23L33/(

(31) Priority Document N:15190041.2

(32) Priority Date :15/10/2015

(33) Name of priority ‘EPO

country

EG)”':;fignna}\'I%”a' 'PCT/EP2016/074815
PP :14/10/2016

Filing Date
(87) International
Publication No
(61) Patent of Addition to

‘WO 2017/064309

(71)Name of Applicant :

1)N.V. NUTRICIA

Address of Applicant :Eerste Stationsstraat 186 2712 HM

Zoetermeer Netherlands
(72)Name of Inventor :

1)VAN DER BEEK Eline Marleen

2)ABRAHAMSE BERKEVELD Marieke

3)ACTON Dennis Stanley

4)SCHOEN Stefanie

Application Number mﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

The present invention relates to formulae for infants comprising milk fatfmlering the growth trajectory or body development
during the first year of life more similar to that observed for human milk fed infants.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :29/03/2018

(21) ApplicationN0.201817011855 A

(43) Publication Date : 10/08/2018

(54) Title of the invention : AN ORAL POUCHED SNUFF PRODUCT

(51) International classificaticA24B13/00,B65B9/10,B65B29/(
(31) Priority Document No :15197550.5

(32) Priority Date :02/12/2015

(33) Name of priority country:EPO

(86) International Application

(71)Name of Applicant :
1)SWEDISH MATCH NORTH EUROPE AB
Address of Applicant :SE 118 85 Stockholmeiign
(72)Name of Inventor :
1)PERSSON Tony

:PCT/EP2016/079593
No N 102/12/2016 2)KINDVALL M??rten
Filing Date
5\1807) International Publ|cat|on:WO 2017/093488
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date '
(62) Divisional to Application,
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

The present disclosure relates to an oral pouched snuff product comprising a filling material and a saliva permeabtdgsingh
the filling materialthe oralpouched snuff product having a longitudinal direction and a transverse direction perpendicular to ¢
longitudinal directiorthe saliva permeable pouch comprising a first elongated seal and a second elongasexh séadaid first and
second elongatecatals having a seal length extending along the transverse direction of the product and a seal width extendil
the longitudinal direction of the produeherein the seal width of said at least one elongated seal being equal to or less than :
mm such aswithin the range of from 0.1 mm to 2 mm or from 0.1 mm to 1 mm or from 0.1 mm to 0.5 mm. There is also prov
container having a base and a detachable lid together providing an interior container space in which a plurality dftbeskeata

snuff products is contained.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817011856 A
(19) INDIA
(22) Date of filing of Application :29/03/2018 (43) Publication Date : 10/08/2018

(54) Title ofthe invention : METHOD FOR PRODUCING AN ORAL POUCHED SNUFF PRODUCT

(51) International
classification

(71)Name of Applicant :

BE5B51/22,A24813/00,865829/ 1)SWEDISH MATCH NORTH EUROPE AB

(31) Priority Document No :15197533.1 Address of Applicant :118 85 Stockholm Sweden
(32) Priority Date :02/12/2015 (72)Name of Inventor :
(33) Name of priority countr:EPO 1)PERSSON Tony
5\1853) International Apphcatlo:PCT/EP2016/079592

Filing Date :02/12/2016
§\1807) International Publlcatlo:WO 2017/093487
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date ’
(62) Divisional to Applicatio

‘NA

Number ‘NA

Filing Date ’
(57) Abstract :

The present disclosure relates to a methogifoducing an oral pouched snuff product comprising a filling material (2@nd a
saliva permeable pouch (43) enclosing the filling materiall@3he product (29.0) having a moisture content of at most 20% b
weightin particular at most 10% by weigghased on total weight of the product (@9 the saliva permeable pouch (43) having or
more seals (486) and said filling material (220) comprising at least 20% by weidigsed on dry weight of the filling material
(2910) of at least one ingredi¢ having a melting temperature below 180 method comprising ultrasonically welding and
cutting an advancing web (32) of packaging material (7) to which the filling materiaDj2€as been supplied. The present disclc
also provides an oral poled snuff product which is obtainable by this method.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817013161 A
(19) INDIA
(22) Date of filing of Application :06/04/2018 (43) Publication Date 10/08/2018

(54) Title of the invention : A TRUCK MOUNTED VACUUM MATERIAL HANDLER WITH QUICK CONNECTION AND
DISCONNECTION

(51) International classification :B66C1/02,B66C1/66,B66C3/|(71)Name of Applicant :

(31) Priority Document No :62/244827 1)VACUWORX GLOBAL LLC
(32) Priority Date :22/10/2015 Address of Applicant :10105 East 55th Place Tulsa OK 7
(33) Name of priority country :U.S.A. U.S.A.
(86) International Application N:PCT/US2016/058456 (72)Name of Inventor :
Filing Date :24/10/2016 1)SOLOMON William
(87) International Publication N:WO 2017/070666 2)HAYS James K.

(61) Patent of Addition to

Application Number Hﬁ
Filing Date '
(62) Divisional to Application ‘NA
Number :N A
Filing Date '
(57) Abstract :

A truck-mounted vacuum material handler and quick disconnect for use on a truck with a with a boom for handling plate ste
handler includes a coupler [32] that has a boom connector [44], a removable carrier [36, 38] with a carrier conneciba [6&%ea
[34] located between the boom connector and the removable carrier. A locking mechanism [66] located in the base ig arrar
move between an unlocked position and a locked position relative to the carrier connector. In the unlocked positi@r the c
connector is removable from the base. In the locked position the carrier connector is secured in the opening and oppusiace
[48, 50, 62] of the base and removable carrier are mated to one another. The removable carrier may indhrdeeeiviag recess
[42] or a rigging hardware eyelet [40] arranged opposite the carrier connector.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817013184 A
(19) INDIA
(22) Date of filing ofApplication :06/04/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : IMAGE ANALYSIS SYSTEM AND METHOD

(51) International
classification

(71)Name of Applicant :

‘GOIN21/25,G0IN21/51,GOINZ 1, 1)THERMO ELECTRON SCIENTIFIC INSTRUMENTS

(31) Priority Document No :62/219444 LLC
(32) Priority Date :16/09/2015 Address of Applicant :5225 Vena Road Madison WI 5371
(33) Name of priority US.A. U.S.A. .
country (72)Name of Inventor :
(86) International . 1)GRENOV Alexander
L :PCT/US2016/049189 ,
Appl|c'a!t|on No 20/08/2016 2)ASHMEAD Damian W.
Filing Date 3)KIM Kevin K.

(87) International
Publication No
(61) Patent of Addition to

4)DECK Francis J.

‘WO 2017/048491 5)KAUFFOLD Chris Xavier

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

An image analysis system includes a video camera that collectsc@ld¥images of a liquid sample disposed between a capital
pedestal, the color images being collected while a light source shines light through an optical beam path betweenatihe ttegpit
pedestal, and a processor adapted to i) obtain fromthécolor images a grayscale component image and a light scatter com|
image, and ii) obtain at least one binary image of the grayscale component image and at least one binary image obther ligh
component image.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817013188 A
(19) INDIA
(22) Date of filing of Application :06/04/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : MILKING INSTALLATION MILKING EQUIPMENTAND TEAT CUP LINER AND ASSOCIATED
OPERATING METHOD

(51) International classification :A01J5/08,A01J7/02,A01J7/|(71)Name of Applicant :

(31) Priority Document No :10 2015 116 333.0 1)FISCHER Friedrich
(32) Priority Date :28/09/2015 Address of Applicant :Friolzheimer Str. 56/1 71299
(33) Name of priority country  :Germany Wimsheim Germany
(86) International Application No :PCT/EP2016/070998 (72)Name of Inventor :
Filing Date :06/09/2016 1)FISCHER Friedrich

(87) International Publication No:WO 2017/055030
(61) Patent of Addition to

Application Number Hﬁ
Filing Date '
(62) Divisional to Application ‘NA
Number :N A
Filing Date '

(57) Abstract :

The invention relates to milkingguipment (10) comprising at least one, in particular four teat cups (12), wherein each teat ct
has a cup housing (14) and a teat cup liner (16), accommodated in the cup housing (14), having a head region (18rand a ¢
region (20). At the cup litom (22) or at the end of the suction region (20) of the teat cup liner (16) there is a connection (26)
milk tube (24). It is proposed that a mouth portion (32) of a stanilpressure line (34) be arranged in the head region (18) of th
cupliner (16), sterile air with a volumetric flow rate (Vs) greater than a fluid extraction volumetric flow rate (Vm) atkhabil
(24) being passable through said steailepressure line (34), such that a steaileoverlay (84) is established in thead region (18)
of the teat cup liner (16). In secondary aspects, the invention relates to a milking installation (60), to a teat tajpflanehé
milking equipment (10) and to a milking method with stegleoverlay. The invention prevents milkedlk from being
contaminated by contaminants and germs in the stable air, and so increased durability of untreated raw milk can be achiev
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201817013189 A
(19) INDIA
(22) Date of filing of Application :06/04/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : SYSTEM AND METHOD FOR DETERMINING A DISTANCE TO AN OBJECT

(51) International
classification

(71)Name of Applicant :

:G01S17/10,G01S7/481,G01S17 1)XENOMATIX NV

(31) Priority Document No :15191288.8 Addressof Applicant :Esperantolaan 4 3001 Leuven Belgil
(32) Priority Date :23/10/2015 (72)Name of Inventor :
(33) Name of priority countr:EPO 1)VAN DYCK Dirk
5\1853) International Appllcat'm:PCT/EP2016/O75589 2)VAN DEN BOSSCHE Johan
Filing Date :24/10/2016
5\1807) International Publ|cat|0|:WO 2017/068199
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date ’
(62) Divisional to Applicatior_NA
Number :N A
Filing Date ’
(57) Abstract :

The invention pertains to a system for determining a distance to an object comprisingstaselight sourcéor projecting a patter
of discrete spots of laser light towards the object in a sequence of pulses; a detector comprising a plurality of ipietise fele
detecting light representing the pattern of discrete spots as reflected by the object ionggatibn with said pulses; and processi
means to calculate the distance to the object as a function of exposure values generated by said picture elements eldragit:
are configured to generate exposure values by accumulating, for each magbsaquence, a first amount of electrical charge
representative of a first amount of light reflected by said object during a first time window and a second electrical charge
representative of a second amount of light reflected by said object duriograd $Bne window, said second time window occurril
after said first time window.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817011878 A
(19) INDIA
(22) Date of filing of Application29/03/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : METHODS AND SYSTEMS FOR TREATING MEDICAL DEVICES AND FLUIDS

(51) International classification :A61L2/22,A61K31/2(|(71)Name of Applicant :
(31) Priority Document No :62/236632 1)ETHICON INC.
(32) Priority Date :02/10/2015 Address of Applicant :P.O. Box 151 U.S. Route 22 Somel
(33) Name of priority country :U.S.A. New Jersey 08876 U.S.A.
(86) International Application No :PCT/US2016/05258:|(72)Name of Inventor :

Filing Date :20/09/2016 1)VAN HOLTEN Robert W.
(87) International Publication No ‘WO 2017/058563
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present invention is directed to methods and systems for reducing lipopolysaccharides on medical devices ana@ftuids t
intended to be in contact with theman body or to be inside of the human body. In on embodimepresent invention relates to
methods for treating solutions containing one or more endotoxins at detectable levels by adding a suspension gfrefstiedigte
calcium stearat® saidsolution to reduce detectable amounts of said endotoxins: and optionally removing the stearate. The
invention is also directed to methods for treating medical devices and methods of treatment by contacting the deviees or tis
surfaces of a mammailith a stearate suspension to reduce detectable amounts of endotoxins on said mammal.

No. of Pages : ZNo. of Claims : 1!

The Patent Office Jonal No. 32/2018 Dated 1@8/2018 29771



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817011886 A
(19) INDIA
(22) Date of filing of Application29/03/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : METHOD AND SYSTEM TO IDENTIFY TRAFFIC CONGESTION ROOT CAUSE AND
RECOMMEND MITIGATION MEASURES BASED ON CELLULAR DATA

(51) International classification :GO6F15/16 (71)Name of Applicant :
(31) Priority Document No :62/211793 1)CELLINT TRAFFIC SOLUTIONS LTD
(32) Priority Date :30/08/2015 Address of Applicant :1 Bat Sheva rd. 7118Q®d Israel
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/IL2016/05092( 1)AVNI Ofer

Filing Date :24/08/2016 2)KAPLAN Yossi
(87) International Publication No ‘WO 2017/037694
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

A system and method that analyzes root cause of congestion at specific road sections. A system and method that different
between travelers using different modés¢ransportation. A system and method that analyzes root cause of parking overload.
system and method that performs demographic analysis of people travelling at specific road sections. Certain embokenent
above systems and methods use data d&freen cellular networks. Certain embodiments of the above systems and methods
real time analysis while others teach non real time analysis.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201817011893 A
(19) INDIA
(22) Date of filing of Application :29/03/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : RESOURCE ALLOCATION INDICATION FOR MULTI USER MULTIPLE INPUT MULTIPLE
OUTPUT (MU MIMO) ORTHOGONAL FREQUENCYDIVISION MULTIPLE ACCESS (OFDMA) COMMUNICATION

(51) International classificatior:H04B7/14,H04J11/00,H04L1/i|(71)Name of Applicant :
(31) Priority Document No  :62/234558 1)NEWRACOM INC.
(32) Priority Date :29/09/2015 Address of Applicant :9008 Research Drive Irvine Califorr
(33) Name of priority country :U.S.A. 92618 U.S.A.
(86) InternationaApplication -PCT/US2016/054527 (72)Name of Inventor :
No 20/09/2016 L)LEE Dae Won

Filing Date 2)NOH Yuijin
(87) International Publication WO 2017/059127 3)MOON Sungho
(61) Patent of Addition to ‘NA 4)KWON Young Hoon
Application Number :NA

Filing Date '
(62) Divisional to Application .

‘NA

Number ‘NA

Filing Date ’
(57) Abstract :

A wireless device receives a frame including a first Resource Unit (RU) allocation subfield including resource informeafiost fc
frequency area and indicating a first number of user fields in a first channel that correspond to the first frequandyaaseaond
RU allocation subfield including resource information for a second frequency area and indicating of a second numbeias irs
a second channel that correspond to the second frequency area. When the first and second frequeneysameasRidhe wireless
device determinegsing both the RU allocation subfieldsnumber of users allocated to the same RU. A wireless device generz
transmits a frame including first and second RU allocation subfields as described above. Whstnathe $iecond frequency area
a same RUboth the RU allocation subfields indicates a humber of users allocated to the same RU.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817011894 A
(19) INDIA
(22) Date of filing of Application :29/03/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : LOW VOLTAGE BUSS SYSTEM

(51) International
classification

(71)Name of Applicant :

‘HO1R13/60,H01R11/30,HO1R25; 1)IDEAL INDUSTRIES INC.

(31) Priority Document No :14/857918 Address of Applicant :Becker Place Sycamore Illirg@0478
(32) Priority Date :18/09/2015 U.S.A.
(33) Name of priority countr;U.S.A. (72)Name of Inventor :
(86) International . 1)ZANTOUT Alan Emad
Application No :55'5/9?28()21%16/052095 2)SWEDBERG Benjamin David
Filing Date ' 3)FILDES Trevor Don
§\1807) International Publlcatlc:WO 2017/049062
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date '
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

An electrical buss has a carrier and at least a pair of electrically conductive elements. The at leasékrgaicaify conductive
elements extend linearly along a length of the carrier and at least a portion of each of the least a pair of electhigzilyecon
elements is exposed at a surface of the carrier. A connector is releasably couplable to tte blesgradjacent to the surface of t
carrier. The connector has at least a pair of electrically conductive contacts for engaging with the electrically cefetuetive at
any desired location along the length of the carrier.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817011896 A
(19) INDIA
(22) Date of filing of Application :29/03/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : APPARATUS FOR VIDEO COMMUNICATION

(51) International classification :HO4N7/15,G06K9/0|(71)Name of Applicant :
(31) Priority Document No :102015000048123 | 1)HUDDLE ROOM TECHNOLOGY S.R.L.
(32) Priority Date :02/09/2015 Address of Applicant :Via Pio La Torre 13 41011
(33) Name of priority country Jltaly Campogalliano (MO) Italy
(86) International Application No :PCT/EP2016/06052|(72)Name of Inventor :

Filing Date :11/05/2016 1)SPATTINI Stefano
(87) International Publication No ‘WO 2017/036616
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

An apparatus for video communication connected to a local processing device executingcanfisiemcing software for
communicating with a remote locatitiee apparatus being configured to be locally wirelessly connected to a plurality of mobil:
devices each comprising a display and a video catogexeive a plurality of video signals relateda plurality of participants in a
video conference generated by the video cameras of the plurality of local mobile degeasrate a video stream based on said
plurality of video signals received from the plurality of local mobile devicgsgansmitthe video stream to said local processing
deviceto receive from the local processing device an output signal representing a content displayed by a display of the pro«
device when executing the video conferencing software and to share with thigypdiitacal mobile devices the output signal.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817011897 A
(19) INDIA
(22) Date of filing of Application :29/03/2018 (43) Publication Date 10/08/2018

(54) Title of the invention : EXHAUST GAS PROCESSING SYSTEM

(51) International
classification

(71)Name of Applicant :

:B01D53/50,B01D53/56,B01D53/ 1)JGC CORPORATION

(31) Priority Document No :NA Address of Applicant :3 1 Minatomirai 2 chome Nishi ku
(32) Priority Date ‘NA Yokohama shi Kanagawa 2206001 Japan
(33) Name of priority count:NA 2)SETEC COLTD
'(5\86) !nte_rnatlonal ‘PCT/IP2016/061736 3)JGC CATALYSTS. AND CHEMICALS LTD.
pplication No 11/04/2016 (72)Name of Inventor :
Filing Date ' 1)INOMATA Makoto
(87) International Publicatic, 2)SETO Hiroshi
No WO 20177179107 3)NAKAMURA Terumasa
(61) Patent of Addition to ‘NA 4)ADACHI Kentaro
Application Number :NA
Filing Date '
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

[Problem] To provide a techniquwehen removing sulfur oxidesitrogen oxides and soot in exhaust gath which equipment cost
and operating cost can beduced. [Solution] A denitrification device 2 is provided downstream of a dry desulfurization device
desulfurization device 1 is provided with a reaction tower and a supply unit for supplying a desulfurization agent &® partic
configuring a mowvig layer into the reaction tower to form a falling flow thereof. For the exhaushgags velocity inside the
reaction tower is set to 0.2 1.2 m/s dxydbeing brought into contact with the falling flow in an orthogonal flbevsulfur oxides anc
soot h the exhaust gas are removed. Since no bag filter isnostinperature raising device is provided in the exhaust gas flow
channel 11 from the outlet of the desulfurization device 1 to the inlet of the denitrification device 2.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817011898 A
(19) INDIA
(22) Date of filing of Application :29/03/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : DELIVERY OF DRUG NANOPARTICLES ANRETHODS OF USE THEREOF

(51) International classification :A61K9/00,A61K9/1<|(71)Name of Applicant :
(31) Priority Document No :62/219453 1)DFB SORIA LLC
(32) Priority Date :16/09/2015 Address of Applicant :3909 Hulen Street Fort Worth TX
(33) Name of priority country :U.S.A. 76107 U.S.A.
(86) International Application No :PCT/US2016/0521%|(72)Name of Inventor :
Filing Date :16/09/2016 1)JOHNSON Keith
(87) International Publication No ‘WO 2017/049083 2)LATHROP Robert
(61) Patent of Addition to Application ‘NA 3)YANG Mei
Number :NA 4)MAULHARDT Holly
Filing Date ’ 5)FRANKE Roland
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

Disclosed are compositiom®d methods useful for enhancing the skin penetration of drug nanoparticles. The compositions ¢
hydrophobic and include a hydrophobic cargerolatile silicone fluidand drug nanoparticles. Also disclosed are methods for
inhibiting crystal growth bdrug nanoparticles in an aqueous carrier or a hydrophobic carrier. Fuettieods to topically treat
psoriasis using compositions containing nanopatrticles of paclitaxel or other taxanes are disclosed.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817011899 A
(19) INDIA
(22) Date of filing of Application :29/03/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : METHODS BASE STATION INFRASTRUCTURE NODE AND COMMUNICATIONERMINAL

(51) International classification :HO4W72/04 (71)Name of Applicant :
(31) Priority Document No :15194635.7 1)SONY CORPORATION
(32) Priority Date :13/11/2015 Address of Applicant :1 7 1 Konan Minato ku Tokyo 108 (
(33) Name of priority country :EPO Japan
(86) International Application No :PCT/EP2016/0752:|(72)Name of Inventor :
Filing Date :20/10/2016 1)MARTIN Brian Alexander
(87) International Publication No ‘WO 2017/080782 2)WEI Yuxin
(61) Patent of Addition to Application ‘NA 3)KAHTAVA Jussi Tapani
Number :NA 4)WAKABAYASHI Hideji
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

A method of transmitting data from a first communications terminal to one or more second communications terminals comg
receiving from an infrastructure equipment forming part of a wireless communications network an indication identifying a
predetermied pattern of communications resources of a wireless access interface. The wireless access interface provides
communications resources divided in time into a time divided units. The method also comprises transmitting the data ail £61
the predetermined pattern of communications resources to one or more of the second communications terminals in actord
device to device communications. The predetermined pattern of communications resources is one of a plurality of patterns
communications resources of the wireless access interface for a plurality of the time divided units. The plurality obpatterns
communications resources are predetermined so that there is a reduction in a latency (transmission delay) when traedanti
from the first communications terminal and/or a reducing in signalling overhead which is required to transmit the data.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817011900 A
(19) INDIA
(22) Date of filing of Application :29/03/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : METHOD FOR CUTTING USING PRESS DIE

(51) International classification :B21D28/34,B23K31/0|(71)Name of Applicant :
(31) Priority Document No :2015189830 1)NIPPON STEEL And SUMITOMO METAL
(32) Priority Date :28/09/2015 CORPORATION
(33) Name of priority country :Japan Address of Applicant :6 1 Manouchi 2 chome Chiyoda ku
(86) International Application No :PCT/JP2016/078637 |Tokyo 1008071 Japan
Filing Date :28/09/2016 (72)Name of Inventor :
(87) International Publication No ‘WO 2017/057466 1)YASUTOMI Takashi
(61) Patent of Addition to Application NA 2)MATSUNO Takashi
Number :NA 3)YOSHIDA Tohru
Filing Date ’
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

This method for cutting using a press die involves using a punch to cut a workpiece comprisingetdirptate and a second met
plate joined by a weldnd having heat affected zones around the weld. The punch comprises a flat section and a protruding
that protrudes further toward the workpiece than the flat section. The workpiece is posititnexspect to the punch at a positiot
where the shearing of at least one of the weld and the heat affected zones by the protruding section is to commetiee prior t
workpiece being cut by the flat sectiand while in said positiothe punch and die ove relative to one anothshearing and cutting
the workpiece across the weld.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817011908 A
(19) INDIA
(22) Date of filing of Application29/03/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : SERVER APPARATUS USER TERMINAL APPARATUS CONTROLLING METHOD THEREFC
AND ELECTRONIC SYSTEM

(51) International
classification

(71)Name of Applicant :

{GO6F17/30,G10L15/28,H04L.29/ 1)SAMSUNG ELECTRONICS CO. LTD.

(31) Priority Document No :1020150124282 Address of Applicant :128amsung ro Yeongtong gu Suwc
(32) Priority Date :02/09/2015 si Gyeonggi do 16677 Republic of Korea
(33) Name of priority countr:Republic of Korea (72)Name of Inventor :
(86) International Apphcatlo:PCT/KR2016/008120 1)KIM Hak lae
No 25/07/2016 2)LEE Seung hyun
Filing Date 3)LEE Jeong soo
(87) International Publicatio 4)YANG Jung yeon

No ‘WO 2017/039153

(61) Patent of Addition to

Application Number mﬁ
Filing Date '
(62) Divisional to Applicatior,
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

Disclosed is a server apparatus. The server apparatus compadsesnanication unit for communicating with a user terminal
apparatus; a storage for storing compatible information between devices; and a procédber fieer terminal apparatus accesse
the server apparatus and identification information of the eseiinial apparatus is received from the user terminal
apparatugienerating recommended device information compatible with the user terminal apparatus on the basis of the infor
stored in the storage and transmitting the recommended device infornaetthenuser terminal apparatus.

1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817011919 A
(19) INDIA
(22) Date of filing of Application :29/03/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : METHOD AND MEANS FOR APPLICATION OF ANODE COVERING MATERIAL (ACM) IN AN
ELECTROLYSIS CELL OF HALL HEROULT TYPE FOR ALUMINIUM PRODUCTION

(51) International classification :C25C3/14 (71)Name of Applicant :
(31) Priority Document No 120151597 1)NORSK HYDRO ASA
(32) Priority Date :20/11/2015 Address of Applicant :N 0240 Oslo Norway
(33) Name of priority country :Norway (72)Name of Inventor :
(86) International Application No :PCT/NO2016/0000zf 1)MAGNESEN Jostein

Filing Date :04/10/2016 2)TEIGEN Per Johnny
(87) International Publication No ‘WO 2017/086799 3)H??INES Jan Frode
(61) Patent of Addition to Application ‘NA 4)JACOBSEN Odd Erik
Number :NA 5)DYR??Y Are

Filing Date ' 6)KARLSEN Morten
(62) Divisional to Application Number :NA 7)CHMELAR Juraj

Filing Date ‘NA

(57) Abstract :

The present invention concerns a method and means for application of anode covering material (ACM) in an electrolysis ce
aluminium production where the cell being of Hall Heroult type with prebaked anodes. The cell comprises a cathode pot wit
rectangular footprint and a superstructure with a gas collecting hood that lays onto the top of the cathode pot. A flodiooo{28)
at least substantially surrounds the cell at a level below the top of the cathode pot and ventilation openingsd@8wittogrates
are arranged in the floor in the close vicinity to the cell. The superstructures hood is provided with removable ligisa20) th
removed for giving acess to the cells anodes (21) through openings. ACM is applied via a feed }tbedier the anodes (21) al
the deposit of ACM is supported by a shuttering (40). The shuttering (40) comprises a portion that rest onto the tathodépot
in the bottom sector of the openiagd further having a shuttering plate (41) that is tittedards the anode(s) (21) at an angle

(a) thus restricing ACM from flowing out of said opening during application of it. The shuttering plate can have a flap ghpléte
(46) attached to its upper portion. The invention also comprises a movablatpiate (3) arranged to the ACM feed tube (1)
a horizontal plate (50) that covers the ventilation openings (28).

b
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817011922 A
(19) INDIA
(22) Date of filing of Application :29/03/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : METHOD AND PLANT DESIGN FOR REDUCTION OF START UP SULFUR OXIDE EMISSIO!
IN SULFURIC ACID PRODUCTION

(51) International
classification

(71)Name of Applicant :

:C01B17/78,C01B17/79,C01B17) 1)HALDOR TOPS?7E A/S

(31) Priority Document No :PA 2015 00697 Address of Applicant :Haldor Tops??es All?? 1 2800 Kgs.
(32) Priority Date :06/11/2015 Lyngby Denmark
(33) Name of priority countr:Denmark (72)Name of Inventor :
(86) International Applicatio. 1)GRANROTH M??rten Nils Rickard
No :5431{3550210616/075492 2)S??RENSEN Per Aggerholm
Filing Date ' 3)CHRISTENSEN Kurt Agerb??k
E\l807) International Publlcatlo:WO 2017/076673

(61) Patent of Addition to

Application Number mﬁ
Filing Date ’
(62) Divisional to Applicatior,
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

The invention is a method and a sulfuaimd plant design for reduction of start up S8123 and H2S04 emissions in sulfuric acid
productionin which SO2 is converted to SO3 in n successive catalystideel® n is an integer >1. The final catalytic beds are u
as absorbents for SO2 to SO3idgrthe start up proceduesd one or more of the m beds downstream the first bed are mitiged
separately or simultaneoushith hot gasvhere m is an integer > 1 and nduring the previous shut down. Alsoe separate purge
with hot gas is used ohe final bed.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :29/03/2018

(21) Application N0.201817011923 A

(43) Publication Date : 10/08/2018

(54) Title of theinvention : RETRIEVABLE INTRAUTERINE DEVICE

(51) International :A61B17/435,C12M3/06,C12M3/(
classification

(31) Priority Document No :1560439

(32) Priority Date :30/10/2015

(33) Name of priority countr:France

(86) InternationaApplication

(71)Name of Applicant :
1)ANECOVA S.A.
Address of Applicant :EPFL Innovation Park b??timent D
1015 Lausanne Switzerland
(72)Name of Inventor :
1)JOIE Michel

No 5521550210616/075877 2)RIVIERE St??phane
Filing Date ’ 3)GROGG Julien
§\1807) International Publlcatlo:WO 2017/072204
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date ’
(62) Divisional to Applicatiol,
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

The invention relates to a retrievable intrauterine device which includes a recess (10) suitable for containing ondeonentse e
selected from the group that includes an emiongde and/or female gametadertilised oocyte non fertilised ovule and a
combination of said elements. The recess (10) includes an inner wall (11) made of a biocompatibletipelymer wall (11)
including at least one perforated portion (134) having perforations with dimensions of between 1 ??m and 1ar®Pan outer
wall (12) covering the inner wall (1ihe outer wall (12) being made of a biocompatible silicone elastomer and including at lez
opening (144d4b) opposite said at least one perforated portion 1BBa of the inner wall (11). The use of the deviekates to the pi

implantation development of gametes and/or embryos.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817013196 A
(19) INDIA
(22) Date of filing of Application :06/04/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : TUNNEL CONSTRUCTION METHOD USING PREJPPORT AND POSTSUPPORT AND
APPARATUS SUITABLE FOR SAME

(51) International classificaticE21D9/00,E21D11/00,E21D11/|(71)Name of Applicant :

(31) Priority Document No :1020150165207 1)HYUN ENGINEERING AND CONSTRUCTION CO.
(32) Priority Date :25/11/2015 LTD.
(33) Name of priority country:Republic of Korea Address of Applicant :Rm 92358 39 Hosu ro llsandong gu
(86) International Appl|cat|on:PC.I_/KR2016/013542 Goyang city Gyeonggl. do 10449 Republic of Korea
No 23/11/2016 (72)Name of Inventor :

Filing Date ' 1)SEO Dong hyun
5\1807) International Publ|cat|on:WO 2017/090975 2)SEO Min kyu
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date ’
(62) Divisional to Application

‘NA

Number ‘NA

Filing Date ’
(57) Abstract :

The present invention relates to a tunnel construction method and, particularly, to @dumstreiction method for installing an intr.
or extratunnel presupport member along with a pestpport member and an apparatus suitable for the same, the method con
the steps of: constructing a pilot tunnel (3) inside a main tunnel (2) to beradially forming boreholes at multiple positions insit
the pilot tunnel (3) from the excavation face of the pilot tunnel (3) to the tip end ofsayppert member of the main tunnel in ords
to install intratunnel presupport members (4); inserting titratunnel presupport members (4) into the boreholes and performii
grouting and curing in order to fix the same; excavating a tunnel in stages in the longitudinal direction along thereloawatibe
main tunnel (2) and pouring primary shoterever the excavation face of the main tunnel; installing-pagport members (5) on tt
excavation face of the main tunnel, to which the primary shotcrete has been attached, so as to be located betwedy ofiénplan
tunnel presupport members Jdand connecting the inttainnel presupport members (4) and the pespport members (5) with a
sheetshaped support member.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :06/04/2018

(21) Application N0.201817013201 A

(43) Publication Date : 10/08/2018

(54) Title of the invention : A RESERVOIR FOR ROD LIKE ELEMENTS FOR TOBACCO INDUSTRY

(51) International classification:A24C5/32,A24C5/35,A24C5/:
(31) Priority Document No :P.416915
(32) Priority Date :21/04/2016
(33) Name of priority country :Poland
(86) International Application N.PCT/EP2017/059079
Filing Date :18/04/2017
(87) International Publication N\WO 2017/182414
(61) Patent of Addition to

(71)Name of Applicant :
1)INTERNATIONAL TOBACCO MACHINERY POLAND
SP.Z0.0.
Address of Applicant :ulAndrzeja Stanikowskiego 2 26 60
Radom Poland
(72)Name of Inventor :
1)UGREWICZ Grzegorz

Application Number mﬁ
Filing Date |
(62) Divisional to Application .
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

A reservoir (1) for rod like elements (R) for tobacco industgfigured to be connected to a first feeding ductq?) second feedin
duct (3) and to a receiving duct (10) for receiving the rod like elements (R) from the reserwgdieféin the reservoir (1) has

adjustable capacity and is coupled with filling level sensing meank5)l#r sensing a filling level of the reservoir (The reservoil
comprises two chambers (13) having adjustable capacity and separated by a partition (24). The first chamber (12) is coupls
first filling level sensing means (14) for sensing a filling level of the first chamber(i®)he secondhamber (13) is equipped wit

a second filling level sensing means (15) for sensing a filling level of the second chamber (13).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817013209 A
(19) INDIA
(22) Date of filing of Application :06/04/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : AN APPARATUS AND A METHOD FOR PERFORMING A STANDARD PENETRATION TEST

(51) International classification :G01V9/00,G01N3/4|(71)Name of Applicant :
(31) Priority Document No :62/220413 1)MARL TECHNOLOGIES INC.
(32) Priority Date :18/09/2015 Address of Applicant :5603 54 Street N.W. Edmonidiperta
(33) Name of priority country US.A T6B 3G8 Canada
(86) International Application No :PCT/CA2016/0510¢|(72)Name of Inventor :
Filing Date :15/09/2016 1)INNES Murray Grant
(87) International Publication No ‘WO 2017/045076 2)WOLVERTON Jerry Elford
(61) Patent of Addition to Application NA 3)ELFORD Dustyn Jordan Lewis
Number :NA 4)TEEUWSEN Daniel Paul
Filing Date ' 5)HUGHES Scott David
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

A system for performing a standard penetratestincluding a hammer assembly with a hammer and a hammer lifting device
elevator assembly for raising and lowering the hammer assenti@yjnmer sensor for sensing a position of the hammer within ti
hammer assemblnd an elevator sensor for sensingosition of the hammer assembly relative to the elevator assembly. A me
for performing a standard penetration testuding positioning a hammer assembly at a hammer assembly ready peesitsimg wit|
an elevator sensor a reference position cdrarer assembly relative to the elevator assesdrtging with a hammer sensor a zer
position of a hammdifting the hammer with a hammer lifting device from the zero position to a drop position of the haemsieic
with the hammer sensor the drop pasitand dropping the hammer onto an anvil.
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